BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 155 OF 2020
IN THE MATTER OF:-

DR. (MRS.) MANORAMA ...APPLICANT
SHARMA
VERSUS
M/S TDI INFRASTRUCTURE LTD. ...RESPONDENTS
& ORS.
INDEX
SR. PARTICULARS PAGE
NO. NO.
OBJECTIONS ON BEHALF OF THE
RESPONDENT, TDI

INFRASTRUCTURE LTD. TO THE
COMPLIANCE REPORT DATED
21.01.2021 & THE INTERIM ORDER
DATED 28.09.2021 PASSED IN OA
NO. 155 OF 2020 ALONG WITH A
SUPPORTING AFFIDAVIT.,

1-31

ANNEXURE R-1: A COPY OF THE
REPLY DATED 07.11.2020
5 | SUBMITTED BY THE ANSWERING | 32-127
RESPONDENT TO THE JOINT
COMMITTEE.

ANNEXURE R-2: A COPY OF THE
REPLY DATED 27.07.2021
3. | SUBMITTED BY THE ANSWERING | 128-321
RESPONDENT TO THE JOINT
COMMITTEE.

ANNEXURE R-3: A COPY OF THE
LATEST DOCUMENTS SHOWING

4. | COMPLIANCE oF | 322-507
ENVIRONMENTAL NORMS &
SANCTIONS.

5. | VAKALATNAMA & PROOF OF SERVICE | 508-509

FILED BY:-

ol mI—

S

VAIBHAV AGNIHOTRI
SKV ASSOCIATES
A-118, THIRD FLOOR,
DEFENCE COLONY,


beamable9@gmail.com
Typewritten text
1-31

beamable9@gmail.com
Typewritten text
32-127

beamable9@gmail.com
Typewritten text
128-321

beamable9@gmail.com
Typewritten text
322-507

beamable9@gmail.com
Typewritten text
508-509


NEW DELHI — 110024
(E.) admin@skvassociates.com
(M.) +91 76697 00089
DATE: 10.02.2022

PLACE: NEW DELHI



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 155 OF 2020
IN THE MATTER OF:-

DR. (MRS.) MANORAMA ...APPLICANT
SHARMA

VERSUS
M/S TDI INFRASTRUCTURE LTD. ...RESPONDENTS
& ORS.

OBJECTIONS ON BEHALF OF THE RESPONDENT, TDI
INFRASTRUCTURE LTD. TO THE COMPLIANCE REPORT
DATED 21.01.2021 & THE INTERIM ORDER DATED

28.09.2021 PASSED IN OA NO. 155 OF 2020.

Most Respectfully Showeth:-

1. That the instant Original Application No. 155 of 2020 is
preferred by the Applicants against the Respondents under
Section 14 of the National Greens Tribunal Act, 2010 (the Act,
2010). In the Original Application, the Applicants have alleged
violations and non-compliance of environmental norms and
sanctions in a part of the answering Respondent’s project ‘TDI
City - Kundli’ located at Sonipat, Haryana comprising of

residential plots.

2. Thaton 01.10.2020, this Hon’ble Tribunal was pleased to admit
the present Original Application and directed that the Joint
Committee constituted under Original Application No. 764 of
2018 titled “Kissan Udey Samiti v. State of Haryana & Ors.”,
submit a joint report with reference to the compliance of

environmental norms in respect of the said project. Pursuant



6.1.

thereto, the Joint Committee submitted a Compliance Report

dated 21.01.2021.

That the said Compliance Report was taken up for consideration
on 28.09.2021. On the said date, while simultaneously issuing
notice to the answering Respondent, this Hon’ble Tribunal
passed interim coercive directions thereby restraining the
answering Respondent “from creating any further third party
rights henceforth in view of prima facie case for cancelling the
statutory consents including the EC [Environment Clearance]
for continuing violations of the EC conditions” in the concerned
part of the project. In the humble submission of the answering
Respondent, the said coercive actions are not only an impudent
violation of the principles of Natural Justice & Audi Alterum

Partem but are also in breach of the provisions the Act, 2010.

That the present Objections are being preferred by the answering
Respondent, TDI Infrastructure Ltd, to the Compliance Report

dated 21.01.2021 and the interim order dated 28.09.2021.

The answering Respondent is a private limited company
registered under the Companies Act, 1956, engaged in the
business of real-estate development. The instant Objections is
filed by the answering Respondent, through its Authorised
Representative, Mr. Ritesh Vijhani, who has been authorised to

do so vide a Board of resolution dated 17.05.2010.

FACTUAL OBJECTIONS:-

The Applicants have preferred the instant Original Application

under Section 14 of the Act, 2010. In the Original Application,



the Applicants have alleged violations and non-compliance of
environmental norms and sanctions in a part of the answering
Respondent’s project ‘TDI City-Kundli’ located at Sonipat,
Haryana comprising of residential plots. Various violations
have also been alleged against the State Respondent. It is the
averment of the Applicants that the answering Respondent
herein has failed to develop basic infrastructural facilities such
as Solid Waste Management, Electricity & Water Supply,
Green Parks, Horticulture etc. before obtaining Completion
and Occupancy Certificates from the State Respondents and
offering the residential plots for possession and execution of

sale deed.

Therefore, inter alia, the following broad reliefs were prayed

by the original complainants in the Original Application:-

(i.) Cancellation of the Completion & Occupation
Certificates issued by Respondent No. 2 to the answering

Respondent for the said project;

(ii.) Restraints against the answering Respondent from
executing sale/conveyance deeds until the alleged

violations and non-compliances are rectified;

(iii.) Injunctions against Respondent No. 2 from issuing
certificates/licenses to the answering Respondent unless
the basic amenities and infrastructural facilities are

provided for;



6.2.

(iv.) Restraints against the answering Respondent from
collecting maintenance charges and penalty for delay in

completing the construction of the residential plots;

(v.) Constitution of a Joint Committee to investigate and

evaluate the extent of alleged environmental damage.

In the humble submission of the answering Respondent, the
afore said reliefs as prayed in the Original Application were
beyond the jurisdiction of this Hon’ble Tribunal to take

cognizance of.

In fact, reliefs pertaining to development of basic amenities,
collection of maintenance changes, issuance of penalty for
delay in development of plots and non-issuance/issuance of
occupation and completion certificate squarely fall within the
jurisdiction of the Real Estate (Regulation and Development)

Act, 2016.

Therefore, this Hon’ble Tribunal has committed a patent
mistake by transgressing its powers sub-clause (1) and sub-

clause (4)(i) of Section 19 and Schedule-I of the Act.

At this juncture, it would be apposite to draw attention of the
Hon’ble Court to another Original Application bearing no. 764
of 2018, titled “Kissan Udey Samiti v. State of Haryana &

Ors.”:-

6.2.1. The said application sought relief against several project

proponents, including the answering Respondent, alleging

environmental violations in the residential apartments



6.2.2.

6.2.3.

6.2.4.

constructed by them in Sector 58 to 63, Sonepat, Haryana.
The said application specifically sought relief against the
answering Respondent with respect to the same project as in

the instant Original Application.

A report was filed by the Chief Secretary, Haryana
pertaining to the environmental compliances of the various
project proponents including the answering Respondent in
OA No. 764 of 2018 recommending imposition of
environmental compensation amounting to Rs. 1.5 Crores on

different entities.

However, it is with consternation that the answering
Respondent submits that without any adjudication, without
giving parties a chance to present their case, also de-hors of
the recommendations of the Committee which was before it
by virtue of the report, vide order dated 23.10.2019, this
Hon’ble Tribunal had levied an interim compensation of Rs.
15 Crores on the answering Respondent alone, without
issuing a notice to the Answering Respondent in those

proceedings.

The order dated 23.10.2019, in the submission of the
answering Respondent was unreasonable and without any
rationale, as the report of the Chief Secretary, Haryana after
verifications of the projects on ground (albeit the answering
Respondent does not concede to such computation) had
recommended only a compensation of Rs. 1.5 Crores on all

the project proponents therein and there was no basis for

5



6.2.5.

6.2.6.

6.2.7.

imposition of compensation of Rs. 15 Crores on the

answering Respondent alone.

Further, yet again, without hearing the answering
Respondent or any other project proponent constituted
another committee comprising of a member of Central
Pollution Control Board, Ministry of Forrest & Climate
Change, and IIT Delhi to assess the final environmental
compensation to be paid by the project proponents including
the answering Respondent, this Hon’ble Tribunal seconded

its functions of judicial adjudication to the Committee.

It is against interim order dated 23.10.2019 passed by this
Hon’ble NGT in the absence of the answering Respondent,
that the answering Respondent herein approached the
Hon’ble Supreme Court in Civil Appeal No. 3478 of 2020
wherein the Hon’ble Apex Court was pleased to issue notice.
The matter is presently sub judice before the Hon’ble
Supreme Court and this Hon’ble NGT. In another Civil
Appeal emanating from the order dated 23.10.2019, the
Hon’ble Supreme Court has been pleased to stay the

operation of the impugned order dated 23.10.2019.

In the humble submission of the answering Respondent, the
instant Original Application i.e. OA No. 155 of 2020 also
raises grievances of similar nature as in OA No. 764 of 2018
for the very same project. Thereby, subjecting the answering

Respondent to principles of double jeopardy.



6.3. 0On 01.10.2020, the Original Application was listed before this

Hon’ble Tribunal for admission hearing.

e  Without adverting to the merits of the application, the
contentions raised therein, the intention of the original
applicants or adjudicating on the similarity of reliefs prayed
for with OA 764 of 2018, this Hon’ble Tribunal relegated
the matter to the Joint Committee constituted in OA 764 of

2018.

e The blatant error in doing so is palpably evident from the
fact that in OA 764 of 2018, the Joint Committee was
constituted to determine the compensation to be paid by the
answering Respondent, while in the instant matter, the
prayer for appointment of a Joint Committee was to

investigate and evaluate the environmental damage.

e  The two causes being distinct in their scope and ambit, the
instant original application ought not to have been relegated
to the same Joint Committee that had been constituted in
another matters for what at first flush seems to be a different

purpose.

e Alliterative to the above, it merits mention that albeit the
grievances made in the original application are against the
Answering Respondent, this Hon’ble Tribunal despite being
statutorily bound to do so, did not issue any notice to the
Answering Respondent but instead passed a direction to the
Joint Committee to furnish a copy of the inspection report to

the Answering Respondent for its objections.



6.4.

6.5.

Such a direction, in the humble submission of the Answering
Respondent, is a brazen and impudent violation of the
statutory provisions of the Act as well as that of the
Principles of Natural Justice along with rights of the
Answering Respondent, a violation that has perpetuated in

the proceedings thereafter.

Further, the order dated 01.10.2020 is erroneous as it
delegated the core judicial and adjudicatory functions of this
Hon’ble Tribunal to a fact-finding committee which is not
just impermissible in law but in fact proscribed by the
judgment of this Hon’ble Court in Sanghar Zuber Ismail vs.
Ministry of Environment, Forests and Climate Change &

Anr. Civil Appeal No 4543 of 2021.

Consequent to the order dated 01.10.2020, the Joint Committee
issued a notice dated 04.11.2020 to the Answering Respondent
thereby, direct the Answering Respondent to supply certain

documents.

In compliance thereof, the Answering Respondent submitted a
comprehensive para-wise reply to the queries and supplied all
necessary documents in support thereof. A brief summary of
the replies and the documents supplied in support thereof are

listed below:-

(i.) Copy of the permissions obtained from Town and Country

Planning Department;



»  The Answering Respondent provided the Occupation
Certificates issued by Respondent No. 2 for the said

project.

(ii.) Details of the infrastructure facilities provided by the

Answering Respondent;

= Details of the Sewage Treatment Plants were
provided. The same is in compliance of the
environmental norms established for treatment and

reuse of the waste water.

= [nformation regarding Rain Water Harvesting
facilities, Green Areas, infrastructural facilities such

as Roads provided to the Joint Committee.

(iii.) Permissions, Clearances, Consents, and NOCs obtained
by the Answering Respondent including applications

under process;

= A copy of the Consent to Establish Application was
provided. It was also informed that the Consent to
Establish application was refused to be accepted by
the Haryana State Pollution Control Board (HSPCB)

as the project was operational.

= A copy of the Consent to Operate Application was
also supplied. However, it was informed that the same
was refused by the HSPCB in light of the
Environmental Compensation imposed by this

Hon’ble Tribunal.



(iv.) Details Sewage Management Infrastructure inside the

project;

=  All necessary details of the Sewage Treatment Plants
installed at the site, including the details of the

installation capacities, were given.

(v.) Details Solid Waste Management Infrastructure inside the

project;

=  Compliance to the Solid Waste Management Rules,

2016 were also informed to the Joint Committee.

= A copy of the solid Waste Management Agreement
was also enclosed therein, along with the pictures of

the Waste Management Infrastructure.

(vi.) Any other documents.

= Latest photographs showing compliance with
environmental norms and regulations and those of

plantations were also provided.

A perusal of the above reply and the documents annexed
thereto would establish beyond certitude that the Answering
Respondent was in compliance with the environmental

norms and sanctions under law.

The project was developed with access to all necessary
amenities and infrastructural facilities were available

contrary to the averments made in the Original Application.

10



6.6.

6.7.

A copy of the Reply dated 07.11.2020 submitted by the
Answering Respondent to the Joint Committee is annexed

herewith and marked as ANNEXURE R-1.

Despite giving a detailed response to assuage the concerns of
the authority, the same was not considered. De-hors of the
response of the Answering Respondent, an inspection was
conducted by the Joint Committee on 07.01.2021. Results of
the inspection were capitulated in the Compliance Report dated

21.01.2021 prepared by the Joint Committee.

It merits reference at this juncture that leave aside
consideration of the representation of the Answering
Respondent prior to submitting the said Compliance

Report, the same does not even find mention in the Report.

A bare perusal of the Compliance Report would establish
that the objections of the Answering Respondents have not

been considered.

The error so committed was perpetuated further by this
Hon’ble Tribunal by endowing finality to the findings of
the Joint Committee in the order dated 28.09.2021, without
any examination of the contents of the report of the Joint

Committee.

The recommendations suggested by the Joint Committee albeit
not admitted by the Answering Respondent, merits attention of

this Hon’ble Tribunal:-

“4.0 Recommendation :

11



Recommendation of Joint Committee based on the
inspection, documents provided by applicant and

respondents are follows:

1. Project Proponent to comply with all EC conditions

and seek approval from CGWA for use of bore well.

2. Project Proponent to comply with provision of Solid
Waste Management Rules, 2016 and ensure proper
collection, segregation, and treatment of biodegradable

waste in compost as per EC conditions.

3. Project Proponent to ensure that no treated/untreated

savage Iis being disposed into vacant plots.

4. Local State administration to keep vigil on
unauthorized vehicles /tractor tankers being used for
discharge of pollutants, so that no unauthorized

discharge be made on land/river disposals.

5. Project proponent to ensure basic infrastructure
facilities are in operation i.e. internal roads, open space,
public parks, streetlights, public health services
including water supply & Sewerage Treatment Plant,
electricity before allowing construction activity in

residential plots.

6. The grey water should be treated-up to tertiary level in
decentralized STP and treated water should be reused for
cooling, flushing landscaping as per Environment

Clearance conditions.

12



7.Following points were earlier mentioned in report of
Joint Committee in the matter of O.A No 764/2018 and

need to be recommend for present case:

a. Haryana Sehari Vikas Pradhikaran (HUDA) to
provide sewer connectivity to units at the earliest. Only
authorized vehicles having vehicle registration number to
be used for transportation of sewage to STP as interim

arrangement.

b. Town and Planning Department and Haryana Sehari
Vikas Pradhikaran to issue Change in Land Use/License
only after ensuring necessary basic infrastructure
development (Water Supply, Sewerage network, Road) in

the area.

c. Concerned agencies to issue Occupancy certificate
after ensuring development of infrastructure as per

environmental clearance conditions.

d. If a project proponent has applied for part CTO, he
should be granted permission on remaining part only

after ensuring valid Consent to Operate from SPCB.

e. HSVP to ensure completion of construction of Sewage
Treatment Plant and sewerage network work ( as per EC
conditions) by Project Proponent before issuing

Occupation Certificate or any other permission.”

It is the humble submission of the Answering Respondent that
the aforementioned Compliance Report dated 21.01.2021 is

entirely fallacious and incorrect:-



6.8.

(ii.)

(iii.)

(iv.)

As a priori, it is reiterated that this Hon’ble Tribunal
could not have delegated its inherent adjudicatory

functions to a fact-finding committee.

Secondly, a perusal of the Compliance Report would
unambiguously establish that the Committee has
traversed beyond its jurisdiction to ascertain the validity
and compliances of the Answering Respondent’s

environmental sanctions.

Thirdly, the Committee has delved into the question of
whether the Answering Respondents project i.e. for
residential plots has the requisite infrastructure

necessary for habitation.

Finally, the Committee has failed to consider the
objections of the Answering Respondent. It is submitted
that findings along these lines are beyond the jurisdiction

and scope of the said Joint Committee.

In reply to the Compliance Report dated 21.01.2021, the

Answering Respondent submitted yet another reply along with

the documents and photographs in support thereof.

A perusal of the said reply would establish unambiguously

that the Answering Respondent was in compliance of the

environmental norms and sanctions and that the averments

in the Original Application or the Compliance Report were

incorrect.

14



e It warrants the attention of this Hon’ble Tribunal that 15
although this Reply was submitted by the Answering
Respondent before the Joint Committee on 27.07.2021, the
said Reply was not considered by this Hon’ble Tribunal
before passing coercive orders against the Answering
Respondent vide order dated 28.09.2021, crystallising the
stand of the Answering Respondent that this Hon’ble
Tribunal has exercised its jurisdiction in contraventions to

the provisions of Section 19.

e  Further, it merits attention of this Hon’ble Tribunal, that
none of the recommendations (albeit the same are denied
by the Answering Respondent) in the Compliance Report
recommended the coercive steps eventually directed by this

Hon’ble Tribunal.

e There is thus, no material, record or justification for this
Hon’ble Tribunal to have directed initiation of coercive

actions against the Answering Respondent.

A copy of the Reply dated 27.07.2021 is annexed herewith and

marked as ANNEXURE R-2.

6.9. It would be apposite to highlight the objections of the
Answering Respondent:-

(i.)  Electricity & Water Supply:-

=  Electricity and Water Supply is available in the

project site.



For drinking purposes the water is extracted from
borewell. Water pipelines have also been installed.
The answering Respondent is awaiting water
connection from Haryana Urban Development
Authority. For the faults of the authorities, the

Answering Respondent cannot be penalised.

The Answering Respondent is also in process of
seeking renewal from CGWA. The documents for
the renewal are collated and in the process of being

submitted to the competent authorities.

(ii.) Sewerage Treatment Plant:-

STPs have been installed at the site, the same are
operational. The Company has installed four STPs
in Kingsbury Apartments, one in My Floors Il, one
in Tuscan City, and one in Plotted Colony of
capacity 250 KLD, which is operational and
functional. The treated water from the STP is used
for horticulture, construction and the excess treated
water, if any, is sentto STP Plant located at PATLA
as per the directions of the competent authorities.
Photographs of installed STPs have been enclosed.
Therefore, the Company is in substantial

compliance of the environmental norms.

On advice of the Authority, the sewage collected

form the plotted colony is being sent to PATLA

16



STP. Work order has already been executed and the

same have been annexed.

The answering Respondent has enclosed the
adequacy report of the STPs installed in the project

with the concerned authorities.

Sewer connections have been installed and the
same are functional. A copy of the water and

sewerage connection voucher has been enclosed.

(ili.) Solid Waste & Wastewater Management:-

The Answering Respondent has contracted with a
local vendor for collection and disposal of solid
waste. A copy of the Waste Management
Agreements entered with local vendors have been

annexed.

Separate bins for dry and wet waste have been
provided by the Answering Respondent for proper

waste segregation.

The Answering Respondent has also installed
organic waste converter of capacity 500 kg for the

project. Photographs are also enclosed.

A copy of the Agreement with the local vendor was
provided to the Joint Committee before,
additionally, photographs of other Waste

Management facilities were also provided.

17



(iv.)

Untreated wastewater is not being released in open
areas. Wastewater generated in the premises is
treated in inhouse STPs and treated water is used

for gardening and other miscellaneous purposes.

Disposal of waste water in plotted areas was due to
the conduct of farmers and local villagers (kissan
andolan). The answering Respondent is doing its
best to regulate the same. However, the answering
Respondent cannot be held responsible for the

same.

Sludge collection systems and machines have been
provided at the site. They are functional and in
operation. Pictures of Sewage Treatment Plans

have also been annexed.

Tertiary level treatment of water i.e. UV treatment
Is undertaken through STPs for reusing the water

for other miscellaneous purposes like gardening.

The answering Respondent has contracted with a
local agency for disposal of Hazardous Waste.
Copy of the Agreement entered with local vendors
for disposal of Hazardous Waste have been

enclosed.

Miscellaneous Basic Infrastructural Facilities:-

Basic infrastructure facilities, such internal roads,
open space, public parks, streetlights, have been

provided by the Answering Respondent at the site.

18



Latest photographs annexed with the said Reply
would reveal that the concerned project of the
Answering Respondent is developed and the

facilities are functional.

Approach roads are developed and functional. At
the time of inspection, the roads were under
maintenance. However, now the maintenance work
has been completed and the roads approaching
plotted colony are in fit condition. Pictures are also

enclosed.

Rain Water Harvesting pits have been regularly
cleaned. Copy of the bills paid to the maintenance
agencies for cleaning the pits have also been

annexed with the Reply dated 27.07.2021.

All conditions prescribed by DTCP are complied

with.

The Answering Respondent has planted over
25,996 plants in the project. Plantation details were

also supplied to the Joint Committee.

The Answering Respondent has also taken
sustainable development measures. 54 Solar Panels
have been installed in the Project. Proof of the same

was also annexed with the Reply.

LED lights have installed in the street lights.

Pictures of the same have been enclosed.

19



= Expenditure undertaken by the Answering
Respondent on Corporate Social Responsibility

amounts to Rs. 59,50,000/-.

= Details of Environmental Management Cell and the
expenditure was provided to the Committee along

with bi-annual compliance reports.

= A copy of the Consent to Operate Application, Fire

NOC, etc. were also supplied to the Committee.

A copy of the latest documents showing compliance of
environmental norms and sanctions are annexed herewith and

marked as ANNEXURE R-3.

Despite having received the said Reply dated 27.07.2021, the

Joint Committee failed to consider the same.

The said response has not even been placed before this Hon’ble
Tribunal. Therefore, the objections of the Answering

Respondent were never placed before this Hon’ble Tribunal.

The error so committed by the Joint Committee was
perpetuated by this Hon’ble Tribunal by awarding finality to
the Compliance Report and passing the order dated

28.09.2021.

In the submission of the Answering Respondent, in doing so
this Hon’ble Tribunal apart from delegating its focal
adjudicatory functions to a mere fact-finding committee has
with greatest respect eschewed several dictas of this Hon’ble

Court and rendered nugatory the statutory provisions of the Act

20



6.10.

on accounts of its direction issued without notice to the
aggrieved party which on all counts condemns the Answering

Respondent unheard.

Thereafter, on 28.09.2021, the matter was listed before this

Hon’ble Tribunal for consideration of the Compliance Report.

e The Original Application 155 of 2021 and 764 of 2018
were listed together. The counsel for the Answering
Respondent appearing in OA No. 764 of 2018 had
apprised this Hon’ble Tribunal that no notice was issued

in OA No. 155 of 2021.

e  While simultaneously issuing notice to the Answering
Respondent, this Hon’ble Tribunal issued blanket
directions against the Answering Respondent and
restrained the Answering Respondent from creating third
party rights in the concerned part of the project in blatant
and impudent violation of the principles of Audi Alterum

Partem.

e While passing the coercive directions, this Hon’ble
Tribunal was cognizant of the fact that Original
Application 155 of 2021 and 764 of 2018 raisessimilar
issues and prays for similar reliefs qua the same project of

the Answering Respondent.

e Despite having levied compensation on the Answering
Respondent in OA No. 764 of 2018, this Hon’ble Tribunal
restrained the Answering Respondent from creating third

party rights in OA No. 155 of 2021. This in the submission

21



7.1.

of the Answering Respondent attracts the doctrine of

autrefois convict or double jeopardy.

e It is apposite to note that albeit the Joint Committee has
recommended certain directions to be issued against the
state functionaries, the impugned coercive measures were
only passed against the Answering Respondent. In the
humble submission of the Answering Respondent,
coercive measures are arbitrary and discriminatory
rendering the legal rights and remedies of the Answering

Respondent ossified.

LEGAL OBJECTIONS:-

Section 19 of the Act clearly states the Tribunal is bound by
the principles of natural justice. It is trite in law, that the
essential element of the principles of natural justice is that ‘no
man should be condemned unheard’. Needless to say, a right
to hearing is a pivotal component of principles of natural
justice. Without prejudice to the fact that the Act itself
stipulates the same, Article 21 of the Constitution is an
embodiment of this principle. Therefore, the fact that the
impugned proceedings have continued and coercive orders
passed against the Answering Respondent, without as much as
a notice being issued to it, has defeated the rights of the
Answering Respondent before the said authority in its entirety
and has left the Answering Respondent remediless. The fact
that the proceedings have proceeded without notice to the
Answering Respondent has resulted in Section 19 of the Act

being rendered nugatory;

22



1.2.

7.3.

7.4.

The direction of restraining the Answering Respondent form
creating third party rights, without issuing notice to the
Answering Respondent is violative of the procedure mandated
by the Act, as well as Article 21 of the Constitution of India
and have resulted in ossification of the legal rights of the

Answering Respondent;

In light of the fact that the Answering Respondent herein had
been listed as a Respondent in the impugned proceedings, a
notice to the Answering Respondent to put forth its defence
was not just procedural but in fact mandatory. However, in
brazen violation of the principles of natural justice,
proceedings were commenced and pursued without notice to
the Answering Respondent herein to appear and thus a brazen

and patent breach of the said principles has occurred.

The measures of the Hon’ble Tribunal are a nullity in the eyes
of law, as this Hon’ble Tribunal being a creature of the statute-
Tribunal Act, 2010, is bound by the provisions of the statute.
A perusal of Section 19(4)(i) would reflect, that this Hon’ble
Tribunal can only pass interim orders in the form of mandatory
injunctions ‘after providing the parties concerned an
opportunity of being heard’. Therefore, the jurisdiction of this
Hon’ble Tribunal with respect to passing interim orders is
couched by the statute in expressed terms, only in situations
where the parties had an opportunity of being heard. In the
instant case, the interim injunctions were passed without
issuing notice to the Answering Respondent leave alone

granting it an opportunity of being heard. The Answering

23



7.5.

7.6.

Respondent has been condemned unheard and thus, the Order

dated 28.09.2021 is a non-est or a nullity in the eyes of law.

The Act circumscribes the jurisdiction of this Hon’ble Tribunal
by empowering it to take cognizance and pass orders only qua
statutes enlisted under Schedule-1 to the Act. An appreciation
of the above stated factual matrix would establish beyond
certitude that some of the reliefs prayed in the Original
Application were falling outside the scope of the powers of this
Hon’ble Tribunal. By taking cognizance of the issues, if any
exists, falling squarely within the jurisdiction of the authorities
constituted under Real Estate (Development & Regulation)
Act, 2016, this Hon’ble Tribunal has acted beyond the
peripheries of its jurisdiction. That being the case, this Hon’ble
Tribunal has erroneously exceeded its jurisdiction in passing

the Order dated 28.09.2021

The coercive steps came to be passed on the basis of
conjectures and surmises. Admittedly, no response has been
filed before this Hon’ble Tribunal by the Answering
Respondent on account of not being put to notice. Thus, there
was no rebuttal to the allegations of the Original Application.
In fact, the factum of reference to a pre-existing committee on
the very first day of hearing establishes beyond certitude that
leave aside the version of the Answering Respondent, even the
version of the complainants has not been tested on the
touchstone of reasonableness, probability, genuineness or any
other check of veracity of content and intent. The Order dated

28.09.2021 simply places reliance, that too selective and
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7.1.

7.8.

partial, on reports submitted by the Respondents to pass
directions which were uncalled for in the instant proceedings.
A perusal of the Order dated 28.09.2021 would reflect that
while passing the coercive measures the authority is mindful of
the absence of the necessary parties. Mere fact that this
Hon’ble Tribunal has passed orders in the absence of the
parties affected bears testament to the hearing being conducted
in a manner which apart from defeating the principles of
natural justice, is entirely thwarting rights of the Answering

Respondent.

While the National Green Tribunal (Practice and Procedure)
Rules, 2011 contemplate a situation where it might not be
reasonably practicable to serve notice of an application on a
Respondent, it does not allow the same to be done until this
Hon’ble Tribunal is satisfied that the interests of the
Respondent(s) not served is adequately represented by the
Respondent(s) to whom notice of a proceeding has been
served. A perusal of the record would establish that this is not

the case in the instant lis.

On the day of admission hearing itself, i.e. on 01.10.2021, the
Original Application was relegated to the Joint Committee
constituted under OA No. 764 of 2018 without hearing the
party most effected by the proceedings i.e. the Answering
Respondent, who was listed as a contesting party in the
Original Application or without any judicial consideration of
the averments made in the original application. It is trite law

that constitution of a committee without hearing all contesting
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7.9.

7.10.

parties is not justified, as the very substratum for the need of

the committee is a nullity in the eyes of law.

This Hon’ble Tribunal had relegated the instant Original
Application to the Committee constituted under OA No. 764 of
2018 despite having knowledge of the fact that the Joint
Committee constituted therein was tasked to quantify the
compensation while in the instant Original Application,
constitution of the Committee was prayed for assessing the
extent of environmental damage. The scope and ambit of the
two being entirely distinct, this Hon’ble Tribunal ought not to
have relegated the Original Application to the Joint

Committee.

This Hon’ble Tribunal is endowed with the powers and the
authority to perform not merely adjudicatory functions, but to
take preventive, ameliorative or remedial steps when the need
so arises. These wide powers were granted to this Hon’ble
Tribunal to ensure that it has the leverage to do full and
complete justice in its environmental mandate. By simplicitor
relegating the matter to the Joint Committee and passing the
Impugned Interim Order dated 29.09.2021 basis the
Compliance Report, it evident that this Hon’ble Tribunal has
treated the Compliance Report as sacrosanct, thereby,
authorising the Joint Committee to perform its adjudicatory
functions in blatant contravention of the dicta of this Hon’ble
Court in Sanghar Zuber Ismail vs. Ministry of Environment,

Forests and Climate Change & Anr. Civil Appeal No 4543 of
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7.11.

7.12.

7.13.

2021. That being impermissible in law, the interim directions

imposed on the Answering Respondent merit to be set aside;

This Hon’ble Tribunal ought to have issued notice to the
Answering Respondent and consider its objections qua the
Compliance Report before passing the impugned directions.
The Replies of the Answering Respondent dated 07.11.2021
and dated 27.07.2021 were neither placed before this Hon’ble
Tribunal for deliberation nor were the Compliance Report
modified in light of the same. In such an event, it was
mandatory and obligatory for this Hon’ble Tribunal to have
awarded an opportunity to the Answering Respondent to bring
its objections on record. Not having done so, this Hon’ble
Tribunal has acted contrary to the principles of Audi Alteram

Partem;

This Hon’ble Tribunal has failed to scrutinize or test the
credibility, relevance and reasonableness of the
recommendations and findings of the Compliance Report dated
20.01.2021 before subjecting the Answering Respondent to
coercive measures solely on its basis. Since the replies of the
Answering Respondent do not find mention in the Compliance
Report, the error so committed by the Joint Committee has
perpetuated further in the Order dated 28.09.2021. Therefore,
the impugned proceedings are conspicuously antithetical to the

essence of Rule of Law;

Even assuming but not admitting that the Compliance Report
is legally tenable, a perusal of the same would establish that the

directions in nature of the Impugned Interim Order dated
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7.14.

7.15.

28.09.2021 were neither recommended by the Joint Committee
nor warranting in the factual matrix of the instant case.
Therefore, the directions passed by this Hon’ble Tribunal vide
order dated 28.09.2021 were unjustifiable, unreasonable and

thus, merits to be set aside;

This Hon’ble Tribunal has vexed the Answering Respondent
twice for the same cause of action, if one exits at all. Assuming
although not admitting that a cause of action has arisen against
the Answering Respondent, having already levied a
compensation of Rs. 15 Crores in OA 764 of 2018 with respect
to the same project as in the instant Original Application, this
Hon’ble Tribunal ought not to have taken cognizance of the
instant Original Application, let alone, injuncted the
Answering Respondent from creating third party rights.
Forcing the answering Respondent through the rigours of
judicial proceedings twice is neither permitted nor tenable in
law. Therefore, the Impugned Interim Orders are in impudent
violation of the principles of autrefois convict or double

jeopardy;

This Hon’ble Tribunal has erred in not treating the parties at
parity. A perusal of the Compliance Report would establish
beyond certitude that the State Respondents in the Original
Application are also at fault. However, it is only against the
Answering Respondent that the coercive steps were directed to
be taken, leaving behind the State Respondents as infallible and
unimpeachable, albeit they did not have the ability to

circumvent the said default. This Hon’ble Tribunal ought to
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7.16.

7.17.

7.18.

have accepted or rejected the Compliance Report in whole. By
accepting the Compliance Report to the extent that it pointed
out deficiencies of the Answering Respondent but rejecting the
part that recommended measures to be taken by the State
Respondents, without indicating any reasons for doing so, the
impugned proceedings are discriminatory and therefore, in
impudent violation of Article 14 of the Constitution of India,

1950;

The directions are marred by the patent and conspicuous
absence of reasons, rationale and material. It is the submission
of the Answering Respondent that the order does not give any
opportunity to the Answering Respondent about an indication
as to the thought or reasons behind the order being passed. That
apart the coercive measures reflect patent non-application of

mind.

The Order dated 28.09.2021 being a nullity in the eyes of law,
would amount to an unreasonable restriction on the
fundamental rights of the Answering Respondent to freely
practice their business and profession. It is trite in law that a
restriction to the freedom of trade, has to be reasonable and
more importantly cannot be without the imprimatur of law. The
fact that the Order dated 28.09.2021 restrained the Answering
Respondent from creating third party rights, is wholly against
the statute, and therefore beyond the jurisdiction of this

Hon’ble Tribunal;

This Hon’ble Tribunal by injuncting the Answering

Respondent from creating third party rights, have subjected the

29



rights of the plot buyers/ customers of the Answering
Respondent to the same fate as that of the Answering
Respondent for no fault of their own. This Hon’ble Tribunal
has erred in overreaching its jurisdiction and therefore, the
impugned proceedings are wholly erroneous and merits to be

intervened;

REPRESENTED BY:-/ /sl ApmA—

S

for
AIBHAV AGNIHOTRI
A-118, THIRD FLOOR,
DEFENCE COLONY,
NEW DELHI — 110024
PLACE: NEW DELHI
DATE: 10.02.2022
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 155 OF 2020

IN THE MATTER OF:-
DR. (MRS.) MANORAMA ...APPLICANT
SHARMA
VERSUS
M/S TDI INFRASTRUCTURE LTD. ...RESPONDENTS
& ORS.

AFFIDAVIT OF THE AUTHORISED REPRESENTATIVE
I, Ritesh Vijahni, s/of Sh. A. K. Vijahni, aged about 39 years,
Authorized Representative of Appellant Company, having its office
at Second Floor, Mahindra Towers 2A, Bhikaji Cama Place, Rama
Krishna Puram, New Delhi - 110066 New Delhi, do hereby solemnly
affirm and state as follows:
1. That I am the Authorised Signatory of the Answering
Respondent in the above-mentioned OA No. 155 of 2020 and am
conversant with the facts of the case and I am as such competent to
swear this affidavit on behalf of the Answering Respondent.
Z. That I have read and understood the contents of accompanying
Objections and I state that the contents of the said Objections are true
and correct to my knowledge and belief as per the documents derived
from the records of the Answering Respondent.
3. That the Annexures filed herewith are true and correct copies

of their respective originals.

m‘_“ ~~  DEPONENT

..H‘_ '{-\r

sesViRmmcamion: | 1 FEB 2022

I, the above named deponent do hereby verify the contents of this

Afﬁdavit are true and correct to my knowledge and belief and that no

\@yﬁed at New Delhi on this the __ day of February, 2022.

(DaT Cominissiu . Delhi)

RTIFIED TH: THE DIPONE :
o \ 1||""1ﬁ!t,"r<i1 Lﬂ. .)-44{\!’"\ \EE 4 -~
S 1o, WO, ;-VJ

/ T 2
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B ANNEXURE R-1 32
} {1} TDI INFRASTRUCTURS LTD.

CREATING
LANDMARKS

Dated: 07.11.2020
Mr. N.K Gupta
(Divisional Head UPC-I)
Central Pollution Control Board
Parivesh Bhawan , East Arjun Nagar,
Delhi 110032

Reference: Submission for Official Documents in the matter of Hon’ble NGT OA No. 155/2020 titled Dr. (Mrs.)
Manorama Sharma & Anr Versus TDI infrastructure Limited & Ors before Hon'ble NGT PB received throuth Email
from Divisional Head UPC-1, CPCB dated 06.11.2020.

Sub: Reply to above said matter received through email from Divisional Head UPC-1, CPCB for the project
Residential Plotted Colony in Sector-58,59,60,61 & 64 Kundli, Sonipat developed by M/s TDI infrastructure
Ltd.

Dear Sir,
This is in reference to the above given matter received through email on 06.11.2020. In which following documents

are asked by the Joint Secretary for further references and proceeding. In this regard we are submitting point wise
replies and all the requisite documents as follows:-

S.No.

Discrepancies

Replies

1.

Copy of permissions obtained from Town
and Country Planning Department

We have obtained Occupancy Certificates from the Town
and Country Planning Department. Copies of the same are
enclosed as Annexure-I.

Details of infrastructure facilities provided
by project proponents.

We have installed STPs for treatment of Wastewater
generated in our premises and reuse treated water within
the complex.

Also provide D.G sets of capacity for Kingsbury part- 1 (2 x
500 KVA), part-1l (2 x 600 KVA and 1 x 750 KVA), Part- 11
(2 x 500 KVA), for My Floor 2 (1 x 125 KVA) and for Tuscan
City (1 x 25 KVA, 1 x 125 KVA & 1 x 500 KVA) with acoustic
enclosure and adequate stack height.

RWH pits were also installed inside the premises for
collection of rainwater.

Proper green areas are also developed inside and outside
the premises.

Proper Roads are provided to reduce traffic.

Permissions, Clearances, Consents and
NOCs so far obtained by TDI Infrastructure
Limited including applications under
process.

We had submitted the Consent to Establish application for
Kingsbury, My Floor 2 and Tuscan City but application has
been refused by Haryana State Pollution Control Board and
mentioned that we are not required to Consent to Establish
as the project is operational. Copies of CTE submitted are
enclosed as Annexure-IL

Thereafter, we had submitted the Consent to Operate
application for Kingsbury, My Floor 2 and Tuscan City but
application has been refused by Haryana State Pollution

Registered Office - 10, Shaheed Bhagat Singh Marg, New Delhi-110001 Tel: +91-11-49133333, Fax . +91-11-49133305
CIN : U70102DL1997PLCOB5551 | Website - www.tdigroup.net
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TDIIN FRASTRUCTL\Isng LTD.

CREATING
LANDMAR

Control Board on the basis of imposed Environmental
Compensation. Copies of CTO submitted are enclosed as

Annexure-IIl.
4. pemils of  Sewage  management | Proper Sewage Treatment Plant has been installed at the
infrastructure inside TDI City. site to treat water generated from the premises. Treated
water is being reused within the complex and also fulfill all
the Standards as prescribed.

Installed capacities of STPs are given below:-
1. Kingsbury Part-I (510 KLD already installed and it
will be further enhanced to 650 KLD), for Part-Il
(2 nos. STP of 510 KLD and 610 KLD) and Part-IIl
(610 KLD already installed and it will be further
enhanced to 850 KLD) .
2. My Floor 2 (150 KLD Installed & STP having total
capacity 750 KLD shall be installed).
3. Tuscan City (1 STPs having 720 KLD installed
which will be further enhanced to total capacity

1300 KLD).
S. Details of Solid Waste Management |We are complying with provision of Solid Waste
infrastructure inside TDI City. Management Rules, 2016 and we have provided the

different colour bins at different floors and generated waste
is being collected at a Solid Waste Collection room and the
same is being disposed off through approved vendors.

Copy of the Solid Waste disposal agreement is enclosed as
Annexure-1V(A).

Photographs of Bins are enclosed as Annexure-IV(B).

6. Any other document project proponents | Latest photos of environmental facilities and plantations
want to submit for representing facts of the | are enclosed.
case.

We assure you that we are and will comply with all the directions of the Central Pollution Control Board.
Thanking you

Yours faithfully,

For M/s TDI infrastructuri Ltd.

(Authorized Signatory)

Registered Office : 10, Shaheed Bhagat Singh Marg, New Deihi-110001 Tel: +91-11-49133333, Fax : +91-11-49133305
CIN : U70102DL1997PLCOB5551 | Website - www.tdigroup.net
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Annexure-I
(Occupancy Certificates from the Town and Country Planning
Department)



OC = 1M Roy

FORM BR-VI
[See Rule-47 {1)]
DIRECTORATE OF TOWN & COUNTRY PLANNING, HARYANA
SECTOR-18, CHANDIGARH,
Tele-Fax: 0172-2548475; Tel.: 0172-2549851, E-mail: tephry@gmail.com
Website www.tcpharyana.gov.in .

To

Memo No. ZP-175/0D (NK)/2012/ <1006 4 Dated o? ﬂS\!’l-

TBI infrastructure Lid. &
Naviyoti Overseas Pyt. Ltd.
9 Kasturba Gandhi Marg,
New Delhi

Whereas TD| Infrastructure Ltd. & Navjyoti Overseas Pvt. Ltd. has applied for

the jssue of part Occupation Certificate in respect of the buildings described below, | hereby
grant permission for the'part occupation of the (Tower No. 1, 3, & 4 (Three Nos.) with
Basement, where construction has been completed) after charging the Composition Fee
amounting ta Rs. 5,99,212/- for the variations vis-a-vis approved building plans subject to
the fellowing conditions:- '

1.

10.
11,

12.

13,
14.
15,

The building shall be used for the purposes for which the occupation certificate is,

being granted and in accordance with the uses defined in the approved Zoning
Regulations/Zoning Plan and terms a:J conditions of the license. Any violations of
this condition shall render this occupation certificate null and void.

That you shall abide by the provisions of Haryana Apartment Ownership Act, 1983
and Rules framed there under. All the flats for which occupation certificate is
being granted shall have to be compulsorily registered and a deed of apartment
will have to be filed by you within a period of 90 days from the date of issuance of
occupation certificate, as prescribed under the Haryana Apartment Qwnership Act
1983, failure to do so shall invite legal proceedings under the statute,

That you shall comply with all the conditions laid down in the memo ro. 1630
dated 30.03.2012 of the Fire Station Officer, Sonepat.

That you shall ébtain the connection for disposal of sewerage and drainage from
HUDA after laying the services to the point of external services on payment of
prescribed fee and charges including the cost of such connection. You shall also
maintain the internal services to the satisfaction of the Director General tilt the
colony is handed over after granting final completion,

That you shall be solely responsible for disposal of sewerage and storm water of
your colony till such time these services are made avafiable by HUDA/State
Government as per their scheme.

Level/Extent of the services to be provided by HUDA i.e. Water Supgly, Sewerage
etc. will be proportionate to EDC deposited. . !

That you shall maintain roof top rain water harvesting system properly and keep it
aperational all the time.

That in case some additional structures are required to be constructed as decided
by HUDA at later stage, the same will be binding upon yau.

. That the eccupation certificate will be treated as withdrawn, if the permission is.

not granted by the CGWE for boring the tube-well in the above group housing
scheme, ‘ :

That you shall by fully respensible to supply of water as per norms till such time
the colony is handed over after final campletion, . :

The basements and stilt shall be'used as per provistons of approved zoning plan
and building plans, .

That you shall comply with all the stipulations mentioned in the Envircnment
clearance issued by Ministry of Environment & Forest, Gevernment of india Vide
No. J-12011/14/2006-1A-111 :

The day & night marking shall be maintained and operated as per provision of ICAQ
standard. !

That the outer facade of the buildings shall not be used for the purposes of
advertisement and placement of hoardings,

That you shall neither erect nor allow the erection of any Communication and
Transmission Tower on top of the building blocks.
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16. That you shall use Compact Fluerescent Lamps (CFL} in the building as well as
street lighting.

17. That you shall impose a condition in the allotment/possession letter that the
allottee shall used Compact Fluorescent Lamps {CFL) for internal lighting, so as to
conserve energy.

18. That you shall apply for Water Supply, Sewage & Electricity connection within 15
days from the date of issuance of Occupation certificate and shall submit the proof
of submission thereof to this office,

19. That in terms of your undertaking dated 28,03.2012 vou shall complete the
construction of EWS block and allot EWS flats proportionate to the buildings for
which occupation certificate is granted within a period of six month from the date
of issuance of oceupation certificate.,

20. That in terms of your undertaking dated 28.03.2012 you shall cormiplete the
canstruction of community sites within a period of 1 years from the date of {ssue
aof occupation certificate .

City: - {Sonipat-Kundli

Multifunctional Urban DESCRIPTION_OF BUILDING i
Complex 2021-AD) Tower No. 1, 3 & 4 (Three Nos.) with Basement,

constructed area fs 61866.22sq m (130+244+124
respectively= total 493 Dwelling  Units, where
construction has been completed), in Group Housing
Site measuring 11.46 acres {License No, 183 to 228 of
2004 dated 17.12.2004, License No. 153 to 167 of 2004
dated 15,12.2004, & License No. 42 to 60 of 2005 dated
26.07.2005) in Sector-58 & &1, District Sonepat Part of
the residential plotted colony namely TD] City being
I developed by TD| infrastructure Ltd. and its associate

companies,
. o N
Dated: Y52 Lia. (T.C. Gupta, TAS);”

Director General, Town & Country Planning,
A Haryana, Chandigarh.

£ndst. No. ZP-175/JD (NK)/2012/ Dated
A Copy is forwarded to the following for information and necessary action. !

1. €A, HUDA, Panchkula,

2, Managing Diractor, HYPN, Shakt] Bhawan, Sector-§, Panchkula.

3. Managing Director, DHBVN, Vidyut Nagar, Hisar

4. Superintending Engineer (HQ), HUDA, Panchkula with reference to his office Memo
No. 120 dated 26,03.2012.

5. Senior Town Planner, Rohtak with reference to his office Memo. MNo. 336 Dated
24.02.2012.

6. District Town Planner, Sonepat with reference to his office Endst, No. 22 dated
15.02.2012 with the direction to monitor the compliance of condition no. 2
mentioned in the occupation certificate and send a report relating to the registration
of these flats with in a period of one menth from the schedule prescribed in the
Haryana Apartment Ownership Act 1983,

7. Fire Station Officer Sonepat with reference to his office Memo No. 1630 dated
30.03.2012 vide which no objection certificate for occupation of the above-referred
buildings have been granted. It is requested to ensure compliance of the conditions
imposed by your letter under reference, Further in case of any lapse by the owner,
fNecessary action as per rules should be ensured. In additian to the above, you are
requested to ensure that adequate fire fighting infrastructure is created at Sonepat
for the high-rise bufldings and will be personally responsible for any lapse/violation,
as HUDA has released the necessary funds.

{5anjay Kumar)

District Town Planner (HQ),

For: - Director General, Town and Country Planning,
Haryana, Chandigarh.
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¢

REGD.
FORM BR-vII
(See Code 4.10{2), (4) and (5))
Form of Occupation Certificate
From
Director,
Town & Country Planning Department,
Haryana, SCO-71-75, Sectar-17-C, Chandigarh.
Tele-Fax: 0172-2548475; Tel.: 0172-2549851,
E-mail: tepharyanas@gmail.com
- Website www. tepharyana.gov.in
Q
TOV Infrastructure Ltd. & Naviyoti Overseas Pyt, Lid.,
9, Kasturba Gandhi Marg,
New Dethi.

Memo No. ZP-175-VoL.-I/AD(RAY/2017/_B22&F pateq: -1 S=12 ~ Lo BN

Whereas TDI Infrastructure Ltd. has applied for the issue of an occupation
certificate in respect of the buitdings deseribed below: -
DESCRIPTION OF BUILDING
City: Sonipat: -
e License No. 153 to 167 of 2004 dated 15,12.2004, Licence No. 183 to 228 of 2004
dated 17,12.2004 and Licence No, 42 to 60 of 2005 dated 26.07.2005
« Total area of the Group Housing Colony measuring 11.46 acres.
« Sector-58, 59, 60, 61 & 64, Sonipat.
¢ Indicating description of buiiding, covered area, towers, nature of building e.

[ Tower/Black [ No. of | Height/ FAR sanctioned | FAR achieved
; No. units | G+, % TArea in|% Area  in |
| sqim sqm
Tower-14 (T1) |30 36.20 mt/ S+11 6.69 | 5426.83 7.06 | 5726.84
Tower-15 {T2) | 33 39.20mt/ S+12 | 6.927] 5614347 7.63 6191.18
Convenient 16 3.95 mt/ G .28 226.87 | 0.15 121.0
Shopping
EWS 128 12.20 mt/ G+3 3.7 3008.4 3.7 3008.49
Totzl 63 Nos. Main Bwslling 17.60 | 142756.44] 18.55 | 15047 42
Units and 128 Nos, EWS
Flats
Btilt 1273.68 1273.88

| hereby grant. permission for the occupation of the said buildings, after considering
renewal of NOC from fire safety issued by Fire Station Officer, Municipal Corporation, Sonipat
vide Memo. Mo. 122/FSQ dated 04.11.2016, Environment Clearance issyed by Ministry of
Environment and Forests, Government of India vide memo no. [-No. 21-62/2016-14, 1, dated
04.09,2017, Structure Stability Certificate given by Shiv Kumar Bhardwaj B.Tech, {Civil), Public
Health Functional reports received from Superintending Engineer (HQ), HUDA, Panchkula issued
vide memo. No. 384 dated 11,07.2014 & 486 dated 04.09,2015 & Chief Engineer-i, HUDA,
Panchikula fssued vide memo. No, 692 dated 19.01.2015 & Certificate of Registration of lift
issued by Inspector of Lifts-cum-Executive Engineer, Electrical Inspectorate, Haryana and after
charging the compesition charges amount of 1,77,70,502/- for the variations vis-a-vis
approved bullding plans with following conditions; -

1. The building shall be used for the purposes for which the occupation certificate is being
granted and in accordance with the uses dofined in the approved Zoning
Regulations/Zoning Plan and terms and conditions of the licence.

2. That you shall abide by the provisions of Haryana Apartment Bwrership Act, 1983 and
Rudes framed thereunder. All the flats for which occupation certificate i being granted
shall have to be compulzorily registered and a.deed of declaration wilt have to be filed
by yeu within the time schedule as prescribed under the Haryana Apartrment Ownership
Act 1983. Failure to do so shall invite legal proceedings under the statute.

3. That you shall apply for the connection for disposat of sewerage, dralnage & watey
supply from HUDA as and when the services are made available, within 15 days from its
avaitability. You shall alse maintain the internal services to the satisfaction of the
Director till the colony is handed over after granting final completion.
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10.

1,

1Z.

13,

14,

15

14,

i7.
18.

That you shall be fully responsible for supply of water, disposal of sewerage and storm
water of your cotony till these services are made available by HUDA/State Government
as per their scheme,

That in case same additional structures are required to be constructed as decided by
HUDA at later stage, the same will be Sinding upon you.

That you shall maintain roof top rain water harvesting system properly and keep it
operational all the time as per the provisions of Haryana Building Code, 2417,

The basements and stilt shall be used as per provisions of approved zoning plan and
building plans.

That the outer facade of the buildings shall not be used for the purposes of
advertisement and placement of hoardings.

That you shall neither erect nor allow the erection of any Communication and
Transmission Tower on top of the building blocks.

That you shall comply with all the stipulations mentioned In the Environment clearance
issued by Ministry of Enviromment and Forests, Gevernment of India vide memo noe. F-
Mo. 21-62/2016-1A, 1il, dated 04.09.2017,

That you shall comply with all conditions laid down in the Memo. No. 117/FS0 dated
27.10.2016 fssued by Fire Station Officer, Municipal Corporation, Sonipat with regard to
fire safety measures.

You shall comply with all the conditions laid down in Form-D issued by lnspector of
Lifts-cum-Exécutive Engineer, Electrical Inspectorate, Haryana, 31-F, Patel Nagar, Near
Gurudwara, Panipat.

The day & night marking shall be maintained and operated as per provision of
nternational Civil Aviation Organization (JCAQ) standard.

That you shall use Light-Emitting Diode lamps (LED) in the building as well as street
tighting.

That you shall impose a conditian in the alietment/possession letter that the allottee
shall used Light-Emitting Dicde lamps (LED} for internal lighting, so as to conserve
energy.

That yeu shall apply for connection of Electricity within 15 days from the date of
issuasce of occupation certificate and shall submit the proof of submission thereof (o
this office. In case the electricity is supplied through Generators then the tariff charges
should not exceed the tariff being charged by DHBYN.

That provision of parking shali be made within the area earmarked/ designated for
parking in the colony and no vehicle shail be allowed to park outside the premises.

Ay violation of the above said conditions shall render this cccupation certificate null

and void. y)\'//,
o

{7.L. Satyaprakash, 1AS}
Director, Town and Country Planning,
g,,f-laryana, Chandigarh.

Endst. Mo, ZP-175-Vol-H/AD(RAY/ 2017/ Dated: -

A copy s forwarded to the following for information and necessary action: -

. The birector, Ministry of Environment & Forest and Climate Change, Govarnrment of

india, (I.A. 11l Division), Indira Paryavaran Bhawan, Jor Bagh Road, Mew Delhi-110003
w, It his offlce memo no, F-No, 21-62/2016-14, [, dated 04.09.2017.

Chief Engineer-ll, HUDA, Panchkula with reference to his office memo no. 692 dated
19.01.2015,

Superintending Engineer {HE), HUDA, Panichkula with reference to his office mema no.
384 dated 11.07.2014 & 486 dated 04,09, 2815,

Senior Town Planner, Rohtak with reference to his office memo. No, 1558 dated
30.06.2014.

District Town Planner, Sonipat with reference to his office memo Mo. 523 dated
09.09.2015.

Bistrict Town Planner (Enf.), Senipat.

Fire Statfon Officer, Municipal Corporation, Sonipat with reference to his office Memo.
No. 123/FS0 dated 04.11.2016.

Nodal Officar, website updation.

(Sanjay Kumar)

District Town Planner {(HQ),

For Director, Town and Country Planning,
Haryana, Chandigarh.

38



b

FORM BR-VI
[See Rule-47 (1)]
DIRECTORATE OF TOWN & COUNTRY PLANNING, HARYANA
SECTOR-18, CHANDIGARH.
Tele-Fax: 0172-2548475; Tel.; 0172-2549851, £-mail: tcphry@gmail.com
Webszte WWW, tcpharyana gov.in

Memo Ne, ZP-175/JD (NK)/2012/ ‘:101‘1 Dated a?’S]E}’fr‘?.

To

TDI Infrastructure Ltd. &
Navijyoti Overseas Pvt. Ltd,
9 Kasturba Gandhi Marg,
New Deathi

Whereas TD! Infrastructure Ltd. has applied for the issue of part Occupation

Certificate tn respect of the buildings described below, | hereby grant permission for the
part occupation of the {(Tower No. 5 to 10 [5Ix Nous.) with Basement, where construction has
been completed) after charging the Composition Fea amounting to Rs. 17,00,21i4f- for the

variations vis-a-vis approved building plans subject to the following conditions:-

1.

10,
11.

12,

13.

14,

5.

The building shall be used for the purposes for which the occupation certificate is
being granted and in accordance with the uses defined in the approved Zoning
Regutations/Zoning Plan and terms and conditions of the license. Any viclations of
this condition shall render this accupation certificate null and void.

That you shall abide by the provisions of Haryana Apartment Ownership Act, 1983
and Rules framed there under. All the flats for which occupation centificate is being
granted shall have to be compulsorily registered and a deed of apartment will have

to be filed by you within a peried of 90 days from the date of issuance of occupation-

certificate, as prescribed under the Haryana Apartment Ownership Act 1983, failure
to do so shall invite legal proceedings under the statute.

. That you shall comply with alt the conditions laid down In the memo no. 1629 dated

30.03.2012 of the Fire Station Officer, Sonipat.

That you shall obtain the connection for disposal of sewerage and drainage from
HUDA after laying the services to the point of external services on payment of
prescribed fee and charges including the cost of such connection. You shall also

maintain the internal services to the satfsfaction of the Director General till the

coeleny is handed over after granting final completion.

That you shall ba solely responsible for disposal of sewerage and storm water of your
colony till such time these services are made available by HUDA/State Government
as per their scheme.

Level/Extent of the services to be provided by HUDA i.e. Water Supply, Sewerage
etc, will be proportionate to EDC deposited.

That you shall maintain roof top rain water harvesting system properly and keep it
operational all the time. '

That in case some additional structures are required to be constructed as decided by
HUDA at later stage, the same will be binding upon youe.

That the occupation certificate will be treated as withdrawn, if the permission is not
granted by the CGWB for boring the tube-well in the above group housing scheme,
That you shall by fully respensible to supply of water as per norms till such time the
colony is handed over after final campletion,

The basements and stilt shall be used as per provisions of approved zomng plan and
huilding plans.

That you shall comply with all the stipulations mentioned in the Environment

clearance issued by Ministry of Environment & Forest, Government of India Vide No.-

J-12011/14/2006-1A-111.

The da_',é & night marking ahall be mainteined and opcrated as DEr BrovIsian o7 12U
standar

That the outer facade of the buildings shall not be used for the purposes of
advertisernent and placement of hoardings.

That you shall neither erect nor allow the erection of any Communication and
Transmission Tower on top of the bullding blocks,
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16. That you shall use Compact Fluorescent Lamps (CFL} in the bufiding as well as street
lighting. )

17. T%.at y%u shall impose a condition in the allotment/possession letter that the allottee
shall used Compact Fluorescent Lamps (CFL) for internal lighting, so as to conserve
energy.

18. T’hatggou shall apply for Water Supply, Sewage & Electricity connection within 15
days from the date of issuance of Occupation certificate and shall submit the proof
of submission thereof to this office.

19, That in terms of your undertaking dated 28.03.2012 you shall complete - the
construction of EWS block and allot EWS flats proportionate to the buildings for
which oceupation certificate is granted within a period of six month from the date of
issuance of occupation certificate. :

20. That in terms of youl undertaking dated 28.03.2012 you shall complete the
construction of community sftes within 2 peried of t years from the date of issue of
oceupation certificate - .

City: - (Sonipat-Kundli

Multifunctional Urban DESCRIPTION OF BUILDING
Complex 2021-AD) Tower No. 5 to 10 (Six Nos.} with Basement, constructed

area is 123982.80 sq m {154 + 154 + 214 + 214 + 168 +
168 respectively= total 1072 Dwelling Units, where
construction has been campleted), in Group Housing:site
measuring 18.43 acres (License No. 183 to 228 of 2004
dated 17.1%.7004, License No. 153 to 167 of 2004 dated
15.12.2004, & Ucense Mo.101 to 144 of Z005 dated
05.08.2005) in Sector-58 & 61, District Sonipat Part of
residential plotted colony namely TDl City being
developed by TDI Infrastructure Ltd. and its associate

companies.
. —
Dated: B p5 314 {T.Cm

Director General, Town & Country Planning,
s Haryana, Chandigarh.
475730 (NK)/2012/ Pated

1, CA, HUDA, Panchkula.

z. ing Director, HYPN, Shakti Bhawan, Sector-6, Panchkula.

3. Managing Director, DHBVN, Vidyut Nagar, Hisar

4, Supefintending Engineer {HQ), HUDA, Panchkula with reference to his office Memo
Na. 120 dated 26.03.2012.

5. Sepidr Town Planner, Rohtak with reference to his office Memo. No, 320 & 338 Dated
24.02.2012 & 19.03.2012.

6. District Town Planner, Sonipat with reference to his office Endst. No. 20 & 37 dated
15.02.2012 & 24.02.2012 with the direction to monitor the compliance of condition
no. ? mentioned in the occupation certificate and send a report relating to the
registration of these flats with in a period of one month from the schedule prescribed
in the Haryana Apartment Ownership Act 1983. ’

7. Fire|Station Officer Sonipat with reference to his office Memo No. 1629 dated
30.03.2012 vide which no objection certificate for occupation of the above-referred
puildings has been granted. it is requested to ensure compliance of the conditions
impgsed by your letter under reference, Further in case of any lapse by the owner,
necessary action as per rutes should be ensured. In addition to the above, you are
reqiested to ensure that adequate fire fighting infrastructure is created at Sonipat
for the high-rise buildings and will be personally responsible for any lapse/violation,
as HUDA has released the necessary funds.

e g
{Sanjay Kumar}
District Town Planner (HQ).
For: - Director General, Town and Country Planning,
Haryana, Chandigarh.
1
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FORM BR-W
{See Code 4.10(2}, (4) and (5))
Form of Qccupation Certificate

From

To

Director,

Town & Country Planning Department,
Haryana, $CO-71-75, Sector-17-C, Chandigarh,
Tele-Fax: 0172-2548475; Tel.: 0172-254%851,
E-mail: epharyanaé@gmail.com

Website www.tepharyana,gov,in

TDI infrastructure Lid. & Naviyotl Overseas Pvt, Ltd.,
9, Kasturba Gandhi Marg,
New Dethi -34.

Memo No. ZP-175-VoL.-I/ADRA)2017/_-2=5F8 pated: 4 $—)9~20} 7).

Whereas TDIl Infrastructure Ltd, and others in collaboration with
Navjyoti Overseas Pvt. Ltd. has applied for the issue of an occupation certificate
in respect of the buildings described below: -
DESCRIPTION OF BUILDING

City: Sonipat: -

+ License No. 153 to 167 of 2004 dated 15.12,2004, Licence No. 183 to
228 of 2004 dated 17.12.2004, Licence No. 42 to 60 of 2005 dated
26.07.2005 and Licence No. 101 to 144 of 2005 dated 05.08.2005

« Total area of the Group Housing Colany measuring 18.43 acres.

+ Sector-58, 59, 60, &1 & 84, Sonipat.

+ Indicating description of building, covered area, towers, nature of
building etc.

"Tower/Block | No. | Height/ FAR sanctioned FAR achieved
No. of G+,... % Areainsam | % Area in
units sgqm
R 72 33,2 mt/ | 4.86 6341.10 4,97 | 6485.78
5+10
z 72 33.2 mt/| 6.89 8983.88 7.10 © 9259.14
S+10
11 26 42.20mt/ | 3.68 4796.91 3.68 | 479691
S+13
EWS 222 21.20my/ | 3.88 5056.86 3.95 | 5150.80
G+é
Convenient | 17 3.95 mt/ 0.28 363.0 0.099 128.56
Shopeing G
Total 170 Nos. Main 19.59 25541.75 | 19.799 | 25821.1
Dwelling Units and 9
222 Nos. EWS
Flats
Stilt 1842.27 1842.27
Upper 4532.03 4532.03
Basement

| hereby grant permmission for the pccupation of the said buildings,
after considering renewal of NOC from fire safety issued by Fire Statien Officer,
Municipal Corporation, Sonipat vide Memo. No. 117/F50 dated 27.10.2016,

L 4
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Environment Clearance issued by Ministry of Environment and Forests
Gavernment of India vide memo no. F-No. 21-62/2016-1A, ill, dated 04.09.2017,
Structure Stabitity Certificate given by Shiv Kumar Bhardwaj B.Tech. (Civil},
Public Health Functional reports received from Superintending Engineer {HQ),
HUDA, Panchkula issued vide memo. No. 383 dated 11.07.2014 & 486 dated
04.09.2015 & Chief Engineer-I, HUDA, Panchkula issued vide memo., No. 658 dated
19.01.2015 & Certificate of Registration of lift issued by Inspector of Lifts-cum-
Exgcutive Engineer, Electrical Inspectorate, Haryana and after charging the
composition charges amount of ¥ 1,90,28,222/- for the variations vis-a-vis
approved building plans with following canditions: -

1.

10.

11,

12.

13

14.

15.

The building shall be used for the purposes for which the occupation
certificate is baing granted and in accordance with the uses defined in the
approved Zoning Regulations/Zoning Plan and terms and conditions of the
licence.

That you shall abide by the provisions of Haryana Apariment Ownership Act,
1983 and Rules framed thereunder. All the flats for which occupation
certificate is being granted shall have to be compulsorily registered and &
deed of declaration will have to be filed by you within the time schedule as
prescribed under the Haryana Apartment Ownership Act 1983, Failure to do
so shati invite legal proceedings under the statute.

That you shall apply for the connection for disposal of sewerage, drainage &
water supply from HUDA as and when the services are made avaitable,
within 15 days from its availability. You shall also maintain the internal
services to the satisfaction of the Director till the colony is handed over
after granting final completion.

That you shall be fully responsible for supply of water, disposal of sewerage
and storm water of your colony till these services are made available by
HUDA/State Government as per their scheme.

That in case some additional structures are required to be constructed as
decided by HUDA at later stage, the same will be binding upon you.

That you shall maintain roof top riin water harvesting system properly and
keep it operational all the time as per the provisions of Haryana Building
Lode, 2017

The basements and stilt shall be used as per provisions of approved zoning
plan and building plans.

That the outer facade of the buildings shall not be used for the purposes of
advertisement and placement of hoardings.

That you shall neither erect nor allow the erection of any Communication
and Transmission Tower on top of the building blocks.

That you shall comply with all the stipulations mentioned in the
Environment clearance issued by Ministry of Environment and Forests,
Government of India vide memo no. F-No. 21-62/2016-1A, Hl, dated
04,09.2617.

That you shall comply with all conditions laid down in the Memo. No.
117/F50 dated 27.10.2016 issued by Fire Station Officer, Municipal
Corperation, Sonipat with regard to fire safety measures.

You shall comply with all the conditions laid down in Form-D issued by
Inspactor of Lifts-cum-Executive Engineer, Electrical Inspectorate, Haryana,
31-F, Patel Nagar, Near Gurudwara, Panipat.

The day & night marking shall be maintained and cperated as per provision
of International Civil Aviation Organization (ICAQ) standard.

That you shall use Light-Emitting Diode tamps (LED) in the building as well
as street lighting, )

That you shall impose a condition in the allotment/possession letter that
the allottee shall used Light-Emitting Diode lamps (LEDR} for internal
Hghting, so as to conserve enargy.
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16,

7.

18.

That you shall apply for connection of Electricity within 15 days from the
date of issuance of occupation certificate and shall submit the procf of
submission thereof to this office. In case the alectricity is supplied through
Generators then the tariff charges should not exceed the tariff being
charged by DHBVN,

That provision of parking shall be made within the area earmarked/
designated for parking in the colony and no vehicle shail be allowed to park
outside the premises.

Any violation of the above said conditions shall render this occupation

certificate null and void. %

{T.ffatyapraka%h, 1AS)

Director, Town and Country Planning,
4. Haryana, Chandigarh.

Endst. No, ZP-175-Vol.-H/ AD{RA}/2017/ Dated: -

A copy is forwarded to the following for information and necessary action: -

. The Director, Ministry of Environment & Forest and Climate Changs,

Government of India, (I.A. 1} Division), Indira Paryavaran Bhawan, Jor Bagh
Road, New Dethi-110003 w.r.t his office memo no. F-No. 21-62/2016-(A, H,
dated (4.09.2017.

Chief Engineer-il, HUDA, Panchkuta with reference to his office memo no. 658
dated 19.01.2015,

superintending Engineer (HQ), HUDA, Panchikula with reference to his office
memo no. 383 dated 11.07.2014 & 486 dated 04.0%.201 5!

seriior Town Planner, Rohtak with reference to his office memeo. No. 1559
dated 30.06.2014.

District Town Planner, Sonipat with reference to his office memo No. 523 dated
09.0%,2015.

District Town Planner (Enf.), Sonipat.

Fire Station Officer, Municipal Corporation, Sonipat with reference to his
affice Memo. No. 117/FS0 dated 27.10.2016,

Nodat Officer, website updation, /

(Sanjay Kumarj

District Town Planner (HQ),

ror Director, Tewn and Country Planning,
Haryana, Chandigarh.
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REGD,

From

To

Director,

Wiy o« Torrt =171 { WM roF
éuya (7 2 ’4"’“2

FORM BR-Vi}
{See Code 4.10(2), {4) and {5
Form of Occupation Cerfificate

Town & Country Planning Department,
Haryana, SC0-71-75, Sector-17-C, Chandigarh,
Tele-Fax: 0172-2548475; Tel,: 0172-25498%1,

E-mail: tepharyanab®@gmail,com
Website www.tcpharyana.gov.in

Namah Shivay Builtech pvt, Ltd and another,
In collaboration with TBI Realeon Pyt Ltd,
Rega. Office 7, South Patel Nagar, New Dethi-110008.

Memo No. ZP-407/AD(RA)/2017/ <1)o 9 Dated:- QQL?‘” o& 20 :22\

Whereas Namal Shivay Builtech Pvt. Ltd and another in collaboration with TO! Realcon

Pvt, Ltd has applied for the issue of an occy

described below:-

DESCRIPTICN OF BUILDING

City: Sanipat:-

pation certificate in respect of the buidings

Licence No, 79 of 2008 dated 01.04.2002 and licence no. 72 of 2017 dated

0r.07.2012.

Total area of the Group Housing Colony measuring 14.07 acres,
Sector-61, Sonipat.

Indicating description of building, covered area, towers, nature of building

ete.
»
| Block No,” [Number of | Height/ FAR sanctioned FAR achieved
dwelling G+ F3 [Area  in| % | Area in sgm
units sam ‘
constructed \
17A 48 42.20mt7 | 4309 | 4293°67 4316 | 4300.06
S+13 |
(178 45 4L.20mt/ | 4325 [4309.23 | 4.332 f4335.673“‘ﬂ
S5+13 ! |
17C 48 42.20mt/ 1 4325 14309.23 [ 4337 [ 431568
§+13 L | |
170 48 4Z2.70mt7 | 4.309 | 4293.61 | 4.316 | 4300.06 ;
5+13 1 B
184 48 42.20mt/ |'5.893 | 5871.12 5.985 |5963.18
S+13 !
185 45 42,20 mt/ [5.677 | 5655.90 5.76% | 5748.0%
5+13 . i
180 48 AZ.20mt/ 1 5.893 15871.12 5985 |5963.18
$+13
194 52 42.20mt/ [ 6.385 | 6356.24 | 4.385  6356.04
S+13
198 43 36.20mt/ [5.208 15188776 [ 5.208 | 578676 |
S+11 | ]
9 52 42.200mt7 | 6.385 | 6356.24 6.385 | 6356.24
S+13 B
ut 46 39.20mt/ | 3.773 |3759.844 [ 3.773 | 3759.844 |
G+2 |
}} 7} 4% 39.20mt/ [ 3.7737 [3759.844 [ 3.773 | 3759.844 |
% G+12 , L _ ,:
< |3 42 36.20 mt/ | 3,458 [ 3445306 | 3458 | 344506 |

4



 G+11 ! i

U4 18 18.20 mt/ | 5.564 | 1558.078 | 1.564 | 1568.078 |
G+5

U5 46 3920 mt/ | 3.773 | 3759.844 | 3.773 | 3759.044
G+12

Y1 18 18.20 mt/ | 1.564 | 1558.078 | 1.5864 | 1558.078
G+5

Y2 a4 39.20 mt/ | 3.624 | 3610.772 | 3.624 | 3610.772
5+12

vz 3z Z7.20 mt/ | 3.467 | 345527 3467 | 3455.27
5+8

V3 48 4270 mt7 | 5.284 | 5264.773 | 5.184 | 5264.773
5+13

Vi 48 4220 mt/ | 5488 [ 5467.477 | 5.488 | 9467.477
S+13

EWS 166 27.20mt/ | 3.942 | 3927.248 | 3.942 | 3927.248
G+

Convenient | 7 T8 mt/ [0.28 279.81 0.9 57.9375

Shobping G

Total 872 Nos. Main Dwelling | 92,699 | 92351.494 | 92.813 | 92426.6015
upits & 166 Nos, EWS
flats and 7 nos. Shops
Stilt . - - 11070.751 | - 11070.751
Basement - - 8290.497 - §290.497

i hereby grant permission for the occupation of the said buildings, after considering
MO from fire safety issued by Director, Haryana Fire Service, Haryana, Panchkula vide
Memp. No. DFS/FA/2014/12271873 dated 18.01.2015 and further its renewal issued by
Fire Station Officer, Municipal Corporation, Sonipat vide Memo. No. 94/F30 dated
18.10.2016, approved minutes of 20" meeting of EAC held on 26-28 July, 2017 duly hested
on website of Ministry of Environment and Forests, Government of india, Structure
Stability Certificate given by Sh. Lokesh Kumar Tyagi M.Tech (Structures), Public Health
Functionai reports recsived from Superintending Engineer (HQ), HUDA, Panchhkuia issued
vide memo, Mo, 392 dated 17.04.2015 & Chief Administrator, HUDA, Panchkuia issued
vide memo no. 8927 dated 14.07.2015 and after charging the composition charges amount
of ¥ 25,67,983/- for the variations vis-&-vis approved building plans with following
conditions; -

1. The building shall be used for the purposes for which the occupation certificate is
being granted and in accordance with the uses dafined in the approved Zoning
Regulations/Zoning Plan and terms and conditions of the licence.

2. That you shalt abide by the provisions of Haryana Apartment Ownership Act, 1983 and
Rules framed thereunder. All the fiais for which occupation certificate is heing
granted shali have to be compulsorily registered and a deed of declaration wiil have
te be filed by you within the time schedule as prescribed under the Haryana
Apartment Owrership Act 1983. Failure to do so shall invite legal proceedings under
the statute,

3. That you shall apply for the connection for disposal of sewerage, drainage & water
supply from HUDA as and when the services are made available, within 15 days from
its availability. You shall also maintain the internal services to the satisfaction of the
Director till the colony is handed over after granting final completion.

4, That you shall be fully respensible for supply of water, disposal of sewerage and storm
water of your colony till these services are made available by HUDA/State
Government as per their scheme.

5. That in case some additional structures are required to be constructed as decided by
HUDA at later stage, the same will be binding upon you.

&. That you shall maintain roof top rain water harvesting system properly and keep it
operational all the time as per the provisions of Haryana Building Code, 2017,

7. The basements and stilt shall be used as per provisions of approved zoning plan and
building plans.
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10,

11,

2

13,

14.

13,

16.

17,

18.

19.

20,

21,

That the outer facade of the buildings shall not be used for the purposes of
advertisernent and placemnent of hoardings,

That you shall neither erect nor allow the erection of any Communication and
Transmission Tower an top of the building blocks.

That you shall comply with all the stipulations mentioned in the Envirenment
Clearance issued by Ministry of Environmens & Forest, Government of India vide No. J-
12011714/72006-1A.111 Dated 02.11.2007.

That vyou shall comply with all conditions laid down in the Memo, No.
DFS/FA/Z014/122/1873 dated 18.01.2015 of the Director, Haryana Fire Service,
Haryana, Panchkula and Memo. No. 94/FSC dated 18.10.2016 of the Fire Staticn
Officer, Municipal Corporation, Sonepat with regard to fire safety measures.

You shall comply with all the conditions laid down in registration of lift issued by
Executive Engineer/cum LHt Inspector, Electrical Inspectorate Haryana, Panipat.

The day & night marking shall be maintained and operated as per provision of
international Civit Aviation Organization (ICAQ) standard.

That you shall use Light-Emitting Dicde lamps (LED) in the building as well as street
lighting.

That you shall impose a condition in the alletrment/possession letter that the allottees
shail used Light-Emitting Diode lamps (LEB} for internal lighting, so as to conserve
energy.

That yvou shall apply for connection of Electricity within 15 days from the date of
issuance of occupation certificate and shall submit the proof of submission thereof to
this office. In case the electricity 5 suppliad through Generators then the tariff
charges should not exceed the tariff being charged by DHBVN.

That you shall be responsible of any loss, damage, claim, action suit, proceeding,
deficiency or expenses relating te, arising from or in connection with grant of
occupation certificate and completion certificate pertaining to all licenses with
reference to Enviranment Clearance,

That yeu shall develop the deficit car parking and allot to the concern allottees after
immediately of the decision of the said re-alignment as instructed by the department
as per your undertaking dated 01.06.2017.

That provision of parking shall be made within the area earmarked/ designated for
parking in the colony and no vehicle shall be allowed tc park outside the premises.
That this cccupation certificate is being considered on the basis of the approved
minutes of the meeting of EAC held on 28" July 2017 as hosted on the website of the
Ministry and this office has also referred the matter to the Ministry with a request {o
convey observation/ objection if any, on the grant of occupation certificate based on
the recommendation given in the approved minutes of the meeting. This occupation
certificate shail be deemed to be considered as withdrawn if any cbjection has been
received from Ministry of Environment and Climate Change, Govt. of India against the
grant of oecupation certificate on the basis of approved minutes of EAC meeting,

Any violation of the above said conditions shall render this occupation certificate nuil

and void. :’}/,/
{T.L. Sf)g;akash, 1AS)

Director, Town and Country Planning,
A~Haryana, Chandigarh.

Endst. No, ZP-407/AD(RAY 2817/ bated:-

A copy is forwarded 1o the following for information and necessary action;-

The Jeint Secretary, Ministry of Environment & Forest, Government of India, (LA,
Division), Paryavaran Bhawan, CGO Complex, Lodhi Road, New Dethi-110003 w.r.t.
this office memo no. 129568 dated 14.06.2017 and email dated 12.08.2017. The
applicant cormpany vide letter dated 22.08.2017 informed that they had visited your
office and your office advised them to check the status of environmental clearance of
their project from your website i, htlp://environmentalclesrance nic.in. The
applicant after checking the website submitted an approved copy of the minutes of
the 20 meeting of Expert Appraisal Committee held on 26-28 July, 2017, downloaded
from your website. This office has also checked you website and noticed that the
submission of the applicant is correct. As per the approved minutes, the residential
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coiony project of the applicant listed at item no. 20.5.7 has been recomimended for
grant of environmental clearance and stipulated the conditions mantioned in the
approved minutes of meeting. The applicant company has also informed that their
allctioss are pressurizing for giving possession of their flats otherwise they will file
complaint against the applicant company. Therefore, the applicant company has
requested that the approved minutes of the meeting of the Environmental Authority
duly hosted on the website may be considered and occupation certificate may be
granted, The department keeping in view the hardship of the allottees and of the
position that the approved minutes of the meeting mentioning the recommendation of
EAC has been hasted on the website of your Ministry, has decided to grant the
occupation certificate to the applicant company. It is requested that if your Ministry
has any observation/objection, the same may be conveyed to this office within one
month positively,
. The Director, Haryana Fire Service, Harvana, Panchkula v@th reference to his office
Memo No. DFS/FA2014/122/1873 dated 18.01.2015 and Fire Station Officer,
Municipal Corparation, Sonipat with reference to his office Memo No. 94/F50 dated
18.10.2016 vide which no objection certificate for occupation of the above-referred
puildings have been granted, 1 Is requested to ensure compliance of the conditions
impased by your letter under reference, Further, in case of any lapse by the owner,
necessary action as per rutes should be ensured. In addition to the above, you are
requasted to ensure that adequate fire #ighting infrastructure is created at Sonipat for
the buildings and concernad Fire Officer will be personally respensible for any
lapse/violation,
Chief Administrator, HUDA, Panchkula with reference to his office memg no. 8927
dated 14.07.2015,
Superintending Engineer (HQ), HUDA, Panchkula with reference to his office memao
no. 298 dated $9.06.2015.
Senior Town Flanner, Rohtak with reference to his office memo. No. 392 dated
17.04.201%,
District Town Planner, Sonipat with reference to his office Endst. Wo. 102 dated
16.0%,2015 and mermo no, 624 dated 19.11.2015.
Nodal Officer, Website Updation for hosting on website of the Department.

y,

iLa bt Kurnan)

District Town Planner (HQ),

For Director, Town and Country Planning,
Haryana, Chandigarh.

47



7

/E»./LFLMWL \Y. B8

48

FORM BR-VII
{See Code 4.10(2), {4) and (5))
Form of Occupation Certificate
From
Director, e
Town & Country Planning Department,
Haryana, SCO-71-75, Secter-17-C, Chandigarh.
Tele-Fax: 0172-2548475; Tel.: 0172-2549851,
E-mall: tepharyanab@gmail.com
Website www. tcpharyana, gov.in
To
Mahesh Wood Products Pvt. Ltd. and Others
In collaboration with Kanhalya Communication Pvi. Ltd,
Regd. Office 7, Sputh Patel Nagar, New Dethi-110008,

$o o2
Memo Ne, ZP-523/AD(RA)/ 20177, 2 110 | pated:- — &~ &~ E

Whereas Mahesh Wood Products Pvt. Ltd, and Others in collaboration with
Kanhaiya Communication Pvt. Ltd has apptied for the issue of an occupation certificate
in respect of the buildings described below:- ‘

DESCRIPTION OF BLIH DING
City: Sonipat:-
s Licence No. 201 of 2008 dated 08.12.2008.
« Total area of the Group Housing Colony measuring 14.288 acres,
«  Sector-5%, Sonepat.
+ Indicating description of building, covered area, towers, nature of

buitding etc. .

“Towet/ | Number of | Height/ FAR sanctioned | FAR achieved
Block No. | dwelling units| G+.... % | Areain | % Areain

constructed | sqm sgm
Type-3 150 G.42 mt/ 25.64 | 14733.45 | 22.15 | 12729.25% |
{25 nos,) G+2 | |
Type-d |79 g4z mt/ 19.98 | 11479.02 | 14.32 | 8227.29 |
{13 nos.) G+2 |
EWS block | 182 2145 mt/G + 6| 7.45 4278.29 7.65 4398.64 |
Total 1275 Nos. Main Dwelling units | 53.07 | 30490.76 | 44,12 25351.18 f
and 182 Nos. EWS flats | |

! hereby grant perrnission for the occupation of the said buildings, after
considering MOC from fire safety issued by Commissioner, Municipal Corporation,
Sonfpat fssued vide Memo. No. 241/FSO dated 02.02.2016, approved minutes of
20" meeting of EAC held on 26-28 July, 2017 duly-hosted on website of Ministry of
Envirenment and Forests, Government of India, Stricture Stability Certificate given
by Sh. Lokesh Kumar Tyagi, M.Tech {Structures), Public Health Functional reports
received from Superintending Engineer (HQ), HUDA, Panchkula issued vide memo
no. 65403 dated 12.04.2017 & Chief Administrator, HUDA, Panchkula issued vide
memo no. 65806 dated 12.04.2017 and after charging the composition charges
amaunt of T $,29,245/- for the variations vis-3-vis approved building pians with
following conditions: -

1. The building shall be used for the purposes for which the occupation certificate
is being granted and in accordance with the uses defined in the approved
Zoning Regulations/ Zoning Plan and terms and conditions of the licence.

2. That you shall abide by the provisions of Haryana Apartment Qwnership Act,
1982 and Rules framed thereunder. All the flats for which occupation
certificaie s being granted shall have to be compulsorily registered and a deed
of declaration will have to be flled by you within the time schedule as



H

11.

2.

13.

4.

15.

16,

1775

18.

19,

prescribed under the Haryana Apartment Ownership Act 1983, Failure to do so
shall invite legal proceedings under the statute.

That you shall apply for the connection for disposal of sewerage, drainage &
water supply from HUDA as and when the services are made available, within
15 days from its availability. You shall also maintain the internal services to the
satisfaction of the Director till the colony fs handed over after granting final
completion,

That you shall be fully responsible for supply of water, disposal of sewerage
and storm water of your colony till these services are made available by
HUDA/State Government as per their scheme.

That in case some additional structures are required to be constructed as
decided by HUDA at later stage, the samg will be binding upon you.

That you shall maintain reof top rain water harvesting system properly and
keep it operational all the time as per the provisions of Haryana Building Code,
2017,

The basements and stitt shall be used as per provisions of approved zoning plan
and building plans.

That the outer facade of the buildings shall not be used for the purposes of
advertisement and placement of hoardings.

That you shall neither erect nor allow the erection of any Communication and
Transmission Tower on top of the building blacks.

That you shall comply with all the stipulations mentioned in the Envirgnment
Clearance issued by Ministry of Environment & Forest, Government of India
Vide No. J-12011/14/72006-IA. 1] Dated 02.11.2007.

That you shall comptly with all conditions lald down in the Memo. Ng. 241/FSQ
dated 02.02.2016 of the Commissicner, Municipal Corporation, Scnepat with
regard to fire safety measures.

You shall comply with all the conditions laid down in registration of lift issued
vide memo na. 3655 dated 17.09.2014 and 3272 dated 07.10.2015 by Executive
Engineer/cum Lift Inspector, Electrical Inspectorate Haryana, Panipat,

The day & night marking shall be maintained and operated as per provision of
International Civil Aviation Organization {ICAO) standard.

That you shall use Light-Emitting Dicde lamps {LED) in the building as well as
street lighting.

That you shall impose a condition in the allotment/possession letter that the
allottees shall used Light-Emitting Diode lamps (LED) for internal lighting, so as
to conserve energy.

That you shall apply for connection of Electricity within 15 days from the date
of issuance of accupation certificate and shall submit the proof of subsmisston
tharest to this office. In case the electricity is supplied through Generators
then the tariff charges should not exceed the tariff being charged by DHBVN,
That you shall be responsible of any loss, damage, claim, action Ssuit,
praceeding, deficiency or expenses relating to; arising from or in conhection
with grant of occupation certificate and completion certificate pertaining to all
licenses with reference to Environment Clearance.

That provision of parking shall be made within the area earmatked/ designated
for parking in the colony and no vehicle shall be allowed to park outside the
premises. !

That this occupation certificate is being considered on the basis of the
approved minutes of the meeting of EAC held on 28" July 2017 as hosted on the
website of the Ministry and this office has also referred the matter to the
pinistry with a request to convey observation/ objection if any, on the grant of
octupation certificate based on the recomumnendation given in the approved
minutes of the meeting. This eccupation certificate shall be deemed to be
considered as withdrawn if any objection has been received from Ministry of
Environment and Climate Change, Govt, of India against the grant of
occupation certificate on the basis of approved minutes of EAC meeting.
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20, Any violation of the above said conditions shall render this occupation

certificate null and void. M
(T.L. sf%r%{;

Director, Town and Country Planning,
pHaryana, Chandigarh.

Endst. No. ZP-523/AD{RA}/ 2017/ Dated:-

A copy is forwarded to the following for information and necessary action:-

1. The Joint Secretary, Ministry of Environment & Forest, Govermment of India,
(LA, Division}, Paryavaran Bhawan, GO Complex, Lodhi Road, New Deihi-
110003 w.r.t, this office memo no. 12968 dated 14.06.2017 and email dated
12.08.2017, The applicant company vide ietter dated 22.08.2017 informed that
they had visited your office and your office advised them to check the status of
environmental clearance of their project from your website i.e.
http://environmentalclearance nic.in.  The applicant after checking the
website submitted an approved copy of the minutes of the 20" meeting of
Expert Appraisal Committes held on 26-28 July, 2017, downloaded from your
website, This office has also checked you website and noticed that the
submiission of the applicant is correct. As per the approved minutes, the
residential colony project of the applicant listed at item no. 20.5.1 has been
recommended for grant of environmental clearance and stipulated the
conditions mentioned in the approved minutes of meeting. The applicant
company has also informed that their allottees are pressurizing for giving
possession of their flats otherwise they will file complaint against the applicant
company. Therefore, the applicant company has requested that the approved
minutes of the meeting of the Environmental Authority duly hosted on the
website may be considered and occupation certificate may be granted. The
department keeping in view the hardship of the allottees and of the position
that the approved minutes of the meeting mentioning the recommendation of
EAC has been hosted on the website of your Ministry, has decided to grant the
occupation certificate to the applicant company. It is requested that if your
Mindstry has any observation/objection, the same may be conveyed to this
office within one month positively.

2. The Commissicner, Municipal Corporation, Sonepat with reference 1o his office
Memo Ho. 241/FS0 dated 02.02.2016 vide which no objection certificate for
occupation of the above-raferred buildings have been granted, it is requested
t0 ensure compliance of the conditions imposed by your letter under reference.
Further, in case of any lapse by the owner, necessary action as par rutes should
be epsured. in addition to the above, you are requested fo ensure that
adequate fire fighting infrastructure is created at Sonepat for the buildings and
concerned Fire Officer will be personally responsible for any lapse/viotation.

1. Chief Administrator, HUDA, Panchkula with reference to his office memo no.
65806 dated 12.04.2017.

4. Superintending Engineer (HQ), HUDA, Panchkula with reference to his affice
memo no. 65403 dated 12.04.2017.

5. Semior Town Planner, Rohtak with reference to his office memo. No. 1740
dated 22.07.2013 and 2329 dated 20.04.2017.

. [Hstrict Town Planner, Sonipat with reference to his office Endst. No. 227
dated 04.07.2013 and 1416 dated 05.04.217.

7. Hodal Gfficer, Website Updation for hosting an website of the Department.

#

(L-ﬂ-s+ Kumar)

District Town Planner {HQ},

For Director, Town and Country Planning,
) Haryana, Chandigarh.
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TDI INFRASTRUCTURE LTD.
FANTAARKS O-Cc- TW

TH/Sanction/Senipat/19
To Dated :- 9.5.2014

Director General,
Town & Country Planning
Haryana, Chandigarh.

Subject:-Grant of Occupation Certificate of Group Housing Colony measuring 22.854 acres
Part of Residential Plotted Colony measuring 53.505 acres having license no. 177 of
2007 dated 13.4.2007 in the revenue estate of Village Kundali in Sector 58 Sonepat.
{zP-604)

Dear Sir

Piease find enclosed herewith three sets of compietion drawings ,BR-IV & BR-V in
respect of grant of Occupation of Group Housing Colony measuring 22.864 acres Part of
Residential Plotted Colony measuring 53.505 acres having license no. 177 of 2007 dated
13.4.2007 It the revenue estate of Village Xundali in Sector 58 Sonepat.

You are reguested to kindly take further action in the matter please.

Thanking You
Yours Faithfully
(For M/s TDI Infrastructure Ltd.)

Shiv Kumar Ronilla
Dy. General Manager
Authorized Signatery.

For any queries regarding your occount - please.contact @
Customer Swppert Centre, Vendane Building, Upper Ground Flaor 17, Tolstoy Marg, Connoaght Place, New Dalii- 170001
Front Off. - 43111111, Cust. Support : 43111111, Fax = --91-11-43111199, E-moil : customersupport¢@tdigrop.not



OFFICE OF THE SUPERINTENDING ENGINEER, HUDA RGEC CIRCLE, SONIPAT.

To

Sul :-

Ref:-

The Chief Engineer-I,
HUDA Panchkula.

Memo No. gq*‘?@ Dated 0‘952‘,_05\,7’5

Grant of Occupation Certificate for Group Housing scheme
measuring 22.864 acres part of Residential Plotted Colony
measuring 53.505 aces (License No. 177 of 2007 dated
13.04.2007) in Sector - 58, Sonepat developed by TDI
Infrastructure Ltd.

Your good office letter No. 2107 dated 20.02.2015.

The Executive Engineer, HUDA Division, Senipat vide letter no.

6070 dated 08.05.2015 submitted that the site of the above cited subject
visited by him along with Sh. Jagmal, Sub Divisional Engineer, HUDA Sub

Divigion No.-II Sonipat & has been checked the site of developed by the

M/s TDI Infrastructure Ltd. in their Group Housing Scheme 22.864 actres

part of Residential Plotted Colony measuring 53.505 acres (License No. 177 of
2007 dated 13.04.2007) in Sector — 58, Sonepat.

The Executive Engineer, HUDA Division, Sonipat submitted that

the Services as checked randomly i.e. Roads, Water Supply, Sewerage &

Storm Water Drainage have been laid at site as per approved estimate.

However, there are minor changes in the location of UGT & Tubewells, which

does not affect the functioning/operation of these services and changes have

been marked on the plan,

Regarding external services laid /to be laid by HUDA, it is

intimated that: -

1.

R T R E

700mm i/d sewer line has been laid in the vicinity of Group
Housing Scheme of Residential Plotted Colony in Sector — 58,
Sonepat, but due to non continuity, the sewer lines are not
functional so far. The colonizer can connect the sewer line as &
when the same will be functional & the levels permit to master
sewerage for its connection.

RCC Box Drain of size 3.66 x 2.13mtr. yet to be constructed at
site by HUDA. The work may be executed in next two to three

vears.
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Sk 45 mtr. wide external road is Sector- 58/59, Sonipat (in the
vicinity of this site) has already been constructed partly by
HUDA &  balance could not be constructed due to non
availability of land.

4, The necessary certificate as desired by the Chief Engineer-I,
HUDA, Panchkula vide letter No. 2109 dated 20.02.2015 have
been accorded on the plans.

51 The external development works have been completed at site by
the colonizers as required for completion & occupation certificate
ie. 3 No. Tubewells, 06 Nos. Rain Water Harvesting pits, 1 No.
STP & 1 No. UGT as provided by the colonizer has been marked
on: the plans & these services will also cater the Water supply,
Rain Water disposal & sewerage disposal of the sité.

6. The water supply will be made through Ranney Well in the
vicinity of Colonizer area (Sector- 58 to 64) & the work for
installation of 2 Nos. Ranney well is in progress & the estimate
for transmission line is under precess of approval and the work
may be executed in next 2 or 3 years.

Authorized signatory of Mr. RN Sharma of M/s TDI
Infrastructure Ltd. given an affidavit that they will make arrangement of
supply of water and disposal/treatment of sewerage and storm water till the
HUDA laid the services,

This is submitted for your kind information & further necessary
‘action, please.

DA/Two No. sets plan duly marked the
services alongwith approved \RA

1 No. Affidavits o 5
Superint i é%gineer,
HUDA RGEC Circle,

ggﬁﬁipat,

Endst. No. Dated

A copy of the above is forwarded to the Executive Engineer,
HUDA Division, Sonipat w.r.t his letter No. 6970 dated 08.05.2015 for
information.

Superintending Engineer,
HUDA RGEC Circle,
Sonipat.

IO ALt W d sy
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Annexure-II
(Copies of CTE submitted receiving)
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HEFER

HARAYANA STATE POLLUTION CONTROL BOARD . # \

Tl

PERFORMA FOR OBTAINING NO OBJECTION CERTIFICATE(N.O.C) ; 4
(For Status you may visit Website of the Board- hspcb.gov.in)

Industry 1D: 20SON724364
Application No: 7400536
Application Date: 15-02-2020

PART-A

I. NAME AND ADDRESS OF THE PROMOTER/INDUSTRIAL UNDERTAKING (BLOCK

LETTERS)
Name of Industrial undertaking 5 M/s TDI Infrastructure Ltd.
“TDI Kingsbury Apartments” Part-I (11.46
Acres) at Sector58-61 G.T. Road, Sonipat
SONIPAT
Name of the promofer/ MD/Managing : OM PRAKASH DHINGRA, Authorized
Partner with surname first Signatory, 10, Shaheed Bhagat Singh Marg,
Gole Market, New Delhi
6811092934
sanjiv.gambhir@cannesindia.net
2, Address for communication 3 19, Shaheed Bhagat Singh Marg, New
Delhi-110001 , Dethi, Delhi, 110001
Telephone ; 011-43111111
Fax No. i =
Pin Code T 110001 A
Email Address o sanjiv.gambhir@cannesindia.net
3.  Constitution of the firm/ company ] Private Limited Company
4. Location g “TDI Kingsbury Apartments” Part-1 (11.46
Acres) at Sector58-61 G.T. Road, Sonipat
Place/Town : Sonipat
District : SONIPAT
State : Haryana
5. Main iterms of manufacture/activity
Sr. No. Name of the Product Quantity of Products produced/to be produced,

produced/to be produced

Licensed Installed Avg, Actual |Average
production |Production |Production |Actual

capacity Capacity production
for which the
consent is
sought
1 ITISA Metric 0 0 0 0

BUILDING | Tonnes/Da

CONSTR y

UCTION

PROJECT

6. Investment in fixed assets(Rs. In Lakhs)
(a} Land oy G917
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(b)
(c)
G

Building

Plant and Machinery
Other fixed assets

Total

Power requirements(KW)
Proposed Employment

Estimated date of commencement of
production

12280

85

60

13342.0
987.6

128
15/05/2020
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43

4.4

4.5
4.6

PART-B

DETAILS OF PRODUCTION AND PROCESS

(1) list the main products which are proposed to be produced

Sr. No. Name of the Product Quantity of Products produced/to be produced.
produced/to be produced
Licensed Installed Avg, Actual |Average
production |Production |Production |Actual
capacity Capacity production
for which the
consent is
sought
1 ITIS A Metric 0 0 0 0
BUILDING | Tonnes/Da
CONSTR |y
UCTION
PROJECT
List all raw materials with the daily consumption at full production capacity
Name of the Raw- Quantity of the Raw- Unit
material/Chemicals material/Chemicals
used/to be used used/being used
1 IT1S A BUILDING 0 Metric Tonnes/Day
CONSTRUCTION
PROJECT
Manufacturing Proceses involved ENCLOSED
No, of person likely to work in unit 128
Location _
Where is it proposed to locate the unit(Indl OTHERWISE
Area or otherwise)
If the site is situated in notified industrial
estate
a) Whether effluent coliection,ireatment & YES
disposal system has been provided by the
authority
b) Will the applicant utilize the system,if YES

provided

c) if not provided,details of proposed
arrangement for the treatment of effluent

If not located in Industrial Area then give
identification of nearest Residential
Arca(such as village,town ctc.

Total Plot Area,Built up area and area
available for the use of treated sevage/trade
effluent

Area proposed to be developed

SECTOR 58-61 kUNDLI SONIPAT

Total Land Area - 46376.90, Buildup Area -

137066

2.11 Acre (Ground Coverage)

If the site located near river bank/other water bodies:indicate the name and distance of the body

Name of Surrounding

Distance(in meters)

Description
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4.7

4.8

10.

11.

Does the location satisfy the requirements
under Relevant Central/State Govt.
notifications on ecologically fragile area
etc.,if so give details?

Month and year of proposed commissioning 15/05/2020
of the unit
Average daily quantities of water to be consumed(inKl/d)
Sr. No. Source Type Source Name Quantity (KL.D)
1 Huda/HSIIDC HUDA SUPPLY 678.0
Supply
Sr. No. Water Consumed For Quantity(K1L.D)
1 Sanitation/Domestic/Horticu | 678.0
lture ]
WASTE WATER DISCHARGES(in kl/d)
Waste water discharge per day from
Sr. No. | Source Name | Quantity (KL.D)
NIL
Proposed effiluent Treatment scheme
Sr. No. Use Effluent Treatment Treatment Details
Generation(K1.D) | Arrangement
Status
1 Domestic 538.0 Yes STP
Effluent
Stack/Source of emission
Sr. No. Stack Attached Height of above Height above top | Internal diameter
ground level (in of building (in in (mts.)
mts.) mis.)
1 D.G. SET 48.2 6 0.20
1 D.G SET 48.2 6 0.20
Proposed Air Pollution Control System
Give information on type and add detailed specifications
Air pollution control system | Status Detail specification
name
D.G Set Details
Sr. No. Capacity of D.G.  |Quantity of Fuel | HLt. of Stack Whether
set in(KVA) used/to be used {in  provided/to be canopy/acoustic
Lts./day) provided above enclosure
roof level{in mts.) |provided/to be
provided(pleasc
define clearly)
1 500 80 6 Yes
2 500 80 6 Yes

Proposed method of handling and disposal of waste trapped by pollution arresting

equipment/hazardous waste
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12. Declaration about awareness of the prescribed standards :-

a, That I am aware of the provisions of the Water Act, 1974, Air Act, 1981 & Hazaradous Waste 59
Management Rules,2008 and standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

b. That we shall comply with all the provisions of Water Act, 1974, Air Act, 1981 & Hazaradous
Waste Management Rules, 2008 and standards/norms prescribed for discharge of pollutants under
EPA Rules, 1986 after commissioning of our unit.

¢. That the work for construction and installation of pollution control measures will be done side by
side while doing the construction and installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollation control measure as per scheme enclosed
and without obtaining prior consent to operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be at liberty to forfeit the
performance security deposited along with the security case.
PLLACE: Haryana SIGNATURE:
DATE: 15/02/2020 NAME: OM PRAKASH DHINGRA
DESIGNATION: AUTHORIZED SIGNATORY

ADDRESS: “TDI Kingsbury Apartments” Part-I (11.46 Acres) at Sector58-61 G.T. Road, Sonipat

DOCUMENTS ENCLOSED:

I. Page of MOA / parmership Deed / Trust Deed having the names of Directors/Partners.
2. Copy of resolution of Board / power of attorney.
3. Declaration for auto renewal of CTE on prescribed performa
4. Feasibility Report/ Scheme of Effluent Treatment Plant/ Sewage treatment Plant with Hydraulic Design and

design Caleulations based upon the Pollution load and prescribed parameters, as applicable

5. Copy of balance sheet duly attested by CA/CA certificate w.r.t. capital investment coast for the preceding
year. (capital investment coast should include the original cost of land building, plant & machinery without
depreciation but with upto date additions. The cost of land and building should be included in the capital investment

cost even if, it is on lcasc/rent/mortgage)
6. Manufacturing Process and Process flow chart
7. Air Pollution Control Devices design Calculations based upon the Pollution load and prescribed parameters,

as applicable

8. EnvirlmpactAttach

** This is System Generated Form Signature not Required **



Hepeh

HARAYANA STATE POLLUTION CONTROL BOARD o “, .
RS~
PERFORMA FOR OBTAINING NO OBJECTION CERTIFICATE(N.O.C) -
(For Status you may visit Website of the Board- hspcb.gov.in)

Industry ID: 20SON484659
Application No: 7440078
Application Date: 18-02-2020

PART-A

1. NAME AND ADDRESS OF THE PROMOTER/INDUSTRIAL UNDERTAKING (BLOCK

LETTERS)

Name of Industrial undertaking : TDI Infrastructure Ltd.
“TDI Kingsbury Apartments”- Part-1I
(18.43 Acre) at Sector-58-61, G.T. Road,
Sonipat
SONIPAT

Name of the prometer/ MD/Managing : Om Prakash Dhingra

Partner with surname first
Authorized Signatory

2. Address for communication : 10, Shaheed Bhagat Singh Marg, Gole
Market, New Delhi, DELHI, New Delhi,
110001
Telephone ] 011-43111111
Fax Ne. : -
Pin Code : 110001
Email Address : kingsbury18.43@gmail.com
3.  Constitution of the firm/ company E Public Limited Company
4. Location 3 “TDI Kingsbury Apartments”- Part-II
(18.43 Acre) at Sector-58-61, G.T. Road,
Sonipat
Place/Town : Sonipat
District : SONIPAT
State : Haryana

5. Main items of manufacture/activity

Sr. No. Name of the Product Quantity of Products preduced/to be produced.
produced/to be produced

Licensed Installed Avg. Actual | Average
production |Production |Preduction |Actual

capacity Capacity production
for which the
consent is
sought
1 Itis A Metric 0 0 0 0

Group Tonnes/Da

Housing Yy

bProjects

6.  Investment in fixed assets(Rs. In Lakhs) .
{(a}) Land ; 1475



(b)
©
(a)

Building

Plant and Machinery
Other fixed assets

Total

Power requirements(KW)
Proposed Employment

Estimated date of commencement of
production

17750

275

90

19590.0
14.52

7692
15/05/2G20
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1.
1.1

43

4.4

4.5
4.6

4.7

PART-B

DETAILS OF PRODUCTION AND PROCESS

(i) list the main products which are proposed to be produced

Sr. No. Name of the Product Quantity of Products produced/to be produced.
produced/tc be preduced
Licensed Installed Avg. Actual :Average
production |Production |Production |Actual
capacity Capacity production
for which the
consent is
sought
1 Itis A Metric 0 0 0 0
Group Tonnes/Da
Housing y
bProjects
List all raw materials with the daily consumption at full production capacity
Name of the Raw- Quantity of the Raw- Unit

housing Project

material/Chemicals material/Chemicals
| used/to be used used/being used
1 It is a Gourp 0 Metric Tonnes/Day

Manufacturing Proceses involved
No. of person likely to work in unit
Location

Where is it proposed to locate the unit(Indl
Area or otherwisc)

1f the site is situated in notified industrial
gstate

a) Whether effluent collection, ireatment &
disposal system has been provided by the
authority

b} Will the applicant utilize the system,if
provided

¢) if not provided,details of proposed
arrangement for the treatment of effluent

If not located in Industrial Area then give
identification of nearest Residential
Area(such as village,town etc.

Totat Plot Area,Built up area and area
available for the use of treated sevage/trade
effluent

Area proposed to be developed

Enclosed
7692

otherwise

NO

NO

2 nos. STPs of 510 KLLD and 610 KLD resp.

already installed

sector 58-61

Total Land Area - 74583.44, Buildup Area -

2145159

3.02 Acre (Ground Area)

Il the site located ncar river bank/other water bodies:indicate the name and distance of the body

Name of Surrounding Distance(in meters)

Description

Does the location satisfy the requirements
under Relevant Central/State Govt.
notifications on ccologically fragile area
etc.,if so give details?

NO-
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10.

11.

Month and year of proposed commissioning

of the unit

Average daily quantities of water to be consumed(inKl/d)

15/05/2620

Sr. No. Source Type Source Name Quantity (KLD)
1 Huda/HSIIDC Huda 1155.0
Supply
Sr. No. Water Consumed For Quantity(KLD}
1 Sanitation/Domestic/Horticu | 1155.0
lture
WASTE WATER DISCHARGES(in kl/d)
Waste water discharge per day from
Sr. No. | Source Name ' Quantity (KL.D)
NIL
Proposed effluent Treatment scheme
1
Sr. No. Use Effluent Treatment Treatment Details
Generation(KLD) | Arrangement
Status
1 Domestic 930.0 Yes STP
Effluent
Stack/Source of emission
Sr. No. Stack Attached Height of above Height above top | Internal diameter
ground level (in of building (in in (mts.)
mts.) mits.)
1 DG Stack 42.2 6 0.20
1 D G Stack 42.2 6 0.20
I D G Stack 42.2 6 0.25

Proposed Air Pollution Control System
Give information on type and add detailed specifications

Air pollution control system | Status Detail specification
name
D.G Set Details
Sr. No. Capacity of D.G.  |Quantity of Fuel | Ht. of Stack Whether
set in(KVA) used/to be used (in |provided/to be canopy/acoustic
Lts./day) provided above enclosure
roof level(in mts.) |provided/ to be
provided(please
define clearly)
1 600 180 6 Yes
2 600 180 6 Yes
3 750 250 6 Yes

Proposed method of handling and disposal of waste trapped by pollution arresting

equipment/hazardous waste
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12. Declaration about awareness of the prescribed standards :-

a. That I am aware of the provisions of the Water Act, 1974, Air Act, 1981 & Hazaradous Waste 64
Management Rules,2008 and standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

b. That we shall comply with all the provisions of Water Act, 1974, Air Act, 1981 & Hazaradous
Waste Management Rules, 2008 and standards/norms prescribed for discharge of pollutants under
EPA Rules, 1986 after commissioning of our unit.

¢. That the work for construction and installation of pollution control measures will be done side by
side while doing the construction and installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control measure as per scheme enclosed
and without obtaining prior consent to operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be at liberty to forfeit the
performance security deposited along with the security case.
PLACE: Haryana SIGNATURE:
DATE: 18/02/2020 NAME: Om Prakesh Dhingra
DESIGNATION: AUTHORIZED SIGNATORY
ADDRESS: “TDI Kingsbury Apartments”- Part-TI (18.43 Acre) at Sector-58-61, G.T. Road, Sonipat

DOCUMENTS ENCLOSED:

1. Copy of resolution of Board / power of attorney.

2. Copy of Environmental Clearances in case the project is covered under EIA Notification dated 14.09.2006.
(Such unit 18cavered under EIA notification shall obtain environmental clearance first and then will apply for
Conscnt lo Iistablish to the Board)

3. Copy of balance sheet duly attested by CA/CA certificate w.r.t. capital investment coast for the preceding
year. (capital investment coast should include the original cost of land building, plant & machinery without
depreciation but with upto date additions. The cost of land and building should be included in the capital investment
cost even if, it is on lease/rent/mortgage)

4. Feasibility Report/ Scheme of Effluent Treatment Plant/ Sewage treatment Plant with Hydraulic Design and
design Calculations based upon the Pollution load and prescribed parameters, as applicable

5. Manufacturing Process and Process flow chart

6. Air Pollution Control Devices design Calculations based upon the Pollution load and prescribed parameters,

as applicable

7. tinvirlmpactAttach

*% This is System Generated Form Signature not Required **



P
I
o=

g
HEFEE

HARAYANA STATE POLLUTION CONTROL BOARD o j;;;

PERFORMA FOR OBTAINING NO OBJECTION CERTIFICATE(N.O.C)
(For Status you may visit Website of the Board- hspch.gov.in)

-
N

Industry ID: 20SON696947
Application No: 7440356
Application Date: 18-02-2020

PART-A

1. NAME AND ADDRESS OF THE PROMOTER/INDUSTRIAL UNDERTAKING (BL.OCK

LETTERS)
Name of Industrial undertaking : TDI Infrastructure Ltd.
“TDI Kingsbury Apartments”- Part-III
(14.07 Acre) at Sector-58-61, Kundli,
Sonipat
SONIPAT
Name of the promoter/ MD/Managing : Om Prakash Dhingra
Partner with surname first
Authorized Signatory
2.  Address for communication d 10, Shaheed Bhagat Singh Marg, Gole
Market, New Delhi , DELHI, New Delhi,
110001
Telephone : 011-43111111
Fax No. . -
Pin Code : 110001
Email Address ; kingsbury14.07@gmail.com
3.  Constitution of the firm/ company ; Public Limited Company
4.  Location : “TDI Kingsbury Apartments”- Part-1I1
(14,07 Acre) at Sector-58-61, Kundli,
Sonipat
Place/Town : Sonipat
District : SONIPAT
State 3 Haryana
5. Main items of manufacture/activity
Sr. No. Name of the Product Quantity of Products produced/to be produced.

produced/te be produced

Licensed Installed Avg. Actual |Average
production |Production |Production |Actual

capacity Capacity production
for which the
consent is
sought
1 ltisa Metric 0 0 0 0

Group Tonnes/Da

Housing y

Project

6. Investment in fixed assets(Rs. In Lakhs)
(a) Land - 1125



(b)
(c)
(d)

Building

Plant and Machinery
Other fixed assets

Total

Power requirements(K'W)
Proposed Employment

Estimated date of commencement of
production

16250

225

&5

17685.0
993

5792
15/05/2020
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1.
t1

1.2

42

43

4.4

4.5
4.6

4.7

PART-B

DETAILS OF PRODUCTION AND PROCESS

(i) list the main products which are proposed to be produced

Sr. No. Name of the Product Quantity of Products produced/to be produced.
produced/toc be produced
Licensed Installed Avg. Actual | Average
production |Production |Production |Actual
capacity Capacity production
for which the
consent is
sought
1 Itis a Metric 0 0 0 0
Group Tonnes/Da
Housing y
Project
List all raw materials with the daily consumption at full production capacity
Name of the Raw- Quantity of the Raw- Unit
material/Chemicals material/Chemicals
used/to be used used/being used
1 It is a Group 0 Metric Tonnes/Day
Housing Project

Manufacturing Proceses involved
No. of person likely to work in unit
Location

Where is it proposed to locate the unit(Indl
Area or otherwise)

If the site is situated in netified industrial
estate

a) Whether effluent collection,treatment &
disposal system has been provided by the
authority

b) Will the applicant utilize the system,if
provided

¢) if not provided,details of proposed
arrangement for the treatment of effluent

If not located in Industrial Area then give
identification of nearest Residential
Area(such as village,town etc.

Total Plot Area,Built up area and area
available for the use of treated sevage/trade
effluent

Area proposed to be developed

enclosed
5792

otherwise

NO

NO

STP of 610 KLD already installed and it
will be further enhanced to 850 KLD

sector 58-61

Total Land Area - 56939.17, Buildup Area -

152588.2

3.38 Acre (Ground Coverage}

If the site located near river bank/other water bodies:indicate the name and distance of the body

Name of Surrounding

Distance(in meters)

Description

Does the location satisty the requirements
under Relevant Central/State Govt.
notifications on ccologically fragile area
ete.,if so give details?

NO-
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4.8

10.

11.

Month and year of proposed commissioning

of the unit

Average daily quantities of water to be consumed(inKl/'d)

15/05/2020

Sr. No. Source Type Source Name Quantity (KLD)
1 Huda/HSIIDC Huda 870.0
Supply
Sr. No. Water Consumed For Quantity(K1.D)
1 Sanitation/Domestic/Horticu | 870.0
lture
WASTE WATER DISCHARGES(in ki/d)
Waste water discharge per day from
Sr. No. \ Source Name ‘ Quantity (KLD)
NIL
Proposed effluent Treatment scheme
Sr. No. Use Effluent Treatment Treatment Details
Generation(KILD)) | Arrangement
Status
1 Domestic 700.0 Yes STP
Effluent
Stack/Source of emission
Sr. No. Stack Attached Height of above Height above top | Internal diameter
ground level (in of building (in in (mts.)
més.) mts.)
1 D G Stack 422 6 0.20
1 Dg Stack 42.2 6 0.20

Proposed Air Pollution Centrol System

Give information on type and add detailed specifications

Air pollution control system | Status Detail specification
name
D.G Set Details
Sr. No. Capacity of D.G.  |Quantity of Fuel |Ht. of Stack Whether
set in(KVA) used/to be used (in | provided/to be canopy/acoustic
Lts./day) provided above enclosure
roof level(in mts.) |provided/ to be
provided(please
define clearly)
1 500 160 6 Yes
2 500 160 6 Yes

Proposed method of handling and disposal of waste trapped by pollution arresting

equipment/hazardous waste

68



12. Declaration about awareness of the prescribed standards :-

a. That I am aware of the provisions of the Water Act, 1974, Air Act, 1981 & Hazaradous Waste 69
Management Rules,2008 and standards/morms prescribed for discharge of pollutants under EPA
Rules, 1986.

b. That we shall comply with all the provisions of Water Act, 1974, Air Act, 1981 & Hazaradous
Waste Management Rules, 2008 and standards/norms prescribed for discharge of pollutants under
EPA Rules, 1986 after commissioning of our unit.

¢. That the work for construction and installation of pollution control measures will be done side by

side while doing the construction and installation of the main plant of the unit and will not start the
production with out installing proper and adequate poltution control measure as per scheme enclosed
and without obtaining prior consent to operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be at liberty to forfeit the
performance security deposited along with the security case.
PLLACE: Haryana SIGNATURE:
DATE: 18/02/2020 NAME: Om Prakesh Dhingra
DESIGNATION: AUTHORIZED SIGNATORY
ADDRESS: “TDI Kingsbury Apartments”- Part-I11 (14.07 Acre) at Sector-58-61, Kundli, Sonipat

DOCUMENTS ENCLOSED:

1. Copy of Environmental Clearances in case the project is covered under EIA Notification dated 14.09.2006.
{Such unit 18covered under EIA notification shall obtain environmental clearance first and then will apply for
Consent to Establish to the Board)

2. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

3. Copy of resolution of Board / power of attorney. :

4. Copy of balance sheet duly attested by CA/CA certificate w.r.t. capital investment coast for the preceding
year. (capital investment coast should inctude the original cost of land building, plant & machinery without ‘
depreciation but with upto date additions. The cost of land and building should be included in the capital investment
cost even if, it is on lease/rent/mortgage)

5. Feasibility Report/ Scheme of Effluent Treatment Plant/ Sewage treatment Plant with Hydraulic Design and
design Calculations based upon the Pollution load and prescribed parameters, as applicable

6. Manufacturing Process and Process flow chart

7. Air Pollution Control Devices design Calculations based upon the Pollution load and prescribed parameters,

as applicable

#% This is System Generated Form Signature not Required **



HARAYANA STATE POLLUTION CONTROL BOARD
PERFORMA FOR OBTAINING NO OBJECTION CERTIFICATE(N.O.C) 2 3

Foidd
% q‘f =N
T )

(For Status you may visit Website of the Board- hspcb.gov.in)

Industry [D: 20SON&851023
Application No: 7325146
Application Date: 15-02-2020

(a)
(b)
(c)

PART-A

NAME AND ADDRESS OF THE PROMOTER/INDUSTRIAL UNDERTAKING (BLOCK

LETTERS)

Name of Industrial undertaking

Name of the promoter/ MD/Managing
Partner with surname first

Address for communication

Telephone

Fax No.

Pin Code
Email Address

Constitution of the firm/ company

Location

Place/Town
District

State

Main items of manufacture/activity

TD!I Infrastructure Ltd.

“My Floor-2" at Sector-59, Senipat,
Haryana

LSONIPAT

Om Prakash Dhingra
Authorized Signatory

10, Shaheed Bhagat Singh Marg, New
Delhi-110001 , New Delhi, New Delhi,
110001

011-43111111

1100061
subodhkadv@hotmail.com
Individual

“My Floor-2” at Sector-59, Sonipat,
Haryana

Sonipat
SONIPAT

Haryana

Sr. No. Name of the Product Quantity of Products produced/to be produced.
produced/to be produced
Licensed Installed Avg. Actual |Average
production |Production |Production Actual
capacity Capacity production
for which the
consent is
sought
1 Itis a Metric 0 0 0 0
building Tonnes/Da
constructio |y
n project
Investment in fixed assets(Rs. In Lakhs)
Land 418
Building 3050
Plant and Machinery 45

70



(d)

Other fixed assets

Total

Power requirements(KW)
Proposed Employment

Estimated date of commencement of
production

0

3513.0

518

6159
15/04/2020
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43

4.4

4.5
4.6

4.7

PART-B

DETAILS OF PRODUCTION AND PROCESS

(i} list the main products which are proposed to be produced

Sr. No. Name of the Product Quantity of Products produced/to be produced.
produced/to be produced
Licensed Installed Avg. Actual | Average
production |Preduction |Production Actual
capacity Capacity production
for which the
consent is
sought
1 Itis a Metric 0 0 0 0
building Tonnes/Da
constructio |y
n project
List all raw materials with the daily consumption at full production capacity
Name of the Raw- Quantity of the Raw- Unit
material/Chemicals material/Chemicals
used/to be used used/being used
1 It is a building 0 Metric Tonnes/Day
construction project
Manufacturing Proceses involved Enclosed
No. of person likely to work in unit 6159
Location
Where is it proposed to locate the unit(Indl otherwise
Arca or otherwise)
If the site is situated in notified industrial
estate
a) Whether effluent collection,treatment & NO
disposal system has been provided by the
authority
by Will the applicant utilize the system,if NO
provided
¢) if not provided,details of proposed
arrangement for the treatment of cffluent
If not located in Industrial Area then give Sector-59

identification of nearest Residential
Area(such as village,town etc.

Total Plot Area,Built up area and area
available for the use of treated sevage/trade
cffluent

Area proposed to be developed

Total Land Area - 57821.39, Buildup Arca -
169465.5

4.06 Acre (Ground Coverage)

[ the site located near river bank/other water bodies:indicate the name and distance of the body

Name of Surrounding Distance(in meters) Description

Does the location satisfy the requirements
under Relevant Central/State Govt.
notifications on ecologically fragile area
etc.,if so give detaiis?

NO-
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4.8

10.

11.

Month and vear of proposed commissioning

15/04/2020

of the unit
Average daily quantities of water to be consumed{(inKl/d)
Sr. No. Source Type Source Name Quantity (KLID)
1 Huda/HSIIDC Huda Supply 941.0
Supply
Sr. No. Water Consumed For Quantity(KL.D)
1 Sanitation/Domestic/Horticu | 941.0
lture
WASTE WATER DISCHARGES(in ki/d)
Waste water discharge per day from
Sr. No. | Source Name | Quantity (KL.D)
NIL
Proposed effluent Treatment scheme
Sr. No. Use Effluent Treatment Treatment Details
Generation(KLD) | Arrangement
| Status
1 Domaestic 754.0 Yes STP
Effluent
Stack/Source of emission
Sr. No. Stack Attached Height of above Height above top | Internal diameter
ground level (in of building (in in (mts.)
mts.) mts.)
1 DG Stack 50.35 6 0.12

Proposed Air Pollution Control System
Give information on type and add detailed specifications

Alr pollution control system | Status Detail specification
name
D.G Set Details
Sr. No. Capacity of D.G.  |Quantity of Fuel Ht. of Stack Whether
set in(KVA) used/to be used (in |provided/to be canopy/acoustic
Lts./day) provided above enclosure
roof level(in mts.) | provided/ to be
provided(please
define clearly)
1 125 30 6 Yes

Proposed method of handling and dispesal of waste trapped by pollution arresting

equipment/hazardous waste
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12. Declaration about awareness of the prescribed standards :-

a. That T am aware of the provisions of the Water Act, 1974, Air Act, 1981 & Hazaradous Waste
Management Rules,2008 and standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

b. That we shall comply with all the provisions of Water Act, 1974, Air Act, 1981 & Hazaradous
Waste Management Rules, 2008 and standards/norms prescribed for discharge of pollutants under
EPA Rules, 1986 after commissioning of our unit.

¢. That the work for construction and installation of pollution control measures will be done side by

side while doing the construction and installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control measure as per scheme enclosed
and without obtaining prior consent to operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be at liberty to forfeit the
performance security deposited along with the security case.
PLACE: Haryana SIGNATURE:
DATE: 15/02/2020 NAME: Om Prakash Dhingra
DESIGNATION: Authorized Signatory
ADDRESS: “My Floor-2” at Sector-59, Sonipat, Haryana

DOCUMENTS ENCLOSED:

1. Copy of resolution of Board / power of attorney.

2. Declaration for auto renewal of CTE on prescribed performa

3. Copy of Environmental Clearances in case the project is covered under EIA Notification dated 14.09.2006.
(Such unit 18covered under EIA notification shali obtain environmental clearance first and then will apply for
Consent 1o Establish to the Board)

4. Copy of balance sheet duly attested by CA/CA certificate w.r.t. capital investment coast for the preceding
year. (capital investment coast should include the original cost of land building, plant & machinery without
depreciation but with upto date additions. The cost of land and building should be included in the capital investment
cost even if, it is on lease/rent/mortgage)

5. Feasibility Report/ Scheme of Effluent Treatment Plant/ Sewage treatment Plant with Hydraulic Design and
design Calculations based upon the Pollution load and prescribed parameters, as applicable

6. Manufacturing Process and Process flow chart

7. Air Pollution Control Devices design Calculations based upon the Pollution Jload and prescribed parameters,

as applicable

** This is System Generated Form Signature not Required **
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HARAYANA STATE POLLUTION CONTROL BOARD
PERFORMA FOR OBTAINING NO OBJECTION CERTIFICATE(N.O.C)

(For Status you may visit Website of the Board- hspcb.gov.in)

Industry ID: 20SON706650
Application No; 7325368
Application Date: 15-02-2020

6.
(a)
(b)
(c)

NAME AND ADDRESS OF THE PROMOTER/INDUSTRIAL UNDERTAKING (BLOCK

LETTERS)

Name of Industrial undertaking

Name of the promoter/ MD/Managing
Partner with surname first

Address for communication

-5
HSPER 7 5
PART-A
TDI Infrastructure Ltd.
“Tuscan City™ at Sector-58, Sonipat,
Haryana
SONIPAT
Om Prakash Dhingra
Authorized Signatory

10, Shaheed Bhagat Singh Marg, New
Delhi-110001 , New Delhi, New Delhi,
110001

Telephone 0I1-43111111
Fax No. =
Pin Code 110001
Email Address subodhkadv@gmail.com
Constitution of the firm/ company Individual
Location “Tuscan City” at Sector-58, Sonipat,
Haryana
Place/Town Sonipat
District SONIPAT
State Haryana
Main items of manufacture/activity
Sr. No. Name of the Product Quantity of Products produced/to be produced.
produced/to be produced
Licensed Installed Avg. Actual |Average
production |Production |Production |Actual
capacity Capacity production
for which the
consent is
sought
1 Itis a Metric 0 0 0 0
building Tonnes/Da
constructio | y
n project
Investment in fixed assets(Rs. In Lakhs)
Land 2750
Building 31550
Plant and Machinery 350



(d)

Other fixed assets

Total

Power requirements(KW)
Proposed Employment

Estimated date of commencement of
production

125
34775.0
499

3810
15/04/2020

76
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43

4.4

4.5
4.6

4.7

PART-B

DETAILS OF PRODUCTION AND PROCESS

(1) list the main products which are proposed to be produced

Sr. No. Name of the Product Quantity of Products produced/to be produced.
produced/to be produced
Licensed Installed Avg. Actual | Average
production | Production |Production |Actual
capacity Capacity production
for which the
consent is
sought
1 It is a Metric 0 0 0 0
building Tonnes/Da
constructio |y
n project

List all raw materials with the daily consumption at full production capacity

Name of the Raw- Quantity of the Raw- Unit
material/Chemicals material/Chemicals
used/to be used used/being used
1 It is a building 0 Metric Tonnes/Day

construction project

Manufacturing Proceses involved Enclosed

No. of person likely to work in unit 8810

Location

Where is it proposed to locate the unit(Indl otherwise

Arca or otherwise)

If the sile is situated in notified industrial

estate

a) Whether effluent collection,treatment & NO

disposal system has been provided by the

authority

b) Will the applicant utilize the system,if NO

provided

c) if not provided,details of proposed

arrangement for the treatment of effluent

If not located in Industrial Area then give Sector-58

identification of nearest Residential
Area(such as village.town etc.

Total Plot Area,Built up area and area
available for the use of treated sevage/trade
effluent

Area proposed to be developed

Total Land Area - 92519.08, Buildup Area -
241759.0

6.20 Acre (Ground Coverage)

If the site located near river bank/other water bodies:indicate the name and distance of the body

Name of Surrounding Distance(in meters) Description

Does the location satisfy the requirements
under Relevant Central/State Govt.
notifications on ecologically fragile area
etc.,if so give details?
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4.8

10.

11,

Month and year of proposed commissioning :

of the unit

Average daily quantities of water to be consumed(inKl/d)

15/04/20620

Sr. No. Source Type Source Name Quantity (KLD)
1 Huda/HSIIDC Huda Supply 1333.0
Supply
Sr. No. Water Consumed For Quantity(KI1L.D)
1 Sanitation/Domestic/Horticu | 1333.0
lture

WASTE WATER DISCHARGES(in kl/d)

Waste water discharge per day from

Sr. No. l Source Name i Quantity (KL.D))
NIL
Proposed effluent Treatment scheme
Sr. No. Use Effluent Treatment Treatment Details
Generation(KLD}) | Arrangement
Status
1 Domestic 1077.0 Yes STP
Effluent
Stack/Source of emission
|
Sr. No. Stack Attached Height of above Height above top | Internal diameter
ground level (in of building (in in (mts.)
mts.) mts.)
| DG Stack 50.95 6 0.12
1 DG Stack 50.95 6 0.12
1 DG Stack 50.95 6 0.20

Proposed Air Pollution Control System
Give information on type and add detailed specifications

Air pollution control system | Status Detail specification
name
D.G Set Details
Sr. No. Capacity of D.G.  |Quantity of Fuel | Ht. of Stack Whether
set in(KVA) used/to be used (in | provided/to be canopy/acoustic
Lts./day) provided above enclosure
roof level(in mts,) |provided/ to be
provided(please
define clearly)
1 25 5 6 Yes
2 125 30 6 Yes
3 500 80 6 Yes

Proposed method of handling and disposal of waste trapped by pollution arresting

equipment/hazardous waste

/8



12, Declaration about awareness of the prescribed standards :-

a. That I am aware of the provisions of the Water Act, 1974, Air Act, 1981 & Hazaradous Waste 79
Management Rules,2008 and standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986,

b. That we shall comply with all the provisions of Water Act, 1974, Air Act, 1981 & Hazaradous
Waste Management Rules, 2008 and standards/norms prescribed for discharge of pollutants under
EPA Rules, 1986 after commissioning of our unit.

¢. That the work for construction and installation of pollution contrel measures will be done side by

side while doing the construction and installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control measure as per scheme enclosed
and without obtaining prior consent to operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be at liberty to forfeit the
performance security deposited along with the security case,
PLACE: Haryana SIGNATURE:
DATE: 15/02/2020 NAME: Om Prakash Dhingra
DESIGNATION: Authorized Signatory
ADDRESS: “Tuscan City” at Sector-58, Sonipat, Haryana

DOCUMENTS ENCLOSED:

1. Copy of resolution of Board / power of attorney.

2. Declaration for auto renewal of CTE on prescribed performa

3. Copy of Environmental Clearances in case the project is covered under EIA Notification dated 14.09.2006.
(Such unit 18covered under EIA notification shall obtain environmental clearance first and then will apply for
Consent to Establish to the Board)

4. Copy of balance sheet duly attested by CA/CA certificate w.r.t. capital investment coast for the preceding
year, (capital investment coast should include the original cost of land building, plant & machinery without
depreciation but with upto date additions. The cost of land and building should be included in the capital investment
cost even if] it is on lease/rent/mortgage)

5. Feasibility Report/ Scheme of Effluent Treatment Plant/ Sewage treatment Plant with Hydraulic Design and
design Calculations based upon the Pollution load and prescribed parameters, as applicable

6. Manufacturing Process and Process flow chart

7. Air Pollution Control Devices design Calculations based upon the Pollution load and prescribed parameters,

as applicable

** This is System Generated Form Signature not Required **



Annexure-III
(Copies of CTO submitted receiving)
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3/13/2020 Untitled Document

I On-line Payment Receipt I

Receipt No. 11638866
Depositor Name Omprakash
Bank Name. NA

Bank Id. 1060
Application No. 7513886

M/s TDI Infrastructure Ltd., “TDI Kingsbury
Apartments” Part-I (11.46 Acres) at

Name and Address of Industry Sector58-61 G.T. Road, Sonipat, sonipat,

SONIPAT
Name of Regional Office Sonipat
Applied For CTO - both - new
Payment Date 2020-03-13 17:47:33.304
Payment Details
CTO Both (Rs.) 100.0
Total Amount Paid (Rs.) 100.0
Transaction Status Successfully Completed
Print
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From: Industry 1D-20SON724364

M/s. M/s TDI Infrastructure Ltd.

HARAYANA STATE POLLUTION CONTROL BOARD M'—L“
C-11,SECTOR-6 PANCHKULA 82‘} A3

Ph.2577870-73 Fax:01722581201-02 m—

“TDI Kingsbury Apartments’ Part-l (11.46 Acres) at Sector58-61 G.T. Road, Sonipat

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7513886 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

OM PRAKASH DHINGRA
AUTHORIZED SIGNATORY

011-43111111,-
sanjiv.gambhir@cannesindia.net

M/s TDI Infrastructure Ltd.
“TDI Kingsbury Apartments’ Part-1 (11.46
Acres) at Sector58-61 G.T. Road, Sonipat



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

OM PRAKASH DHINGRA, Authorized
Signatory, 10, Shaheed Bhagat Singh Marg,
Gole Market, New Delhi %3
9811092934
sanjiv.gambhir@cannesindia.net

LICENSE NO 153, 01/01/2020

13342.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No.

|Surrounding of site

| Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

YES/ OTHERWISE
NO

STP of 510 KLD already installed and it
will be further enhanced to 650 KLD

Total Plot Area : 46376.90
Built-up Area: 137066

15/05/2020
463

YES
128

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).



Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced A
Licensed Installed Avg. Actual Aver ag?q'
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0

Housing Tonnes/Day
Project
14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.
SNo. |Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to = | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for : SECTOR 58-61 KUNDLI SONIPAT

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 678.0
17. Source of water supply, Name of authority granting permission if applicable and quality permitted.
Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 678.0

18. Water Treatment Details



Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status oK
UJ
1 Domestic Effluent | 538.0 Yes STP
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 538.0 255.0 229.0 Recycling/Reu
Effluent Se
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL---------emneeme-
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.15 Kilo Liters/Day
LSD 0.15 Kilo Liters/Day

22.

Details of Stack




Stacks Numbers: 2

Stack Attached to: DG Stack , DG STACK , {8
Fuel type: LSD,LSD,

Fuel Quantity: 0.15,0.15,

Material for MS, MS,

construction of Stack:

Shape Round , Round ,

(Round/Rectangle):

Height above ground 48.2,48.2,
level(in metres):

Diameters/Sizein 0.20,0.20,
meters

Gas quantity Nm~3/hr: |, ,

Gas Temperature'C: '

Exit velocity of =

Tones/sec:
Detailsof DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether

No. |in(KVA) used/to be used (in provided/to be canopy/acoustic

L ts./day) provided aboveroof  |enclosure provided/ to
level(in mts)) be provided(please
define clearly)

1 |500 150 6 Yes

2 | 500 150 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

Quiality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.

Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

Process Emission quality parameter details:

Sr .|Process Parameters Conc. of pollutants Units
No
Untreated |Treated
----------------- NIL----------mmmom-

Details of Process Emission:



Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emissi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. [samp
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (@) Do you have any proposalsto upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred on it.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. Towhich the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof the pollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
enclosed

34. Brief details of tree plantation/ green belt 7453.24 sgm has developed as a green area
development within applicant's premises. in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,

Separately.

36. Any other additional information that the None
applicant desiresto give.

37.  I/Wefurthur declares that the information furnished above is correct to the best of my/our knowledge.



38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh applic8i81 for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. |/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. |/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. 1/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.
42. Declaration about awareness of the prescribed standards :-
a) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name OM PRAKASH DHINGRA

Designation AUTHORIZED

b.) That we shall comply with all the provisions of Water Act, 1974, SIGNATORY
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and

standards/norms prescribed for discharge of pollutants under EPA

Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

8. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



3/13/2020 Untitled Document

I On-line Payment Receipt I

Receipt No. 949202856
Depositor Name Om Prakesh Dhingra
Bank Name. NA

Bank Id. 1060

Application No. 7515892

TDI Infrastructure Ltd., “TDI Kingsbury
Apartments”- Part-II (18.43 Acre) at Sector-

Name and Address of Industry 58-61, G.T. Road, Sonipat, sonipat

SONIPAT
Name of Regional Office Sonipat
Applied For CTO - both - new
Payment Date 2020-03-13 17:51:07.251
Payment Details
CTO Both (Rs.) 100.0
Total Amount Paid (Rs.) 100.0
Transaction Status Successfully Completed
Print

89

https://hrocmms.nic.infOCMMS/indApplicationDetails/popChallan/7515892

m



From: Industry 1D-20SON484659

M/s. TDI Infrastructure Ltd.

HARAYANA STATE POLLUTION CONTROL BOARD \
C-11,SECTOR-6 PANCHKULA 90‘} A3
o Ph.2577870-73 Fax:01722581201-02 s e e

Gt

“TDI Kingsbury Apartments’- Part-11 (18.43 Acre) at Sector-58-61, G.T. Road, Sonipat

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7515892 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Development
authority,whichever applicable.

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Om Prakesh Dhingra
AUTHORIZED SIGNATORY

011-43111111,-
kingsbury18.43@gmail.com

TDI Infrastructure Ltd.

“TDI Kingsbury Apartments”’- Part-I1
(18.43 Acre) at Sector-58-61, G.T. Road,
Sonipat



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Om Prakash Dhingra
Authorized Signatory 9 1

Liceance No 101-144 DTPC, 01/01/2020

19590.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site |Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

YES/ otherwise
NO

2 nos. STPs of 510 KLD and 610 KLD resp.
already installed

Total Plot Area : 74583.44
Built-up Area: 214515.9

15/05/2020
762

YES
7692

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).




Sr. |Nameof the Product
produced/to be produced

Quantity of Products produced/to be produced.

laYa)
Licensed Installed Avg. Actual Aver aggé
production Production Production Actual
capacity Capacity production for
which the
consent is
sought
1 |ItisaGroup | Metric 0 0 0 0
Housing Tonnes/Day
project.
Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.
No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for
which the
consent is
sought
1 |ItisaGroup | Metric 0 0 0 0
Housing Tonnes/Day
project.
14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.
SNo. |Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to = | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
project.
15. Description of Process of manufacture for sector 58-61

each products showing input/output, quality

and quantity of solid, liquid and gaseous

wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).
Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 1155.0
17. Source of water supply, Name of authority granting permission if applicable and quality permitted.
Elrd Source Type Source Name Quantity (KLD)
1 Huda/HSIIDC Supply Huda 1155.0
18. Water Treatment Details




Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status o))
I
1 Domestic Effluent | 930.0 Yes STP
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 930.0 423.0 461.0 Recycling/Reu
Effluent Se
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untr eated |Treated
----------------- NIL-----------------
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.16 Kilo Liters/Day
LSD 0.16 Kilo Liters/Day
LSD 0.20 Kilo Liters/Day
22. Detailsof Stack




23.

24.

Stacks Numbers: 3

Stack Attached to: DG STACK , DG STACK , DG STACK o4
Fuel type: LSD,LSD,LSD,

Fuel Quantity: 0.16,0.16,0.20,

Material for MS, MS, MS,

construction of Stack:

Shape Round , Round , Round ,

(Round/Rectangle):

Height above ground 48.6,48.2,48.2,

level(in metres):

Diameterg/Sizein 0.21,0.21,0.25,

meters

Gasquantity Nm"3/hr: |, , ,

Gas Temperature'C: , 30

Exit velocity of =

Tones/sec:

Detailsof DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether

No. |in(KVA) used/to be used (in provided/to be canopy/acoustic

L ts./day) provided aboveroof  |enclosure provided/ to
level(in mts)) be provided(please
define clearly)

1 |600 160 6 Yes

2 | 600 160 6 Yes

3 | 750 200 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized |aboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL-----===semoeeeem
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL-----===semoeeeem

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emissi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. samp@rb
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
3 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred onit.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. To which the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof thepollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
Enclosed

34. Brief details of tree plantation/ green belt 11,983.57 sgm has developed as a green
devel opment within applicant's premises. area in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,
separately.

36. Any other additional information that the None

applicant desiresto give.



37.  I/Wefurthur declaresthat the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of an ge
from what is stated in this application in respect of raw-materials, products, process of manuf e&
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. 1/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. |/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs))
No.
42. Declaration about awareness of the prescribed standards :-
a.) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Om Prakesh Dhingra

Designation AUTHORIZED

b.) That we shall comply with all the provisions of Water Act, 1974, SIGNATORY

Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed
project.

8. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



3/13/2020 Untitled Document

I On-line Payment Receipt I

Receipt No. 817339608
Depositor Name Omprakash Dhingra
Bank Name. NA

Bank Id. 1060

Application No. 7518376

TDI Infrastructure Ltd., “TDI Kingsbury
Apartments”- Part-III (14.07 Acre) at

Name and Address of Industry Sector-58-61, Kundli, Sonipat, sonipat,

SONIPAT
Name of Regional Office Sonipat
Applied For CTO - both - new
Payment Date 2020-03-13 17:56:40.992
Payment Details
CTO Both (Rs.) 100.0
Total Amount Paid (Rs.) 100.0
Transaction Status Successfully Completed
Print
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m



From: Industry 1D-20SON696947

M/s. TDI Infrastructure Ltd.

HARAYANA STATE POLLUTION CONTROL BOARD \
C-11,SECTOR-6 PANCHKULA 98‘} A3
o Ph.2577870-73 Fax:01722581201-02 e s e e

Gt

“TDI Kingsbury Apartments’- Part-111 (14.07 Acre) at Sector-58-61, Kundli, Sonipat

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7518376 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Development
authority,whichever applicable.

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Om Prakesh Dhingra
AUTHORIZED SIGNATORY

011-43111111,-
kingsbury14.07@gmail.com

TDI Infrastructure Ltd.

“TDI Kingsbury Apartments”- Part-I11
(14.07 Acre) at Sector-58-61, Kundli,
Sonipat



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Om Prakash Dhingra
Authorized Signatory 99

Licence No 72 of DTCP, 01/01/2020

17685.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site |Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

YES/ otherwise
NO

STP of 610 KLD already installed and it
will be further enhanced to 850 KLD

Total Plot Area : 56939.17
Built-up Area: 152588.2

15/05/2020
585

YES
5792

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).



Sr. |Nameof the Product
produced/to be produced

Quantity of Products produced/to be produced.

faYal
Licensed Installed Avg. Actual Aver c[gyu
production Production Production Actual
capacity Capacity production for
which the
consent is
sought
1 |ItisaGroup | Metric 0 0 0 0
Housing Tonnes/Day
Project
Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.
No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for
which the
consent is
sought
1 |ItisaGroup | Metric 0 0 0 0
Housing Tonnes/Day
Project
14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.
SNo. |Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to = | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for sector 58-61

each products showing input/output, quality

and quantity of solid, liquid and gaseous

wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).
Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 870.0
17. Source of water supply, Name of authority granting permission if applicable and quality permitted.
Elrd Source Type Source Name Quantity (KLD)
1 Huda/HSIIDC Supply Huda 870.0
18. Water Treatment Details




Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 101
e \J
1 Domestic Effluent | 700.0 Yes STP
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 700.0 320.0 344.0 Recycling/Reu
Effluent Se
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL---------emneeme-
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.15 Kilo Liters/Day
LSD 0.15 Kilo Liters/Day

22.

Details of Stack




23.

24.

Stacks Numbers: 2
Stack Attached to: DG Stack , DG Stack , 102
Fuel type: LSD,LSD,
Fuel Quantity: 0.15,0.15,
Material for MS, MS,
construction of Stack:
Shape Round , Round ,
(Round/Rectangle):
Height above ground 48.2,48.2,
level(in metres):
Diameters/Sizein 0.20, 0.20,
meters
Gas quantity Nm”3/hr: | | |
Gas Temperature'C: '
Exit velocity of =
Tones/sec:
Detailsof DG Set:
Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether
No. |in(KVA) used/to be used (in provided/to be canopy/acoustic
L ts./day) provided aboveroof  |enclosure provided/ to
level(in mts)) be provided(please
define clearly)
1 |500 150 6 Yes
2 | 500 150 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quiality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL----------mmmom-
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL----------mmmom-

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emigsi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. samfﬁe
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (@) Do you have any proposalsto upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred on it.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. Towhich the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof the pollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
Enclosed

34. Brief details of tree plantation/ green belt 8,616.64 sgm has developed as a green area
development within applicant's premises. in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,

Separately.

36. Any other additional information that the None
applicant desiresto give.

37.  I/Wefurthur declares that the information furnished above is correct to the best of my/our knowledge.



38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh app[]_c@i41 for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. |/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. |/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. 1/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.
42. Declaration about awareness of the prescribed standards :-
a) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Om Prakesh Dhingra

Designation AUTHORIZED

b.) That we shall comply with all the provisions of Water Act, 1974, SIGNATORY
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and

standards/norms prescribed for discharge of pollutants under EPA

Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

8. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



3/13/2020

I On-line Payment Receipt I

Untitled Document

Receipt No.
Depositor Name
Bank Name.
Bank Id.
Application No.

Name and Address of Industry

Name of Regional Office
Applied For
Payment Date

Payment Details
CTO Both (Rs.)

Total Amount Paid (Rs.)

Transaction Status

124130444

Om Prakash Dhingra
NA

1060

7518840

TDI Infrastructure Ltd. , “My Floor-2" at
Sector-59, Sonipat, Haryana, sonipat,
SONIPAT

Sonipat
CTO - both - new
2020-03-13 18:01:40.699

100.0

100.0

Successfully Completed

Print

105

https://hrocmms.nic.infOCMMS/indApplicationDetails/popChallan/7518840

m



k3 HARAYANA STATE POLLUTION CONTROL BOARD ookl
= C-11,SECTOR-6 PANCHK ULA 106"
Ph.2577870-73 Fax:01722581201-02 L

From: Industry 1D-20SON851023

M/s. TDI Infrastructure Ltd.
“My Floor-2" at Sector-59, Sonipat, Haryana

To
The Member Secretary,
Haryana State Pollution Control Board,
Panchkula.

Sir,

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
No. 7518840 dated 13-03-2020

1. Consentto /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

1. Name : Om Prakash Dhingra
Designation : Authorized Signatory
Office Address :
Telephone/Fax and : 011-43111111,-
Email Address of the applicant y subodhkadv@hotmail.com
2. (ad) Nameand location of the Industrial : TDI Infrastructure Ltd.
Unit/Premises for which the application is “My Floor-2" at Sector-59, Sonipat,
made.(Give Revenue Survey No/Plot Haryana

No.,name of the Tulaka and District,also 011-43111111
Telephone No. and Fax No.) -

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Om Prakash Dhingra
Authorized Signatory

107

183228, 01/01/2020

3513.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site |Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

NO
NO

150 KLD installed & STP having total
capacity 750 KLD shall be installed

Total Plot Area : 57821.39
Built-up Area: 169465.5

15/05/2020
155

YES
6159

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).




Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AA
Licensed Installed Avg. Actual Aver c[gyO
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought
1 |[NA Metric 0 0 0 0
Tonnes/Day

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tonessfmonth or numbers/month.

SNo. |Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to - | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for : Sector-59

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).
Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 941.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 941.0

18. Water Treatment Details



19.

20.

Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 100

- \J J
1 Domestic Effluent | 754.0 Yes STP

Waste Water Discharge/Dosposal Details :

SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 754.0 347.0 373.0 Recycling/Reu
Effluent Se

Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL----------=--=---
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.40 Kilo Liters/Day
22. Details of Stack
Stacks Numbers: 1
Stack Attached to: DG Stack
Fuel type: LSD,
Fuel Quantity: 0.04,
Material for MS,
construction of Stack:
Shape Round ,
(Round/Rectangle):
Height above ground 48.2,
level(in metres):
Diameters/Sizein 0.12,
meters
Gas quantity Nm”3/hr: | |
Gas Temperature'C: ,
Exit velocity of ,
Tones/sec:




23.

24,

Details of DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether J ] O
No. |in(KVA) used/to be used (in provided/to be canopy/acou
Lts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)
1 |125 40 6 Yes
Do you have an adequate facility of YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and

industry/process specific pollutants stack wise.

Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. [Stack Parameters Result Units
No.
----------------- NIL----====mmmeem -

Process Emission quality parameter details:

Sr .|Process Parameters Conc. of pollutants Units

No

Untreated |Treated
----------------- NIL----====mmmeem -

Details of Process Emission:

Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emission
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. [sampling
Emissions d Mist/any be provided facilities

other). to control provided or

process not

emissions.
Above Above Roof
Ground Level
Leve

1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION
28. (a) Do you have any proposals to upgrade YES

the present system for treatment and

disposal of effluent/emission and hazardous

waste.

(b) If yes,give details with time-schedule for

the implementation and approx. expenditure

to beincurred on it.

29. Capital and Recurring (Operations and

Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.




30.

31

32.

33.

35.

36.

37.
38.

39.

41.

42.

To which the pollution Control equipment : Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed? 111

Which of the pollution Control items are : Sewage Treatment Plant
connected to Diesel Generator set (captive

power source) to ensure the running in the

event of normal power failure.

Name, quantity and method of disposal non- : Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler

treatment(give details of areal capacity
available in applicants land).

Hazardous chemicals are defined under the

Manufacture, Storage and Import of

Hazardous Chemicals, Rules 1989.

(a) List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler

(b) Details of isolated storage.
Used Oil shall be stored in leak proof

container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

Enclosed
Brief details of tree plantation/ green belt : 10,067.56 sgm has developed as a green
development within applicant's premises. area in and around the complex
Information of schemes for waste : Description of Waste generation is given in
mi nimization, source recovery and recycling pollution control report
implemented and to be implemented,
separately.
Any other additional information that the ; None

applicant desiresto give.
I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.

I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

[/We deposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.

Declaration about awareness of the prescribed standards :-



a) That | am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

¢.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

Yoursfaithfully,

Signature ! | :2
Name Om Prak hingra

Designation Authorized Signatory

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.
4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as

applicable.
5. Any other document 2
6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

** Thisis System Generated Form Signature not Required **



3/13/2020

I On-line Payment Receipt I

Untitled Document

Receipt No.
Depositor Name
Bank Name.
Bank Id.
Application No.

Name and Address of Industry

Name of Regional Office
Applied For
Payment Date

Payment Details
CTO Both (Rs.)

Total Amount Paid (Rs.)

Transaction Status

49227002

Om Prakash Dhingra
NA

1060

7518702

TDI Infrastructure Ltd. , “Tuscan City” at
Sector-58, Sonipat, Haryana, sonipat,
SONIPAT

Sonipat
CTO - both - new
2020-03-13 18:06:53.011

100.0

100.0

Successfully Completed

Print
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From: Industry 1D-20SON706650

M/s. TDI Infrastructure Ltd.

“Tuscan City” at Sector-58, Sonipat, Haryana

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

HARAYANA STATE POLLUTION CONTROL BOARD M'—L“
C-11,SECTOR-6 PANCHKULA 114‘} A3

Ph.2577870-73 Fax:01722581201-02

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7518702 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Om Prakash Dhingra
Authorized Signatory

011-43111111,-
subodhkadv@gmail.com

TDI Infrastructure Ltd.

“Tuscan City” at Sector-58, Sonipat,
Haryana

011-43111111



10.

11.
12.

13.

Name : Om Prakash Dhingra

Address Authorized Signatory

Telephone No.,Fax and 115
E-mail address

of the officer responsible for the matter

connected with Pollution Control and

Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without : 34775.0
depreciation till the date of application(cost

of building,land,plant and machinery)(to be

supported by affidavit,annual report and

certificate from Chartered Accountant.For

proposed units, give estimated figure(ln

Lakhs)).

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

199/2007, 01/01/2020

Sr. No. |Surrounding of site |Distance(in meters) |Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

NO
NO
1 STP having 720 KLD installed which will

further enhanced to total capacity 1300
KLD

Total Plot Area : 92519.08
Built-up Area: 241759.0

15/05/2020
190

YES
8810

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).



Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced 1~
Licensed Installed Avg. Actual Aver c[g'é-o
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought
1 |[NA Metric 0 0 0 0
Tonnes/Day

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tonessfmonth or numbers/month.

SNo. |Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to - | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for : Sector-58

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).
Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 1333.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 1333.0

18. Water Treatment Details



19.

20.

Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 117

= .y |
1 Domestic Effluent | 1077.0 Yes STP

Waste Water Discharge/Dosposal Details :

Effluent

se

SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)

1 Domestic 1077.0 484.0 540.0 Recycling/Reu

Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL-----------------
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.15 Kilo Liters/Day
LSD 0.04 Kilo Liters/Day
LSD 0.006 Kilo Liters/Day
22. Detailsof Stack




23.

24.

Stacks Numbers: 3

Stack Attached to: DG Stack , DG Stack , DG Stack , 118
Fuel type: LSD,LSD,LSD,

Fuel Quantity: 0.04,0.006, 0.15,

Material for MS, MS, MS,

construction of Stack:

Shape Round , Round , Round ,

(Round/Rectangle):

Height above ground 48.2,48.2,48.2,

level(in metres):

Diameters/Sizein 0.12,0.9,0.20,

meters

Gasquantity Nm"3/hr: |, , ,

Gas Temperature'C: , 30

Exit velocity of =

Tones/sec:

Detailsof DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether

No. |in(KVA) used/to be used (in provided/to be canopy/acoustic

Lts./day) provided aboveroof  |enclosureprovided/ to
level(in mts)) be provided(please
define clearly)

1 |500 150 6 Yes

2 |125 40 6 Yes

3 |25 6 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized |aboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL-----===semoeeeem
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL-----===semoeeeem

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emigsi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. sam:ﬁﬁgb
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
3 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred onit.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. To which the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof thepollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
Enclosed

34. Brief details of tree plantation/ green belt 13,777.53 sgm has developed as a green
devel opment within applicant's premises. area in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,
separately.

36. Any other additional information that the None

applicant desiresto give.



37.  I/Wefurthur declaresthat the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase ?:ni; ge
from what is stated in this application in respect of raw-materials, products, process of m e&
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. 1/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. |/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.
Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs))
No.
42. Declaration about awareness of the prescribed standards :-
a.) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Om Prakash Dhingra

Designation Authorized Signatory
b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed
project.

** Thisis System Generated Form Signature not Required **
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Annexure-I1V(A)
(Solid Waste disposal agreement)
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Annexure-1V(B)
(Photographs of Bins)
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Annexure-V
(Latest photos of environmental facilities and plantations)
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Re: Official Documents in the matter of Hon'ble NGT OA No. 155/2020 titled titled Dr. (Mrs.) Manorama Sharma & Anr Versus TDI infrastructure Limited & Ors before

Hon'ble NGT PB.

From: Corporate <corporate@tdigroup.net> 1147Y/, 1:01
To: upcl.cpcb@gov.in

Cc: kamal.tanj fiinfracorp.com, ravinder.tanej ligroup.net, corporate@tdigroup.net, amit.sharma@cannesindia.net, sanjiv.gambhir@cannesindia.net

Attachments: CPCB_ Reply of TDI Kundli.pdf (6 MB);

To,

Mr. N.K Gupta

(Divisional Head UPC-I)

Central Pollution Control Board
Parivesh Bhawan , East Arjun Nagar,
Delhi 110032

Reference: Submission for Official Documents in the matter of Hon'ble NGT OA No. 155/2020 titled Dr. (Mrs.) Manorama Sharma & Anr Versus TDI infrastructure Limited & Ors before Hon'ble NGT PB
received through Email from Divisional Head UPC-I, CPCB dated 06.11.2020.

Sub: Reply to above said matter received through email from Divisional Head UPC-I, CPCB for the project Residential Plotted Colony in Sector-58,59,60,61 & 64 Kundli, Sonipat developed by
M/s TDI infrastructure Ltd.

Dear Sir,

This is in reference to the above given matter received through email on 06.11.2020. In which following documents are asked by the Joint Secretary for further references and proceeding. In this regard we
are submitting point wise replies and all the requisite documents as follows:-

S.No. Discrepancies Replies

1. Copy of permissions obtained from Town and Country Planning Department. | We have obtained Occupancy Certificates from the Town and Country Planning Department. Copies of
the same are enclosed as Annexure-I.

2. Details of infrastructure facilities provided by project proponents. We have installed STPs for treatment of Wastewater generated in our premises and reuse treated
water within the complex.

Also provide D.G sets of capacity for Kingsbury part- 1 (2 x 500 KVA), part-II (2 x 600 KVA and 1 x 750
KVA), Part- III (2 x 500 KVA), for My Floor 2 (1 x 125 KVA) and for Tuscan City (1 x 25 KVA, 1 x 125
KVA & 1 x 500 KVA) with acoustic enclosure and adequate stack height.

RWH pits were also installed inside the premises for collection of rainwater.

Proper green areas are also developed inside and outside the premises.

Proper Roads are provided to reduce traffic.

3. Permissions, Clearances, Consents and NOCs so far obtained by TDI |We had submitted the Consent to Establish application for Kingsbury, My Floor 2 and Tuscan City but
Infrastructure Limited including applications under process. application has been refused by Haryana State Pollution Control Board and mentioned that we are not
required to Consent to Establish as the project is operational. Copies of CTE submitted are enclosed as
Annexure-II

Thereafter, we had submitted the Consent to Operate application for Kingsbury, My Floor 2 and Tuscan
City but application has been refused by Haryana State Pollution Control Board on the basis of
imposed Environmental Compensation. Copies of CTO submitted are enclosed as Annexure-III.

4, Details of Sewage management infrastructure inside TDI City. Proper Sewage Treatment Plant has been installed at the site to treat water generated from the
premises. Treated water is being reused within the complex and also fulfill all the Standards as
prescribed.

Installed capacities of STPs are given below:-
1. Kingsbury Part-I (510 KLD already installed and it will be further enhanced to 650 KLD), for
Part-II (2 nos. STP of 510 KLD and 610 KLD) and Part-III (610 KLD already installed and it will
be further enhanced to 850 KLD) .
2. My Floor 2 (150 KLD installed & STP having total capacity 750 KLD shall be installed).
3. Tuscan City (1 STPs having 720 KLD installed which will be further enhanced to total capacity
1300 KLD).

5. Details of Solid Waste Management infrastructure inside TDI City. We are complying with provision of Solid Waste Management Rules, 2016 and we have provided the
different colour bins at different floors and generated waste is being collected at a Solid Waste
Collection room and the same is being disposed off through approved vendors.

Copy of the Solid Waste disposal agreement is enclosed as Annexure-1V(A).

Photographs of Bins are enclosed as Annexure-IV(B).

6. Any other document project proponents want to submit for representing | Latest photos of environmental facilities and plantations are enclosed.
facts of the case.

We assure you that we are and will comply with all the directions of the Central Pollution Control Board.
Thanking you

Yours faithfully,

For M/s TDI infrastructure Ltd.

Om Prakash Dhingra

From: Head UPC-I, CPCB (upcl.cocb@gov.in)
Date: 11/06/20 16:35

To: ravinder.taneja@tdigroup.net, corporate@tdigroup.net

Cc: kamal.tanjea@tdiinfracorp.com

Subject: Official Documents in the matter of Hon'ble NGT OA No. 155/2020 titled titled Dr. (Mrs.) Manorama Sharma & Anr Versus TDI infrastructure Limited & Ors before Hon'ble NGT PB.

TDI Infrastructure Limited is aware that Hon'ble NGT vide order dated 01.102020 directed as follows:

1of2 10/20/2021, 12:29 PM
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' Accordingly, we direct the Committee constituted by this Tribunal in O.A. No. 764/2018 vide order dated 23.10.2019 i.e. representatives of the CPCB, the MoEF&CC and the IIT, Delhi to give a joint
report with reference to the compliance of environmental norms in respect of the present project also within two months by e-mail at judicialngt@gov.in preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF. CPCB will be the nodal agency for compliance."
In this context, the Joint Committee needs following documents for reference and further proceedings in the matter: 1 2 7

i. Copy of permissions obtained from Town and Country Planning Department.

ii. Details of infrastructure facilities provided by project proponent.
iii. Permissions, Clearances, Consents and NOCs so far obtained by TDI Infrastructure Limited including applications under process.

iv. Details of Sewage management infrastructure inside TDI City.
v. Details of Solid Waste Management infrastructure inside TDI City.

vi. Any other document project proponent want to submit for representing facts of the case.
In view of the above, it is requested that the documents needed by the joint committee as detailed above may please be provided by 09.11.2020.
Yours faithfully

[N.K. Gupta]
Divisional Head UPC-1

2 of 2 10/20/2021, 12:29 PM
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(di | “TDI INFRASTRUCTURE LTD.
To,
bE{NED%rl{]I{\JK%N K Gupta, Divisional Head,
Central Pollution Control Board,
Parivesh Bhawan, Maharshi Valmiki
Marg, East Arjun Nagar, Vishwas Nagar Extension,
Vishwas Nagar, Shahdara, Delhi, 110032

Ref: letter No.- A-19014/50/2020-UPC-1/1232 dated 02.022021

Subject: Reply of Joint Inspection points raised by the constituted team of MOEF&CC, CPCB, 1I'T
Delhi on 07.01.2021 to the project “TDI City” (Residential Colony) at Sector-58, 59, 60, 61, 63 &
64, Kundli, Sonepat, Haryana

Dear Sir,

This is in reference to the above-mentioned Joint Committee report submitted by CPCB for the project

“I'DI City” (Residential Colony) at Sector-58, 59, 60, 61, 63 & 64, Kundli, Soncpat, Haryana. On
07.01.2021 our project site was inspected by the constituted team members of MOEF&CC, CPCB, and T
Delhi and gave their observations.

It this regard, we are submitting a point-wise reply to all the observations raised by the joint team
members.

S No OBSERVA'I‘IUNS REPLIES

i 15 Basic 5 minimum | Basic infrastructure facilities i.e internal roads, open space,

infrastructure i.e internal | public parks, streetlights, have been provided and the same
roads, open space, public | are maintained. Photographs of the same are enclosed as
parks, streetlights, public | Annexure-I

bealth  service  including
walter supply and sewerage | We have installegd STPs in the Group Housing and the same
Treatment Plant, electricity | are in operatiop. Photographs of the installed STPs  are
are not functional at site enclosed as Annexure-l,

We are in the pracess of installing a STP of capacity 250 KLD
for the plotted Q()im]y Copy of work order {or the instaltation
of STP in the plotted colony is enclosed as Annexure-111

P
We have also Jaid a Sewage line but connectivity 1s not yel
provided by HUDA. We are lollowing up with {TUDA

At present, as STP is not installed in the plotted colony,
. . sewape from the plotted colony is collected and sent Lo PATLA
BTG AT frerEor ord STP on the advice of the Authority by a GPS-enabled tanker,
o A, (gt oy R, Rad-0z

Source of water is borewell for drinking purposes. A waler
pipeline has been installed but we have not pot a connection

2 ? JUL 202‘ from the IIUDA

2 Plot  of applicarit  was| Electricity st lms been provided.
Cﬂ:ﬂ’al P e!mﬂn(ﬂ:ﬁﬂﬂﬁllﬂ@aﬁd‘ oserv&lﬁ B‘FY ﬁi URH %

For any querieqregurding y!l

Customer Support Cenire, Vandana Building, Upper Ground Floor 11, Tolstoy Marg, Connaught Place, New Delhi-110001
Front OFf. : 43111111, Cust. Support : 43111117, Fax : +91-11-43111199, E-mail : customersupport@tdigroup.net
Registered Office : 10, Shoheed Bhagat Singh Marg, New Delhi-110001 CIN No. U70102DL1997PLC085551
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"TDI INFRASTRUCTURE LTD.

To,

CREATING N.K Gupta, Divisional Head,

LANDMARKS

Central Pollution Control Board,

Parivesh Bhawan, Maharshi Valmiki

Marg, East Arjun Nagar, Vishwas Nagar Extension,
Vishwas Nagar, Shahdara, Delhi, 110032

Ref: letter No.- A-19014/50/2020-UPC-1/1232 dated 02.022021

Subject: Reply of Joint Inspection points raised by the constituted team of MOEF&CC, CPCB, II'T
Delhi on 07.01.2021 to the project “TDI City” (Residential Colony) at Sector-58, 59, 60, 61, 63 &
64, Kundli, Sonepat, Haryana

Dear Sir,

This is in reference to the above-mentioned Joint Committee report submitted by CPCB for the project
“IDI City” (Residential Colony) at Sector-58, 59, 60, 61, 63 & 64, Kundli, Sonepat, Haryana. On
07.01.2021 our project site was inspected by the constituted team members of MOEF&CC, CPCB, and 11T
Delhi and gave their observations.

In this regard, we are submitting a point-wise reply to all the observations raised by the joint team

members.

S.No | OBSERVATIONS REPLIES

Basic infrastructure facilities i.e internal roads, open space,
public parks, streetlights, have been provided and the same

1. Basic minimum
infrastructure i.e internal

roads, open space, public
parks, streetlights, public
health service including
water supply and sewerage
Treatment Plant, electricity
are not functional at site

are maintained. Photographs of the same are enclosed as
Annexure-1

We have installed STPs in the Group Housing and the same
are in operation. Photographs of the installed STPs are
enclosed as Annexure-I1.

We are in the process of installing a STP of capacity 250 KL.D
for the plotted colony. Copy of work order for the installation
of STP in the plotted colony is enclosed as Annexure-111

We have also Jaid a Sewage line but connectivity i1s not yet
provided by HUDA. We are following up with HUDA.

At present, as STP is not installed in the plotted colony,
sewage from the plotted colony is collected and sent to PATLA
STP on the advice of the Authority by a GPS-cnabled tanker.

Source of water is borewell for drinking purposes. A water
pipeline has been installed but we have not got a connection
from the HUDA.

Plot  of applicant was

Electricit su hdsboen r()v1dc(i

inspected and it is observe Iﬁblug

For any querieg: qgardmg y&%

Customer Support Centre, Vandana Bmldmg pper Ground Floor 11, Tolstoy Marg, Connaught Place, New Delhi-110001
Front Off. : 43111111, Cust. Support : 43111111, Fax : +91-11-43111199, E-mail : customersupport@tdigroup.net
Registered Office : 10, Shaheed Bhagat Singh Marg, New Delhi-110001 CIN No. U70102DL1997PLC085551




1.0

that no Electricity supply,
Water supply, Sewerage
connectivity or STP exist at
site. Approach road to plot
is also damaged at multiple
locations

Source of water is borewell for drinking purposes. A water
pipeline has been installed but we have not got a connection
from the HUDA.

We are in the process of installing a STP of capacity 250 KLD
for the plotted colony. Copy of work order for the installation
of STP in the plotted colony is enclosed as Annexure-I11

At present, as STP is not installed in the plotted colony,
sewage in the plotted colony is collected and sent to PATLA
STP on the advice of the Authority by a GPS-enabled tanker.

At the time of inspection, maintenance work of the approach
road was under process. But, at present approach road
connection to the plot area is now fully maintained. Copy of
the same is enclosed as Annexure-I1V

3 No mechanism of proper| We have done an agreement with an Authorized vendor for
collection and segregation| the collection and disposal of solid waste. We have also
observed at site. Compost provided bins for dry and wet waste. Photographs of the same
AFANERmEnt for| are enclosed as Annexure-V
biodegradable waste was Organic waste Converter of capacity 500 kg installed at
not provided at site. Kingsbury Apartment. Photographs of the same are enclosed

as Annexure-VI

4 Unauthorized disposal of] We are not disposing any untreated wastewater. Wastewater
sewage water in a nearby| generated in the premises is treated in inhouse STPs and
plotted area was observed. treated water is used in gardening and other misc. purposes.

.[An unauthorized tractor _ : :

) ) In the plotted area, local villagers and farmers (kisan
carrying tankers (without Andolan) were disposing of their waste on the vacant land.
any registration numbers)| However, strict surveillance is kept on such activities from
was found disposing| our side.
sewerage  wastewater at
nearby plotted area. An
undesirable  smell  and
stagnant water has been
observed in these areas.

5 Project Proponent " is| We are in the process of oObtaining Renewal of CGWA
supplying water to the| approval. Once we receive the approval we will share the
township  through  bore| SaMme.
wells but has not obtained
any approval from CGWA.

6 Project Proponent has not| We are in the process of submitting the adequacy report of

submitted an  adequacy
report of captive STP under
township and has not
provided a proper sludge
collection system.

STPs installed under township projects.
Sludge collection system has been provided in the installed
STPs.

{»p,s INFRASTRUCTURE Liv
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Rain water llarvesting pits
were found clogged and
filled with mud and stagnant
walter.

’ Lo
We are regularly cleaning the RWII pits. Copy of bills, paid to
maintenance agencies for cleaning of RWII pits along  with
photographs are also enclosed as Annexure-VII

8

[t is also evident from report
Town and

Department,
provided by
applicant M/s TDI
Infrastructure Pvt. Ltd has
condition of

of  District
country
Sonipat
tha

breached the
license and condition of part
completion certificate
granted by the Department
and not able to up keep the
minimum infrastructure.

All the conditions of DTCP are being complied.

Project Proponent has not

provided details of area
covered and species planted
belt and

covered under green belt is

under  green

looking inadequate.

Total no. of trees that have been planted in the project are
25996. Plantation details are enclosed as Annexure- VIIT

10

No solar, wind or renewable

energy source has been

observed at the project site.

We have installed 54 no of solar panels at Kingsbury
apartment. Photographs of the same are enclosed for your
reference as Annexure-IX

Violation of Environment Clearance Conditions:

We have installed STPs with a tertiary level of treatment i.e

a Project Proponent has not
constructed  decentralized| Ultraviolet treatment in Group Housing and treated water is
tertiary level STP for 100 used in Gardening and misc. Purposes.
percent treatment of grey
water and reuse as per EC
conditions.

b No solar, wind or renewable| We have installed 54 no of solar panels at Kingsbur

. I 8 y

energy source has been|apartment. Photographs of the same are enclosed as
observed at project site. Annexureix and will continue to increase its number.

c No CFLs/LEDs has been| LED lights have been installed in streetlights. Photographs of
observed at street lights| the same are enclosed as Annexure-IX
some

d Project Proponent has also| Total no. of trees that have been planted in the project is

not provided details of area
covered & species planted
under green belt and area

25996. Plantation details are eniclosed as Annexure- VIII

)
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covered under green belt is
looking inadequate.

[HEN
W

Project Proponent has not
provided corporate social
responsibility plan, details
of environmental
management cell, year wise
details of year wise fund
carmarked/utilized towards
environmental  protection,
not submitted six monthly
compliance reports
regularly

At present we have done an expenditure of Rs. 59,50,000/-
on corporate social responsibility.

Details of the environmental management cell  and
expenditure done till date on EMP are enclosed as Annexure-
X

We are regularly submitting a six-monthly compliance report
and copy of last 01 year submitted is enclosed as Annexure-
XI

Project Proponent has not
copy  of
environmental statement of
form-V, of company
website where copy of EC
along with SMCRs has been
uploaded. PP has also not

submitted the six monthly
reports

provided a

link

compliance
regularly.

We are in process to submitting Form V in September 2021,

We will upload our six-monthly compliance report on the
company website.

We are regularly submitting a six-monthly compliance report
and copy of June-2021 submitted is enclosed as Annexure XI

Project Proponent has not
provided details/copy ' of
agreement with recycler to
hazardous
waste (waste oil from DG
sets )Jand STP sludge, plastic
waste, and
biomedical
generated at project stite.

handle/dispose

e-waste
waste etc.

We have an agreement for disposal of Hazardous Waste with
M/s Divya Petro product. Copy of the same is enclosed as
Annexure-XII

We have an agreement with an authorized Vendor for the
collection of solid waste. We also provided bins for dry and
wet waste. Photographs of the same are enclosed as
Annexure-. V

Project Proponent has not
provided copy of NOC from
department,
department,  fire

civil aviation
forest
department, chief controller
of explosives department,
CGWA and Consent to

Operate from HSPCB.

We have applied for the CTO Application form HSPCB and we
also attached the same in June-2021 Compliance Report.

We are in the process of obtaining Renewal CGWA approval.

We have obtained a Fire NOC from a Divisional fire officer.
Copy of the same isenclosed as Anneure-X I1I
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Annexure-I

Photographs of Basic infrastructure facilities i.e
internal roads, open space, public parks, streetlights,
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Annexure-II
Photographs of the installed STPs



STP plant of Kingsbury Part |



Filter Press and STP plant of Kingsbury -l
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STP plant of Tuscan City
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Annexure-III

Copy of work order for the installation of STP in the
plotted colony
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TDI/WO/KDL/STP/ELEC & MECH/01 16-04-2021

M/s Marks lon Exchange
Plot No: 399, Ground Floor
Laxmi Vihar, Burari

Delhi - 110084

Kind Attn: Mr. Aman

E-mail:- solutionwtp@gmail.com
Mob- 9811277529 :

WORKORDER

Sub: Portable Self-Contained packaged of Sewage Treatment Plant — 125 KLD Based on MBBR
Technology for Plotted Area B — Block, Kundli (HR.)

Dear Sir,

This has reference to the tender submitted by you and subsequent discussions / negotiations held on
14.04.2021 on the subject work.

Based on our discussions we are now pleased to issue work order to you for the above subjected work
as per the following terms and conditions, special conditions, specifications, BOQ and other forms and
annexure forming part of this agreement.

TERMS AND CONDITIONS: -

1. Contract Value

After allowing for discount offered by you on all the analyzed rates and Total Value of the
Contract works out to be Rs 17,00,000.00 (Rupees Seventeen Lakhs Only). The work will be
executed entirely as per the drawing and the given BOQ is indicative only.

2. Scope of work:-

The scope of work includes all materials, labour, tools, transportation, at any lead and lift plants
and all other things necessary to carry out the work as per approved drawings, bill of quantities
and as per the instructions issued at site by the Engineer-in-Charge.

TDIMWO/KDL/STP/ELEC & MECH/01 1|Page
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Rates & Taxes:- 1 6 9

The rates quoted by you and agreed upon are inclusive of all applicable taxes, etc. and are
subjected to deduction of TDS as applicable and required for the completion of work. Rates for
all items of work shall remain firm and no escalation on any account shall be allowed till
completion or extended period of completion of work. GST will be paid extra.

4. Payment Terms: -

* 25 % advance along with the confirmed order.
* 60 % against Performa invoice and inspection of material at your plant.
* 10 % after Installation.

5% against erection testing & commissioning along with water test report from a government
accredited lab.

Taxes: Extra GST (or as per local state central govt taxes rule that may prevail.)

Transportation : Included in order.
Loading & Unloading at site:  Scope of Contractor
Time req. : 30 — 45 days after Clear Techno - Commercial Work order in all respects.

The Running Account Bill shall be submitted monthly to the E.I.C supported by all relevant
documents like measurement sheets, material reconciliation statement, quality test reports,
Challans of material (if reqd.)

5. Retention Money: -

5% of the contract value shall be deducted from each running bill on pro-rate basis and shall be
retained as security deposit till successful completion of defect liability period of 12 months.
However, the retained money can be paid against irrecoverable bank guarantee of equal
amount valid till the end of Defect Liability period. The Bank Guarantee can be en-cashed in-
case of failure to attend the defects.

6. Final bill: -

The Final Bill shall be released within 3 months after successful completion of work and after
ensuring all the reconciliation of material & payments pertaining to the work. The Final bill shall
be enclosed with the as built drawings of services etc. Recovery, if any observed, after the

finalization of bill will be recovered from your retention money OR any other work which you are
undertaking in the company any where.

7. Extra ltems: -

In case, if any extra item is felt essential for the completion of the Project the same has to be
undertaken by the contractor. The rate for such item shall be derived from either the similar item
executed or an actual rate of material and labour locally available based upon Haryana
Schedule of rates/CPWD specifications which ever is lower. The contractor has to submit the
rate analysis with in 5 days before date of execution of item. This has to be dully verified and
certified he Engg-in-charge.

p
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Completion Period:-

Time is essence of this contract and you shall strictly adhere to the date of commencement and
completion of work. Time of completion shall be reckoned from the date of this letter. Entire job
shall be completed by 45 days from the daté of issue of advance payment.

In case of any unsatisfactory progress, TDI reserves to withdraw the work on 3 days short
notice and your work either can be terminated and balance work shall be got executed at your
risk and cost. The decision of TDI shall be final and binding to the contractor.

Quality Assurance:-

Quality of work is the essence of this contract. You are expected to perform work of high
standard and quality. In case of works carried out by you are found to be of unacceptable quality
to the Project-in-Charge, you shall dismantle such defective works and carry out quality work to
the entire satisfaction of the Project Team without affecting the contract time. Your failure to
adhere quality work will lead to determination of contract. All the test required as per norms shall

be conducted at your cost. The concern Engg. Can get the test conducted as per the required
specifications.

Contribution to the Central, State, Local Authority:-

You shall be responsible for the payment of contribution etc. under any Central, State, Local
Legislation applicable to the persons engaged as aforesaid i.e contribution towards E.S.L,
Provident Fund, Bonus etc. If at any time, any liability or obligation (financial or otherwise) is
imposed upon us under the provisions of any legislation or any enactment, and/or schemes,
rules, regulations, bylaws framed there under, such amount shall be recovered from your dues.

. Water and Electricity:-

The supply of water and electricity shall be given free of cast at one point and further distribution

shall be your responsibility. No supply from DG set shall be provided in case of no supply from
HSEB.

Safety:-

You shall adhere to standard safety practices and ensure that all required safety gears such as
hard hat, safety belts, and safety boots are provided to workers and site personnel. Special
emphasis shall be given for working at height. Safety posters / warnings / cautions signs should

be displayed at important locations. You shall observe safety instructions/manual provided to
you from time to time.

Penalty / Liquidated Damages:-

In the event of your failing to complete the entire works within the stipulated period of

completion, you shall be liable to pay us by way of penalty @ 5% of total amount of work done
till date.
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14. Defect Liability Period:-

The defect liability period shall be 12 months from date of virtual completion. All defects noticed
during the period shall be attended to and rectified within 7 days from the date of natification. If
the defects are not attended to in the stipulated time, the same shall be rectified at your risk and
cost. The cost thereof shall be recovered from you or from your security amount.

15.CAR Policy:-

The contractor will take CAR (Contractors All Risk Policy), Insurance policy as per the norms. In
case the policy is not taken, the same shall be taken by the Company and amount recovered /
adjusted from the payment due.

16. Litigation: -

In case of any dispute between the executing agency and TDI, TDI reserve the right to take
legal action within provision of the agreement terms and conditions.

No change / deviation in specification shall be allowed. Quantity / make of materials shall be got
approved by Contractor Prior to Supply / commencement of work at site.

You are requested to start the work in consultation of Project In-charge and his team.

This work order is being sent to you for in duplicate please return on copy to this office dully
signed by you as token of acceptance of above terms and conditions.

17. Annual Maintenance Contract :-

The annual maintenance contract is a part of this order. The cost of comprehensive
maintenance for 15 and 2™ Year will be 45,000.00 + GST monthly and for 3 4" and 5" year will
be 55,000.00 + GST monthly. During maintenance contract, you will keep all consumables and
critical parts. You will depute required staff for 24 hours as per your standard maintenance
norms for the maintenance of commissioned and handed over STP.

18. Design Basis:

Design Inlet Parameters:

e pH - 6.0-8.0
o Chemical Oxygen Demand, mg/1 - 400-450
e Bio-chemical oxygen demand, mg/1 - 250-300
e Total Suspended solids, mg/1 - 200-300
e Qil and grease, mg/1 - 10-50

Design outlet Parameters:

e pH - 6.0-8.0
e Chemical Oxygen Demand, mg/1 - <50
e Bio-chemical oxygen demand, mg/1 - <10
o Total Suspended solids, mg/1 - <20
e Qil and grease, mg/1 - <10
e Nitrogen, mg/1 - <10
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e Total phospherus, mg/1 2 <1
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Note: Purpose of treatment — For treated water meet the norms of pollution board

SPECIAL CONDITIONS OF CONTRACT

. The agency will make his own arrangement for water and electricity for the execution of works.

However, Company will give water and electric connection at one point and the same shall be
extended by the Contractor at his own cost. The Consumption of Electricity shall be chargeable
to agency as per prevailing State Electricity Board Charges. The connection shall be only for the
HSEB Supply and no DG supply shall be given.

The Contractor must follow other terms and condition as per the General Condition of the
Contract.

The Agency must follow the technical specification as per Haryana State PWD Specification/
Relevant |.S Code.

The Contractor must strictly follow labour rules. In case of any breach of rules and regulations of
labour regulation act. The agency shall be responsible for all kinds of losses etc.

Qty. can be increase or decrease up to any extent.
Labour hutment will be in Contractor scope.
Work Schedule shall be given by contractor at start of work.

Contractor will have to deploy sufficient staff as per required of work or as per direction by
Engineer- In- charge.

Measurement of work shall be as per actual or IS Code.

For, TDI INFRATECH LTD. For, Marks lon Exchange

Authorized Signatory Authorized Signatory

(Confirmed & Accepted)

Enclosure: -

o Bill of Quantities
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BOQ of Portable STP 125KLD

Qry Unit |Specifications Make Basic Price |Total cost
Collection Tank 1 Nos. |3.0X2.5X2.5 MS SMM
Anoxic s Nos. [1.25X2.5X2.5 MS 5MM
MBBR Tank 2 Nos. |2.5X2.5X2.5 MS 5MM
Tube Shettler Tank i Nos. [2.0X2.5X2.5 MS5MM
FFT 1 Nos. |2.0X2.5X2.5 MS 5MM
SHT 3 | Nos. |2.0X2.5X2.5 MS 5MM
FRP coating 2ZMM 1 Nos. [Inside the all tanks,
Outside redoxide
primer with enamail
paint. (Asin/Nerolac)
Bar screen 1 Nos. |25 mm spacing with 5SS |300x300
304 drawn bars
Sewage Feed pumps 2 Sumbersible Cutter Kirloskar
Pump 7 Cu M/ hr @ 12
mwc
Diffuser 25 Nos. (1000 mm or equivalent [vasu, OTT
disk type silicon based
Blower 2 Nos. |Air flow rate 200 Beta, Airvak
CuM/hr @ 0.4 MWC
with direct coupled
electrical motor of
required power
mounted on based
frame , complete in all
respect
MBBR Media 5 m3 |MBBR Media cooldek
Tube Media 5 m3 |Tube media vasu
Sand Filter 1 Nos. |FRP Vessel 700 X 1800
Activated Carbon Filter ik Nos. |[FRP Vessel 900 X 1800
Filter feed Pump 7 Nos. |8 CuM/hr@ 30 MWC |Kirloskar
Sludge pumps 1 Nos. [2 m3@10 mtr head Kirloskar
Screw pumps 2 Nos. |1 m3@30 mtr head Kirloskar
Instrumentation 2 Nos. |Flow meter Electro Zest
Machenical, online PH
Meter
Control penal il lot  |Electrical Auto Manual
Panel including Energy
Meter
Electrical wiring 1 Lot |complete in all respect
to oprate the STP by
ahove mentioned
Control penal logic.
Piping 1 Lot |In STP tank inlet outlet
not more than 5 meter
Filter Press 1 Nos |18X18X18 HYDROLIC
transportation il job
Installation testing and Job  |Commissioning and
commissioning charge aperating the system,
till it gets stabilized,
Total
my
TDI/WO/KDL/STP/EL MECH/01
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Annexure-1V
Photograph of Approach Road Connection to plot Area
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Annexure-V
Photograph of Solid Waste

Management
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Annexure-VI
Photograph of Organic Waste Converter
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Annexure-VII
RWH Cleaning Photographs
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Ongoing RWHP cleaning, Tuscan City June 2021
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Ongoing RWHEP cleaning, Tuscan City June 2021
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Ongoing RWHEP cleaning, Tuscan City June 2021
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Annexure-VIII
Plantation details



S.No.

Common Name

Scientific Name

No. of Trees planted

1|Yellow bells Tecoma gaudichaudi 6223
2| White Frangipani Plumeria alba 26
3|Blue Jacaranda Jjacaranda mimosifolia 100
4|Ashok Polyalthia longifolia 83
5|Devil's tree Alstonia scholaris 100
6 |Kaner Cascabela thevetia 3500
7 |Neem Azadirachta indica 40
8| Guava Plant Psidium guajava 20
9|Banana Plant Musa acuminata 20
10 | Pomegrante Plant Punica granatum 20
11|Bamboo Plant Bambusa vulgaris 250
12 |Papaya Plant Carica papaya 20
13| Golden Bottle Brush Melaleuca bracteata 5
14 |Raat ki Raani cestrum nocturnum 30
15| Gulmohar Delonix regia 35
16| Kadamba Neolamarckia cadamba 75
17| Chikrassia Chukrasia velutina 10
18| Causurina Casuarina equisetifolia 4
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Annexure-IX
Photograph of Solar water heater
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Solar Unit 3
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Annexure-X

Environment Management Cell and Expenditure Spend
till date
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AMIT SHARMA
(PRESIDENT)

SANIIV GHAMEIR
(OPERATION HEAD)

PLUUSH BANERIEE (HEAD
COMPAERCIAL 8
ENVIRONMENT
MOMNITORING)

RATTAN S5HAH (GM
FACILITIES &
TECHNICAL)

DEVANAND SANDEEP KUMAR bl 2 ALes L SANJIV KUMAR
TOMER (SR. MGR) (SITE MANAGER) gLy Ly (MANAGER SITE)
(STP'S) RWHP & OWC LANDSCAPING DG & SOLAR LIGHTS

r

SANIIV KUMAR
(MANAGER SITE})
COORDINATOR

PANKAI TYAGI
(MANAGER
COORDINATOR)
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Annexure-XI
Copy of Six Monthly Compliance report
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To,

The Advisor, Date:
Ministry of Environment, Forest & Climate Change

North Regional Office,

Bays No.24-25, Sector 31-A, Dakshin Marg,

Chandigarh- 160030

Ref: Environmental Clearance Letter No. -2 1-62/2016-1A-111 dated 04.09.2017.

Sub: Subject: Submission of six-monthly compliance report for the period October-
2020 to March-2021 submission due in June-2021 of Environmental

Safeguards/Condition for the Project “ TDI City” (Residential Colony) at Sector-58, 59, 60,
61, 63 & 64, Kundli, Sonepat, Haryana by M/S TDI Infrastructure Ltd

Dear Sir,

With reference to the Submission of Six-monthly Compliance Report for the period October-2020
to March-2021 submission due in June-2021 of the Environmental Clearance obtained vide
Environment Clearance Letter No 21-62/2016-IA-111 dated 04.09.2017. for the proposed project” TDI
City” (Residential Colony) at Sector-58, 59, 60, 61, 63 & 64, Kundli, Sonepat, Haryana.

In this regard, as per the conditions laid down in the Environmental Clearance Letter, we are hereby
submitting herewith six-monthly Compliance report along with all the requisite annexure and soft
copy (CD) as per the guidelines of Ministry of Environment, Forest & Climate Change.

We hope that this will fulfil all the requirements.
Thanking You,

Yours Faithfully,

: ‘E“?.‘(?/K%‘é‘i‘ﬁf%{é@m

( v 25—
ian

(Authorized W&U'J Sigaatery
Name- Om Prakash

Mobile No- 9899677022

E. mail - subodhkadv@hotmail.com

Copy to:
1. Member Secretary, State Environment Impact Assessment Authority, Bays No. 55-58, Prayatan

Bhawan, Sector-2, Panchkula, Haryana.
2. The Chairman, Haryana State Pollution Control Board, C-11, Sector-6, Panchkula,

Haryana
3. Regional Directorate (North), Central Pollution Control Board, PICUP Bhawan, Vibhuti Khand,

Gomti, Nagar Lucknow - 226 010

For any queries regarding your account - please contact : .
Customer Support Centre, Vandana Building, Upper Ground Floor 11, Tolstoy Marg, (.onnuught Place, Ner Delhn-l 10001
Front Off. : 43111111, Cust. Support : 43111111, Fax : +91-11-43111199, E-mail : customersupport@tdigroup.net
Registered Office : 10, Shaheed Bhagat Singh Marg, New Delhi-110001 CIN No. U70102DL1997PLC085551



200

SIX-MONTHLY COMPLIANCE REPORT OF STIPULATED
ENVIRONMENTAL CLEARANCE CONDITIONS

Period of Compliance
(October, 2020 to March, 2021)

“RESIDENTIAL COLONY”

“TDI CITY”
(Environmental Clearance Letter No.
21-62/2016-1A-11l dated 04.09.2017)
At

Sector-58, 59, 60, 61, 63 & 64
Sonepat, Kundli, Haryana

By
M/s TDI Infrastructure Ltd.
10, Shaheed Bhagat Singh Marg, Gole Market,
New Delhi-110001

Submitted by:

M/s Perfact Solutions
(Environment Consultant)
(1ISO 9001:2015& ISO 14001:2015 Certified)
5th Floor, NN Mall, Mangalam Palace, Sector-3, Rohini, New Delhi
Ph No. 011- 49281360

JUNE-2021
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CHAPTER-I: PURPOSE OF THE REPORT

As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated that “It shall be mandatory for
the project management to submit half-yearly compliance reports in respect of the stipulated prior
environmental clearance conditions/safeguards in hard and soft copies to the regulatory authority
concerned, by June and December of each calendar year” and as per compliance of condition mentioned
in Environment Clearance Letter Six monthly compliance reports should be submitted to theNorthern
Regional Office of MoEF, the respective Zonal Office of CPCB, HSPCB and SEIAA Haryana and a copy to
the Regulatory Authority of Haryana.

[t is mandatory to submit a Six-Monthly Compliance Report to show the status & compliance of all the
Conditions mentioned in the Environment Clearance Letter, along with monitoring of various

Environmental Parameters (as per CPCB Norms).

The regulatory authorities in this case areHaryana State Pollution Control Board, Regional

Office-MoEFCC (Chandigarh) and Haryana SEIAA.

Based on the Environmental Clearance Conditions mentioned in the EC Letter, a Compliance Report
is prepared by the Perfact Solutions on behalf of Project Proponent; details of which are present in

Chapter - “Compliance Report”.

Methodology for Preparation of Report is as follows:

Study of EC Letter & Related Documents,

Site Visits by a representative/team of Environment Consultant,,

Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise, Soil & DG Sets,
Analysis of Samples collected during Monitoring,

Interpretation of Monitoring Results,

A A

Compliance Report, explaining the entire Environmental Clearance conditions in the EC

Letter and providing details w.r.t. each condition/ guideline.
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CHAPTER II: INTRODUCTION

The proposed project is a Residential Colony located at Sector-58, 59, 60, 61, 63 & 64 Sonepat - Kundli,
Haryana. Total plot area is 4598807.965 sqm and built-up area is 6514132.528 sqm and the total estimated
cost of the project is Rs. 1790 Crores.

Particulars Details of Project
Name of the project “Residential Colony”
Project activities EWS, Dwelling units, Community centre,

Commercial area, Servant unit

Developed by M/S TDI Infrastructure Pvt. Ltd.

Site address Sector-58, 59, 60, 61, 63 & 64 Sonepat -
Kundli

Environment Clearance Letter No. 21-62/2016-1A-111 dated 04.09.2017.

Consent to Operate We have applied for Consent To operate.

Copy of the same 1is enclosed as

Annexure-II

Period of Compliance October-2020 to March-2021 submission
due in June-2021

Present Status Operational
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PROJECT DETAILS
The proposed project will have the following salient features:
S.No | Parameters Project details (As per Environmental Clearance)
. dated 04.09.2017
1 Project Cost Rs. 1790 Crore
2 Plot Area 4598807.965 sqm
3 Total Built up area 6514132.528 sqm
4 FAR achieved 4239091.258 sqm
5 Height of Building 4495 m
6 Total Water Requirement 28632 KLD
7 Waste Water Generation 18925 KLD
8 STP Capacity Modular Sewage Treatment Plants of total capacity 16300
KLD shall be installed for Plotted Area, Community &
Amenities Area,
STP of 100 KLD installed & Modular STPs having total
Capacity- 600 KLD shall be installed for Commercial areas,
STP of 500 KLD already installed and it will be further
enhanced to 650 KLD for Group Housing-I (11.46 Acres),
2 No. of STPs of 500 KLD and 660 KLD resp. already
installed for Group Housing-II (18.43 Acres),
2 no. of STP of 720 KLD & 510 KLD respectively already
installed which will be further enhanced to total capacity 1300
KLD for Group Housing-III (22.862 Acres),
STP of 350 KLD shall be installed for Group Housing-IV (7.0
Acres),
STP of 720 KLD already installed and it will be further
enhanced to 850 KLD for Independent Group Housing-I
(14.07 Acres),
STP of 150 KLD installed & STP having total Capacity 750
KLD shall be installed for Independent Group Housing-II
(14.288 Acres),
STP of 600 KLD shall be installed for Independent Group
Housing-111 (10.14 Acres).
9 Solid waste Generation 76733 Kg/day
10 Total Power Load 118167 KVA
11 Source of power Supply UHBVN
12 RWH Pits 718 nos
13 Parking Provision 18476 ECS
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SITE PHOTOGRAPHS:-

PHOTOGRAPHS OF OPERATIONAL BUILDING
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PHOTOGRAPH OF RAINWATER HARVESTING PIT PHOTOGRAPH OF SOLAR WATER HEATER
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PHOTOGRAPH OF ORGANIC WASTE CONVERTOR
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CHAPTER III: POINT - WISE STATUS OF COMPLIANCES FOR GRAQ’?ED
ENVIRONMENTAL CLEARANCE CONDITIONS

Operational Phase Conditions

S. Environmental Conditions /Safeguards
No.

Compliances

1. | The gaseous emissions from DG set shall
be dispersed through adequate stack height
as per CPCB standards. The acoustic
enclosure shall be provided to the DG sets
to mitigate the noise pollution. Low
sulphur diesel shall be used. The location
of the DG set and exhaust pipe height shall
be as per the provisions of the Central

Pollution Control Board (CPCB) norms.

DG Sets installed of total capacity 5x500 KVA,
2x600 KVA, 1x750 KVA, 2x125KVA and 1x 25

KVA with acoustic enclosure.

Stack height of DG Sets has been provided as per

the provision of CPCB norms .

At present, Low sulphur diesel is being used.

2. | For indoor air quality the ventilation
provisions as per the National Building

Code of India.

Proper ventilation system has been provided in
the building as per the provision of the National

Building Code of India.

3. | Freshwater requirement from HUDA

Supply/groundwater. Water Supply shall
not exceed 28632 m3/day.

As per the permission of CGWB we are
abstracting only 817 m*/day of groundwater.

4. | Freshwater requirements from Municipal

Water Supply shall not exceed 93 m*/day.

At present, we are utilizing only groundwater and
are in process for taking fresh approval for the

same.

5. | The quantity of freshwater usage, water
recycling and rainwater harvesting shall be
measured and recorded to monitor the
water balance as projected by the project
proponent. The record shall be submitted
to the Regional Office, MoEF&CC along

with six-monthly Monitoring reports

We monitor & record the quantity of fresh water

usage & recycled water.

51 No Rainwater harvesting structures have been
provided. However adequate numbers of Rain
water structures will be submitted along with
six-monthly monitoring reports to all the
concerned departments with the next compliance

report.

6. | The installation of the Sewage Treatment

Plant (STP) shall be certified by an

We are in the process of obtaining an Adequacy

Report from an independent expert.
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independent expert and a report in this
regard shall be submitted to the Ministry
before the project is commissioned for
operation. Periodical monitoring of water
quality of treated sewage shall be
conducted. Necessary measures should be
made to mitigate the odour problem from

STP.

Regular cleaning and proper aeration has been

provided to remove the odour problem.

Periodic Monitoring of STP treated water has

been conducted.

No sewage or untreated effluent water
would be discharged through stormwater

drains.

Noted and for treatment of wastewater we have
installed in-house STPs, which after treatment we
are utilizing in Domestic, Gardening and in misc.

purposes.

Sludge from the onsite sewage treatment,
including septic tanks, shall be collected,
conveyed and disposed of as per the
Ministry of Urban Development, Central
Public  Health Environmental

(CPHEEO)

and
Engineering  Organization
Manual on

Sewerage and Sewage

Treatment Systems, 2013.

Proper care is being taken for sludge generated
from the onsite sewage treatment, and the same is
being collected, conveyed and disposed of as per

the norms specified by the local authority.

of the Solid Waste
2016,
2016,

The provisions

Management Rules, e-Waste

(Management) Rules, the

Construction and Demolition Waste
Management Rules, 2016 and the Plastics
Waste Management Rules, 2016 shall be

followed.

Noted and Agreed.

For Solid waste management we have done an
agreement for its disposal as per Solid Waste
Management Rules, 2016.

Also we have installed an Organic waste
converter of capacity 500 kg/day at our Premises
for Composting of Biodegradable waste.

We are also in-process of obtaining an agreement

for e-Waste disposal.

10.

Solar, wind or other Renewable Energy
shall be installed to meet electricity

generation equivalent to 1% of the demand

We are in the process of maximizing Renewable
energy sources according to the requirements of

the site.
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load or as per the state level/ local building

bye-laws requirement, whichever is higher.

I1.

Solar power shall be used for lighting in
the apartment to reduce the power load on
the grid. Separate electric meter shall be
installed for solar power. Solar water
heating shall be provided to meet 20% of
the hot water demand of the commercial
and institutional building or as per the
requirement of the local building bye-laws,
whichever is higher. Residential buildings
are also recommended to meet its hot
water demand from solar water heaters, as

far as possible.

Installation of Solar light and Solar panels is
under consideration. We are in the process of
installing more Solar lights in common areas as

well as in Streetlights.

At present we have installed 54 No solar water
heaters at our premises.Photographs of the same

1s also attached.

12.

like
installation of CFLs/ LED for lighting the

Energy conservation measures

area outside the building should be integral
part of the project design and should be in
place before project commissioning. Used
CFLs, TFL and LED shall be properly
oft/sent for

collected and disposed

recycling as per the prevailing

guidelines/rules of the regulatory authority

to avoid mercury contamination.

Energy Conservation measures like installation of
LED for lighting of areas outside the building
have been adopted. Used LEDs have been
properly collected and stored in separate rooms.

We are in-process of obtaining an agreement for

e-Waste disposal.

13.

A minimum of 1 tree for every 80 sqm of
land should be planted and maintained.
The existing trees will be counted for this
purpose. Preference should be given to
planting native species. Where the trees
need to be cut, compensatory plantation in
the ratio of 1:3 (i.e. planting of 3 trees for
every 1 tree that is cut) shall be done and
maintained. As proposed 1388831.79 sqm

Preference has been given to planting native
species.

1388831.791 sqm (30.20 % of Plot Area) has

As proposed, an adequate area of

been provided for green belt development.

Total 25,996 trees have been planted.
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development.
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14.

An environmental management plan
(EMP) shall be prepared and implemented
to ensure compliance  with  the
environmental conditions specified above.
A dedicated Environment Monitoring Cell
with defined functions and responsibility
shall be put in place to implement the
EMP. The environmental cell shall ensure
that the environment infrastructure like
Sewage Treatment Plant, Landscaping,
Rain Water Harvesting, Energy efficiency
and conservation, water efficiency and
conservation, solid waste management,
renewable energy etc. are kept operational
and meet the required standards. The
environmental cell shall also keep the

record of environment monitoring and

Environmental management plan will be

implemented.

A dedicated Environment Monitoring Cell has

been developed to implement the EMP strictly.

Responsibilities have been given to the
Environment Monitoring Cell to ensure the
proper functioning of EMP structure & to

maintain their monitoring records.

Responsibility plan as per the Company's
Act of 2013.

those related to the environment
infrastructure.

15.[ The company shall draw wup and | Noted & shall be planned according to the
implement a corporate social | company’s Act of 2013.
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Part —B.

General Conditions

S. No

Environmental Conditions/Safeguards

Compliances

A copy of the environmental clearance
letter shall also be displayed on the
website of the concerned State Pollution
Control Board. The EC letter shall also be
displayed at the Regional Office, District
Industries centre and Collector's Office/

Tehsildar's office for 30 days.

Noted

The funds earmarked for environmental
protection measures shall be kept in
separate accounts and shall not be diverted
for other purpose. Year-wise expenditure
shall be reported to this Ministry and its

concerned Regional Office.

Funds earmarked for environmental protection
measures have been kept in separate accounts
and the same will be reported to the Ministry and

Concerned office too.

Officials from the Regional Office of
MoEF&CC, Chandigarh who would be
monitoring  the  implementation  of
environmental safeguards should be given
full cooperation, facilities and
documents/data by the project proponents
during their inspection. A complete set of
all the documents submitted to MOEF&CC
shall the APCCEF,

MoEF&CC,

to

of

be forwarded
Regional Office

Chandigarh.

Full cooperation will be given to the visiting
officials of the Regional office, Ministry of
&  Climate

Environment  Forest

Chandigarh.

Change,

In the case of any change(s) in the scope of
the project, the project would require a

fresh appraisal by this Ministry.

Fresh appraisal will be taken if any change in the

scope of the project.

The Ministry reserves the right to add

additional safeguard measures

subsequently, if found necessary, and to

Noted
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take action including revoking of the

clearance under  the

of

environment

provisions the  Environmental
(Protection) Act, 1986, to ensure effective
implementation of the suggested safeguard
measures in a time bound and satisfactory

manner.
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All other statutory clearances such as the
approvals for storage of diesel from Chief
Controller of Explosives, Fire Department,
Civil Aviation Department, the Forest
Conservation Act, 1980 and the Wildlife
(Protection) Act, 1972 etc. shall be

obtained, as applicable by project
proponents from the respective competent

authorities.

Approval from the Civil Aviation Department is
obtained.
We have obtained Fire NOC and it is enclosed as

Annexure-V.

These stipulations would be enforced
among others under the provisions of the
(Prevention of
Pollution) Act, 1974, the Air (Prevention
and Control of Pollution) Act 1981, the
Environment (Protection) Act, 1986, the
Public Liability (Insurance) Act, 1991 and
the EIA Notification, 2006.

Water and Control

It is ensured to follow all the local

rules/provisions applicable to our project.

The project proponent shall advertise in at

least two local Newspapers widely
circulated in the region, one of which shall
be in the vernacular language informing
that the project has been accorded
Environmental Clearance and copies of
clearance letters are available with the
State Pollution Control Board and may

also be seen on the website of the Ministry

We have published the environmental clearance
in local newspapers and the same has been
submitted with the initial compliance report..
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of Environment, Forest and Climate
Change at http://www.envfor.nic.in. The
advertisement shall be made within Seven
days from the date of receipt of the
Clearance letter and a copy of the same
shall be forwarded to the Regional Office
of this Ministry at Chandigarh.

Any appeal against this clearance shall lie
with the National Green Tribunal, if
preferred, within a period of 30 days as
prescribed under Section 16 of the

National Green Tribunal Act, 2010.

We will comply with the same.

10

A copy of the clearance letter shall be sent
by the proponent to concerned Panchayat,
Zilla Parisad/MusNGQO, if any, from whom
suggestions/ representations, if any, were
received while processing the proposal.
The clearance letter shall also be put on
the website of the company by the

proponent.

We have already submitted the Clearance letter to
all concerned departments. Copy of the same is

also displayed on the company website.

11.

The proponent shall upload the status of
compliance of the stipulated EC
conditions, including results of monitored
data on their website and shall update the
same periodically. It shall simultaneously
be sent to the Regional Office of
MoEF&CC, the respective Zonal Office of
CPCB and the SPCB. The criteria
pollutant levels namely; SPM, RSPM,
SO2, NOx (ambient levels as well as stack
emissions) or critical sectoral parameters,
indicated for the project shall be monitored

and displayed at a convenient location near

We will upload the compliance report on the
Company's website.

We are submitting a six-monthly compliance
report along with the Monitoring Reports to
MoEF&CC, CPCB & SPCB regularly.
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the main gate of the company in the public

domain.
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12

The environmental statement for each
financial year ending 31st March in
Form-V as is mandated to be submitted by
the project proponent to the concerned
State  Pollution Control Board as
prescribed under the Environment
(Protection) Rules, 1986, asamended
subsequently, shall also be put on the
website of the company along with the
status of compliance of EC conditions and
shall also be sent to the respective

Regional Offices of MoEF&CC by email.

We will submit an Environment Statement for
each financial year in the form of Form-V on the

regularly basis.




Six Monthly Compliance Report June-2021 “Residential Colony “ TDi City

216

Annexure-I

Copy of Environmental Clearance
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F. No. 21-62/2018-1A-1l1
Government of India
Ministry of Environment, Forest and Climate Change
{IA.11} Section)

Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi - 3

Date: 4" September, 2017
To,
M/s TDI Infrastructure Ltd.,
10, Shaheed Bhagat Singh Marg,
Gole Market, New Delhi-110001
Email; nitesh.kumar@tdiinfracorp.com

Subject: Residential Colony “TDI City” at Sector-58, 58, 60, 61, 63 & 64
Sonepat — Kundli, Haryana by M/s TDI Infrastructure Ltd -
Environmental Clearance - reg.

Sir,

This has reference to your online proposal No. IA/HR/NCP/61778/2014 dated

3" February, 2017 submitted to this Ministry for grant of Environmental Clearance

(EC) in terms of the provisions of the Environment Impact Assessment (EIA)

Notification, 2008 under the Environment (Protection) Act, 1986.

2 The proposat for grant of environmental clearance to the project ‘Residential
Colony “TDI City” at Sector-58, 59, 60, 61, 63 & 64 Sonepat — Kundli, Haryana by
M/s TDI Infrastructure Ltd, was considered by the Expert Appraisal Committee
(Infra-2) in its meeting held on 12-14 April, 2017 and 26-28 July, 2017.The details of
the project, as per the documents submitted by the project propenent, and also as
informed during the above meeting, are under:-

(] The present proposal is for development of ‘Residential Colony “TDI City" at
Secfor-58, 59, 60, 61, 63 & 64 Sonepat — Kundli, Haryana by M/s TDI
Infrastructure Ltd’, at Latitude- 28° 53'13.30"N and longitude- 77°7'29.36"E.

(i) Project is Expansion project, the construction work has been done for the
built-up area less than 39,00,000 sgm as per the Environmental Clearance
granted & the same has been clarified in the compliance report received from
regional office of MoEF. Now, the construction work has been stopped.

(i)  The total plot area is 4598807.965 sgm. The project will comprise of General
piots, EWS plots, Community Centre/Amenities Area, Commercial areas,
Dwelling Units, EWS Units, Servant Units. FAR area will be 4239091.258 sqm
and total construction/ built up area will be 6514132.528 sqm. Total General
plots — 7049 EWS plots — 1761, 1 Community Centre/Amenities Area, 3
Commercial areas, Dwelling Units ~ 6349, EWS Units —1130 Servant Units -
680. Maximum height of the building will be 44.95 m. The defails are as
follows:

(iv)  During construction phase, total water requirement will be met by tanker water
supplier from nearby STP. During the construction phase, soak pits and septic
tanks will be provided for disposal of waste water. Temporary sanitary toilets
will be provided during peak labour force.

Propesal No. IAHMRINCPE1778/2014 Paic 1of




(xvi) Benefits of the project: Environmental benefits- It will increase Infrastructure of
the area & will provide better living style. It will provide housing facility &job
opportunities with all basic amenities to various classes of people. It will
provide healthy, green & safe premises for living.

3 The EAC, in its meeting held on 26-28 July, 2017, after detailed deliberations
on the proposal, has recommended for grant of Environmental Clearance to the
project. As per recommendations of the EAC, the Ministry of Environment, Forest
and Climate Change hereby accords Environmental Clearance to the project
‘Residential Colony “TDI City” at Sector-58, 59, 60, 61, 63 & 64 Sonepat — Kundli,
Haryana by M/s TDI Infrastructure Ltd., under the provisions of the EIA Nofification,
2006 and amendments/circulars issued thereon, and subject to the specific and
general conditions as under:-

PART A — SPECIFIC CONDITIONS:

.  Construction Phase

(i The project proponent shall obtain all necessary clearance/ permission from all
relevant agencies including town planning authority before commencement of
work. All the construction shall be done in accordance with the local building

byelaws.

(i) The natural drain system should be maintained for ensuring unrestricted flow
of water. No construction shall be allowed to obstruct the natural drainage
through the site, on wetland and water bodies. Check dams, bio-swales,
landscape, and other sustainable urban drainage systems (SUDS) are allowed
for maintaining the drainage pattern and to harvest rain water. Buildings shall
be designed to follow the natural topography as much as possible. Minimum
cutting and filling should be done.

(i)  Construction site shall be adequately barricaded before the construction
begins. Dust, smoke & other air pollution prevention measures shall be
provided for the building as well as the site. These measures shall include
screens for the building under construction, continuous dust/ wind breaking
walls all around the site (at least 3 meter height). Plasticftarpaulin sheet covers
shall be provided for vehicles bringing in sand, cement, murram and other
construction materials prone to causing dust pollution at the site as well as
taking out debris from the site. Sand, murram, loose soil, cement, stored on
site shall be covered adequately so as to prevent dust pollution. Wet jet shall
be provided for grinding and stone cutting. Unpaved surfaces and loose soil
shall be adequately sprinkled with water to suppress dust.

(iv)  All construction and demolition debris shall be stored at the site (and not
dumped on the roads or open spaces outside) before they are properly
disposed. All demolition and construction waste shall be managed as per the
provisions of the Construction and Demolition Waste Rules, 2016. All workers
working at the construction site and involved in loading, unloading, carriage of
construction material and construction debris or working in any area with dust
pollution shall be provided with dust mask.

(V) Provisions shall be made for the housing of construction labour within the site
with all necessary infrastructure and facilities such as fuel for cooking, mobile
toilets, mobile STP, safe drinking water, medical health care, creche etc. The
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(xvi) Topsoil should be stripped to a depth of 20 cm from the areas proposed for
buildings, roads, paved areas, and external services. It should be stockpiled
appropriately in designated areas and reapplied during plantation of the
proposed vegetation on site.

(xvii} Disposal of muck during construction phase shall not create any adverse effect
on the neighboring communities and be disposed taking the necessary
precautions for general safety and health aspects of people, only in approved
sites with the approval of competent authority.

(xviii) The diesel generator sets to be used during construction phase shall be low
sulphur diesel type and shall conform to Environmental (Protection) prescribed
for air and noise emission standards.

(xix} Water demand during construction should be reduced by use of pre-mixed
concrete, curing agents and other best practices referred.

(xx) As proposed, no ground water shall be used during construction/ operation
phase of the project.

{xxi) Approval of the CGWA require before any dewatering for basements.

(xxiiy The approval of the Competent Authority shall be obtained for structural safety
of buildings due to earthquakes, adequacy of firefighting equipment etc as per
National Buiiding Code including protection measures from lightening etc.

(xxiii) Any hazardous waste generated during construction phase, shall be disposed
off as per applicable rules and norms with necessary approvals of the State
Pollution Control Board.

(xxiv) Vehicles hired for bringing construction material to the site should be in good
condition and should have a pollution check certificate and should conform to
applicable air and noise emission standards be operated only during non-peak
hours.

{(xxv) Ambient noise levels shall caonform to residential standards both during day
and night as per Noise Pollution (Controf and Regulation) Rutes, 2000.
Incremental pollution loads on the ambient air and noise quality shall be
closely monitored during construction phase. Adequate measures shall be
made to reduce ambient air and noise level during construction phase, so as to
conform to the stipulated standards by CPCB / SPCB.

(xxvi} Use of environment friendly materials in bricks, blocks and other construction
materials, shall be required for at least 20% of the construction material -
quantity. These include Fly Ash bricks, hollow bricks, AACs, Fly Ash Lime
Gypsum blocks, compressed earth blocks, and other environment friendly
materials. Fly ash should be used as building material in the construction as
per the provision of Fly Ash Notification of September, 1999 and amended as
on 27th August, 2003 and 25th January, 2016. Ready mixed concrete must be
used in building construction

{(xxvii) An assessment of the cumulative impact of all activities being carried out or
proposed to be carried out by the project, shall be made for traffic densities
and parking capabilities in a 05 kms radius from the site. A detailed traffic
management and a traffic decongestion plan drawn up through an organisation
of repute and specialising in Transport Planning shall be implemented to the
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{xi)  Solar power shali be used for lighting in the apartment to reduce the power
load on grid. Separate electric meter shall be installed for solar power. Solar
water heating shall be provided to meet 20% of the hot water demand of the
commercial and institutional building or as per the requirement of the local
building bye-laws, whichever is higher. Residential buildings are also
recommended to meet its hot water demand from solar water heaters, as far
as possible.

(xiiy  Energy conservation measures like installation of CFLs/ LED for the lighting
the area outside the building should be integral part of the project design and
should be ih place before project commissioning. Used CFLs, TFL and LED
shall be properly collected and disposed offisent for recycling as per the
prevailing guidelinesfrules of the regulatory authority to avoid mercury
contamination.

(xiii) A minimum of 1 tree for every 80 sgm of land should be planted and
maintained. The existing trees will be counted for this purpose. Preference
should be given to planting native species. Where the trees need to be cut,
compensatory plantation in the ratio of 1.3 (i.e. planting of 3 trees for every 1
free that is cut) shall be done and maintained. As proposed 1388831.79 sgm
area shall be provided for green belt development.

(xiv) An environmental management plan (EMP) shall be prepared and
implemented to ensure compliance with the environmental conditions
specified above. A dedicated Environment Monitoring Cell with defined
functions and responsibility shall be put in place to implement the EMP. The
environmental cell shall ensure that the environment infrastructure like
Sewage Treatment Plant, Landscaping, Rain Water Harvesting, Energy
efficiency and conservation, water efficiency and conservation, solid waste
management, renewable energy efc. are kept operational and meet the
required standards. The envircnmental cell shall aiso keep the record of
environment monitoring and those related to the environment infrastructure.

(xv) The company shall draw up and implement a corporate social Responsibility
plan as per the Company's Act of 2013.

PART B - GENERAL CONDITIONS

(i) A copy of the environmental clearance letter shali also be displayed on the
website of the concerned State Pollution Control Board. The EC letter shall
also be displayed at the Regional Office, District Industries centre and
Collector's Office/ Tehsildar's office for 30 days.

(i) The funds earmarked for environmental protection measures shall be kept in
separate account and shali not be diverted for other purpose. Year-wise
expenditure shall be reported to this Ministry and its concerned Regional
Office.

(iiiy  Officiais from the Regional Office of MoEF&CC, Chandigarh who would be
monitoring the implementation of environmental safeguards should be given
full cooperation, facilities and documents/data by the project proponents during

ok
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website of the company along with the status of compliance of EC conditions
and shall also be sent to the respective Regional Offices of MOEF&CC by e-

mail.
4, This issues with the approval of the Competent Authority.
o
(Kushal Vashist)
Director
Copy to:

1) The Secretary, Department of Environment, Government of Haryana,
Chandigarh.

2) The Addi. Chief Conservator of Forests, Additional Principal Conservator of
Forests (C), Ministry of Environment, Forest and Climate Change, Regional
Office (NZ), Bays No. 24-25, Sector 31 A, Dakshin Marg, Chandigarh — 160030

3) The Chairman, Central Poliution Control Board Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar, New Delhi - 110 032.

4) The Chairman, Haryana State Poliution Control Board, Plot No. C-11, Sector-6,
Panchkula- 134109, Haryana

5) Monitoring Celi, MoEF&CC, Indira Paryavaran Bhavan, New Delhi.
6) Guard File/ Record File/ Notice Board. , 2

7) MoEF&CC Website.

(Kushal Vashist)
Director

Proposgl No, $WHRNCPBI7T82014 Page 9 0f 9
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Annexure-II

Copy of Applied CTO



3/13/2020 Untitled Document

I On-line Payment Receipt I

Receipt No. 11638866
Depositor Name Omprakash
Bank Name. NA

Bank Id. 1060
Application No. 7513886

M/s TDI Infrastructure Ltd., “TDI Kingsbury
Apartments” Part-I (11.46 Acres) at

Name and Address of Industry Sector58-61 G.T. Road, Sonipat, sonipat,

SONIPAT
Name of Regional Office Sonipat
Applied For CTO - both - new
Payment Date 2020-03-13 17:47:33.304
Payment Details
CTO Both (Rs.) 100.0
Total Amount Paid (Rs.) 100.0
Transaction Status Successfully Completed
Print
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i 51'
By "l
& A
3

From: Industry 1D-20SON724364

M/s. M/s TDI Infrastructure Ltd.

HARAYANA STATE POLLUTION CONTROL BOARD M'—L“
C-11,SECTOR-6 PANCHKULA 224‘} A3

Ph.2577870-73 Fax:01722581201-02 m—

“TDI Kingsbury Apartments’ Part-l (11.46 Acres) at Sector58-61 G.T. Road, Sonipat

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7513886 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

OM PRAKASH DHINGRA
AUTHORIZED SIGNATORY

011-43111111,-
sanjiv.gambhir@cannesindia.net

M/s TDI Infrastructure Ltd.
“TDI Kingsbury Apartments’ Part-1 (11.46
Acres) at Sector58-61 G.T. Road, Sonipat



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

OM PRAKASH DHINGRA, Authorized
Signatory, 10, Shaheed Bhagat Singh Marg,
Gole Market, New Delhi 2%5
9811092934
sanjiv.gambhir@cannesindia.net

LICENSE NO 153, 01/01/2020

13342.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No.

|Surrounding of site

| Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

YES/ OTHERWISE
NO

STP of 510 KLD already installed and it
will be further enhanced to 650 KLD

Total Plot Area : 46376.90
Built-up Area: 137066

15/05/2020
463

YES
128

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).



Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AAA~
Licensed Installed Avg. Actual Av
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought
1 |ItisaGroup | Metric 0 0 0
Housing Tonnes/Day
Project

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

SNo. |Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for : SECTOR 58-61 KUNDLI SONIPAT

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 678.0
17. Source of water supply, Name of authority granting permission if applicable and quality permitted.
Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 678.0

18. Water Treatment Details



Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status N7
ey ey |
1 Domestic Effluent | 538.0 Yes STP
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 538.0 255.0 229.0 Recycling/Reu
Effluent Se
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL---------emneeme-
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.15 Kilo Liters/Day
LSD 0.15 Kilo Liters/Day

22.

Details of Stack




23.

24.

Stacks Numbers: 2
Stack Attached to: DG Stack , DG STACK , 278
Fuel type: LSD,LSD,
Fuel Quantity: 0.15,0.15,
Material for MS, MS,
construction of Stack:
Shape Round , Round ,
(Round/Rectangle):
Height above ground 48.2,48.2,
level(in metres):
Diameters/Sizein 0.20, 0.20,
meters
Gas quantity Nm~3/hr: |, ,
Gas Temperature'C: '
Exit velocity of =
Tones/sec:
Detailsof DG Set:
Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether
No. |in(KVA) used/to be used (in provided/to be canopy/acoustic
Lts./day) provided aboveroof  |enclosureprovided/ to
level(in mts)) be provided(please
define clearly)
1 |500 150 6 Yes
2 | 500 150 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part

iii'(December1985).

Quiality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL----------mmmom-
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL----------mmmom-

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emissi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. %\nﬁﬂb
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (@) Do you have any proposalsto upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred on it.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. Towhich the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof the pollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
enclosed

34. Brief details of tree plantation/ green belt 7453.24 sgm has developed as a green area
development within applicant's premises. in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,

Separately.

36. Any other additional information that the None
applicant desiresto give.

37.  I/Wefurthur declares that the information furnished above is correct to the best of my/our knowledge.



38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh appfkgiQh for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. |/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. |/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. 1/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.
42. Declaration about awareness of the prescribed standards :-
a) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name OM PRAKASH DHINGRA

Designation AUTHORIZED

b.) That we shall comply with all the provisions of Water Act, 1974, SIGNATORY
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and

standards/norms prescribed for discharge of pollutants under EPA

Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

8. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



3/13/2020 Untitled Document

I On-line Payment Receipt I

Receipt No. 949202856
Depositor Name Om Prakesh Dhingra
Bank Name. NA

Bank Id. 1060

Application No. 7515892

TDI Infrastructure Ltd., “TDI Kingsbury
Apartments”- Part-II (18.43 Acre) at Sector-

Name and Address of Industry 58-61, G.T. Road, Sonipat, sonipat

SONIPAT
Name of Regional Office Sonipat
Applied For CTO - both - new
Payment Date 2020-03-13 17:51:07.251
Payment Details
CTO Both (Rs.) 100.0
Total Amount Paid (Rs.) 100.0
Transaction Status Successfully Completed
Print
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https://hrocmms.nic.infOCMMS/indApplicationDetails/popChallan/7515892

m



HARAYANA STATE POLLUTION CONTROL BOARD M'—L“
C-11,SECTOR-6 PANCHKULA 232‘} A3
o Ph.2577870-73 Fax:01722581201-02 s e e

From: Industry 1D-20SON484659

M/s. TDI Infrastructure Ltd.

“TDI Kingsbury Apartments’- Part-11 (18.43 Acre) at Sector-58-61, G.T. Road, Sonipat

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7515892 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Development
authority,whichever applicable.

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Om Prakesh Dhingra
AUTHORIZED SIGNATORY

011-43111111,-
kingsbury18.43@gmail.com

TDI Infrastructure Ltd.

“TDI Kingsbury Apartments”’- Part-I1
(18.43 Acre) at Sector-58-61, G.T. Road,
Sonipat



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Om Prakash Dhingra
Authorized Signatory 233

Liceance No 101-144 DTPC, 01/01/2020

19590.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site |Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

YES/ otherwise
NO

2 nos. STPs of 510 KLD and 610 KLD resp.
already installed

Total Plot Area : 74583.44
Built-up Area: 214515.9

15/05/2020
762

YES
7692

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).




14.

15.

Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AA A
Licensed Installed Avg. Actual Aveégi?q'
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
project.

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
project.

List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

SNo. |Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to = | material/Chemicals
be used used/being used

1 It is a Group Housing 0 Metric Tonnes/Day

project.

Description of Process of manufacture for

each products showing input/output, quality

and quantity of solid, liquid and gaseous

wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

sector 58-61

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16.

17.

18.

Water consumption for different uses (m3/day).

Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 1155.0
Source of water supply, Name of authority granting permission if applicable and quality permitted.
Elrd Source Type Source Name Quantity (KLD)
1 Huda/HSIIDC Supply Huda 1155.0
Water Treatment Details




Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status NI
b \IJ
1 Domestic Effluent | 930.0 Yes STP
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 930.0 423.0 461.0 Recycling/Reu
Effluent Se
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untr eated |Treated
----------------- NIL-----------------
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.16 Kilo Liters/Day
LSD 0.16 Kilo Liters/Day
LSD 0.20 Kilo Liters/Day
22. Detailsof Stack




23.

24.

Stacks Numbers: 3

Stack Attached to: DG STACK , DG STACK , DG STACK 236
Fuel type: LSD,LSD,LSD,

Fuel Quantity: 0.16,0.16,0.20,

Material for MS, MS, MS,

construction of Stack:

Shape Round , Round , Round ,

(Round/Rectangle):

Height above ground 48.6,48.2,48.2,

level(in metres):

Diameters/Sizein 0.21,0.21,0.25,

meters

Gas quantity Nm~3/hr: |, , |

Gas Temperature'C: . o

Exit velocity of an

Tones/sec:

Detailsof DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether

No. |in(KVA) used/to be used (in provided/to be canopy/acoustic

L ts./day) provided aboveroof  |enclosure provided/ to
level(in mts)) be provided(please
define clearly)

1 |600 160 6 Yes

2 | 600 160 6 Yes

3 | 750 200 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized |aboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL-----===semoeeeem
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL-----===semoeeeem

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emissi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. '
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
3 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred onit.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. To which the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof thepollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
Enclosed

34. Brief details of tree plantation/ green belt 11,983.57 sgm has developed as a green
devel opment within applicant's premises. area in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,
separately.

36. Any other additional information that the None

applicant desiresto give.



37.  I/Wefurthur declaresthat the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase m ge
from what is stated in this application in respect of raw-materials, products, process of m e&
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. 1/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. |/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs))
No.
42. Declaration about awareness of the prescribed standards :-
a.) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Om Prakesh Dhingra

Designation AUTHORIZED

b.) That we shall comply with all the provisions of Water Act, 1974, SIGNATORY

Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed
project.

8. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



3/13/2020 Untitled Document

I On-line Payment Receipt I

Receipt No. 817339608
Depositor Name Omprakash Dhingra
Bank Name. NA

Bank Id. 1060

Application No. 7518376

TDI Infrastructure Ltd., “TDI Kingsbury
Apartments”- Part-III (14.07 Acre) at

Name and Address of Industry Sector-58-61, Kundli, Sonipat, sonipat,

SONIPAT
Name of Regional Office Sonipat
Applied For CTO - both - new
Payment Date 2020-03-13 17:56:40.992
Payment Details
CTO Both (Rs.) 100.0
Total Amount Paid (Rs.) 100.0
Transaction Status Successfully Completed
Print
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https://hrocmms.nic.infOCMMS/indApplicationDetails/popChallan/7518376

m



HARAYANA STATE POLLUTION CONTROL BOARD M'—L“
C-11,SECTOR-6 PANCHKULA 240‘} A3
o Ph.2577870-73 Fax:01722581201-02 s e e

From: Industry 1D-20SON696947

M/s. TDI Infrastructure Ltd.

“TDI Kingsbury Apartments’- Part-111 (14.07 Acre) at Sector-58-61, Kundli, Sonipat

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7518376 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Development
authority,whichever applicable.

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Om Prakesh Dhingra
AUTHORIZED SIGNATORY

011-43111111,-
kingsbury14.07@gmail.com

TDI Infrastructure Ltd.

“TDI Kingsbury Apartments”- Part-I11
(14.07 Acre) at Sector-58-61, Kundli,
Sonipat



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Om Prakash Dhingra
Authorized Signatory 241

Licence No 72 of DTCP, 01/01/2020

17685.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site |Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

YES/ otherwise
NO

STP of 610 KLD already installed and it
will be further enhanced to 850 KLD

Total Plot Area : 56939.17
Built-up Area: 152588.2

15/05/2020
585

YES
5792

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).



14.

15.

Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AAA
Licensed Installed Avg. Actual Aveég%‘
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
Project

List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

SNo. |Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to = | material/Chemicals
be used used/being used

1 It is a Group Housing 0 Metric Tonnes/Day

Project

Description of Process of manufacture for

each products showing input/output, quality

and quantity of solid, liquid and gaseous

wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

sector 58-61

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16.

17.

18.

Water consumption for different uses (m3/day).

Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 870.0
Source of water supply, Name of authority granting permission if applicable and quality permitted.
Elrd Source Type Source Name Quantity (KLD)
1 Huda/HSIIDC Supply Huda 870.0
Water Treatment Details




Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status YN7
LT \J
1 Domestic Effluent | 700.0 Yes STP
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 700.0 320.0 344.0 Recycling/Reu
Effluent Se
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL---------emneeme-
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.15 Kilo Liters/Day
LSD 0.15 Kilo Liters/Day

22.

Details of Stack




23.

24.

Stacks Numbers: 2
Stack Attached to: DG Stack , DG Stack , 244
Fuel type: LSD,LSD,
Fuel Quantity: 0.15,0.15,
Material for MS, MS,
construction of Stack:
Shape Round , Round ,
(Round/Rectangle):
Height above ground 48.2,48.2,
level(in metres):
Diameters/Sizein 0.20, 0.20,
meters
Gas quantity Nm”3/hr: | | |
Gas Temperature'C: '
Exit velocity of =
Tones/sec:
Detailsof DG Set:
Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether
No. |in(KVA) used/to be used (in provided/to be canopy/acoustic
L ts./day) provided aboveroof  |enclosure provided/ to
level(in mts)) be provided(please
define clearly)
1 |500 150 6 Yes
2 | 500 150 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quiality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL----------mmmom-
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL----------mmmom-

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emissi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. mnﬁl&rb
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (@) Do you have any proposalsto upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred on it.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. Towhich the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof the pollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
Enclosed

34. Brief details of tree plantation/ green belt 8,616.64 sgm has developed as a green area
development within applicant's premises. in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,

Separately.

36. Any other additional information that the None
applicant desiresto give.

37.  I/Wefurthur declares that the information furnished above is correct to the best of my/our knowledge.



38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh aprcAi@ for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. |/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. |/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. 1/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.
42. Declaration about awareness of the prescribed standards :-
a) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Om Prakesh Dhingra

Designation AUTHORIZED

b.) That we shall comply with all the provisions of Water Act, 1974, SIGNATORY
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and

standards/norms prescribed for discharge of pollutants under EPA

Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

8. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



3/13/2020

I On-line Payment Receipt I

Untitled Document

Receipt No.
Depositor Name
Bank Name.
Bank Id.
Application No.

Name and Address of Industry

Name of Regional Office
Applied For
Payment Date

Payment Details
CTO Both (Rs.)

Total Amount Paid (Rs.)

Transaction Status

124130444

Om Prakash Dhingra
NA

1060

7518840

TDI Infrastructure Ltd. , “My Floor-2" at
Sector-59, Sonipat, Haryana, sonipat,
SONIPAT

Sonipat
CTO - both - new
2020-03-13 18:01:40.699

100.0

100.0

Successfully Completed

Print
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k3 HARAYANA STATE POLLUTION CONTROL BOARD ookl
= C-11,SECTOR-6 PANCHK ULA 248"
Ph.2577870-73 Fax:01722581201-02 e

From: Industry 1D-20SON851023

M/s. TDI Infrastructure Ltd.
“My Floor-2" at Sector-59, Sonipat, Haryana

To
The Member Secretary,
Haryana State Pollution Control Board,
Panchkula.

Sir,

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
No. 7518840 dated 13-03-2020

1. Consentto /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

1. Name : Om Prakash Dhingra
Designation : Authorized Signatory
Office Address :
Telephone/Fax and : 011-43111111,-
Email Address of the applicant y subodhkadv@hotmail.com
2. (ad) Nameand location of the Industrial : TDI Infrastructure Ltd.
Unit/Premises for which the application is “My Floor-2" at Sector-59, Sonipat,
made.(Give Revenue Survey No/Plot Haryana

No.,name of the Tulaka and District,also 011-43111111
Telephone No. and Fax No.) -

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Om Prakash Dhingra
Authorized Signatory

249

183228, 01/01/2020

3513.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site |Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

NO
NO

150 KLD installed & STP having total
capacity 750 KLD shall be installed

Total Plot Area : 57821.39
Built-up Area: 169465.5

15/05/2020
155

YES
6159

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).




Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AF-A
Licensed Installed Avg. Actual Avaég‘?U
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought
1 |[NA Metric 0 0 0 0
Tonnes/Day

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tonessfmonth or numbers/month.

SNo. |Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to - | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for : Sector-59

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).
Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 941.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 941.0

18. Water Treatment Details



19.

20.

Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 1|

=J L
1 Domestic Effluent | 754.0 Yes STP

Waste Water Discharge/Dosposal Details :

SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 754.0 347.0 373.0 Recycling/Reu
Effluent Se

Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL----------=--=---
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.40 Kilo Liters/Day
22. Details of Stack
Stacks Numbers: 1
Stack Attached to: DG Stack
Fuel type: LSD,
Fuel Quantity: 0.04,
Material for MS,
construction of Stack:
Shape Round ,
(Round/Rectangle):
Height above ground 48.2,
level(in metres):
Diameters/Sizein 0.12,
meters
Gas quantity Nm”3/hr: | |
Gas Temperature'C: ,
Exit velocity of ,
Tones/sec:




23.

24,

Details of DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether QCSZ
No. |in(KVA) used/to be used (in provided/to be canopy/acoudt
Lts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)
1 |125 40 6 Yes
Do you have an adequate facility of YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and

industry/process specific pollutants stack wise.

Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. [Stack Parameters Result Units
No.
----------------- NIL----====mmmeem -

Process Emission quality parameter details:

Sr .|Process Parameters Conc. of pollutants Units

No

Untreated |Treated
----------------- NIL----====mmmeem -

Details of Process Emission:

Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emission
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. [sampling
Emissions d Mist/any be provided facilities

other). to control provided or

process not

emissions.
Above Above Roof
Ground Level
Leve

1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION
28. (a) Do you have any proposals to upgrade YES

the present system for treatment and

disposal of effluent/emission and hazardous

waste.

(b) If yes,give details with time-schedule for

the implementation and approx. expenditure

to beincurred on it.

29. Capital and Recurring (Operations and

Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.




30.

31

32.

33.

35.

36.

37.
38.

39.

41.

42.

To which the pollution Control equipment : Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed? 253

Which of the pollution Control items are : Sewage Treatment Plant
connected to Diesel Generator set (captive

power source) to ensure the running in the

event of normal power failure.

Name, quantity and method of disposal non- : Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler

treatment(give details of areal capacity
available in applicants land).

Hazardous chemicals are defined under the

Manufacture, Storage and Import of

Hazardous Chemicals, Rules 1989.

(a) List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler

(b) Details of isolated storage.
Used Oil shall be stored in leak proof

container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

Enclosed
Brief details of tree plantation/ green belt : 10,067.56 sgm has developed as a green
development within applicant's premises. area in and around the complex
Information of schemes for waste : Description of Waste generation is given in
mi nimization, source recovery and recycling pollution control report
implemented and to be implemented,
separately.
Any other additional information that the ; None

applicant desiresto give.
I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.

I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

[/We deposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.

Declaration about awareness of the prescribed standards :-



a) That | am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

¢.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

Yoursfaithfully,

Signature %éél
Name Om Prak hingra

Designation Authorized Signatory

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.
4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as

applicable.
5. Any other document 2
6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

** Thisis System Generated Form Signature not Required **



3/13/2020

I On-line Payment Receipt I

Untitled Document

Receipt No.
Depositor Name
Bank Name.
Bank Id.
Application No.

Name and Address of Industry

Name of Regional Office
Applied For
Payment Date

Payment Details
CTO Both (Rs.)

Total Amount Paid (Rs.)

Transaction Status

49227002

Om Prakash Dhingra
NA

1060

7518702

TDI Infrastructure Ltd. , “Tuscan City” at
Sector-58, Sonipat, Haryana, sonipat,
SONIPAT

Sonipat
CTO - both - new
2020-03-13 18:06:53.011

100.0

100.0

Successfully Completed

Print
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From: Industry 1D-20SON706650

M/s. TDI Infrastructure Ltd.

“Tuscan City” at Sector-58, Sonipat, Haryana

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

HARAYANA STATE POLLUTION CONTROL BOARD M'—L“
C-11,SECTOR-6 PANCHKULA 256‘} A3

Ph.2577870-73 Fax:01722581201-02

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7518702 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Om Prakash Dhingra
Authorized Signatory

011-43111111,-
subodhkadv@gmail.com

TDI Infrastructure Ltd.

“Tuscan City” at Sector-58, Sonipat,
Haryana

011-43111111



10.

11.
12.

13.

Name : Om Prakash Dhingra

Address Authorized Signatory

Telephone No.,Fax and 257
E-mail address

of the officer responsible for the matter

connected with Pollution Control and

Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without : 34775.0
depreciation till the date of application(cost

of building,land,plant and machinery)(to be

supported by affidavit,annual report and

certificate from Chartered Accountant.For

proposed units, give estimated figure(ln

Lakhs)).

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

199/2007, 01/01/2020

Sr. No. |Surrounding of site |Distance(in meters) |Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

NO
NO
1 STP having 720 KLD installed which will

further enhanced to total capacity 1300
KLD

Total Plot Area : 92519.08
Built-up Area: 241759.0

15/05/2020
190

YES
8810

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).



Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AFO
Licensed Installed Avg. Actual Avaég‘?cj
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought
1 |[NA Metric 0 0 0 0
Tonnes/Day

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tonessfmonth or numbers/month.

SNo. |Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to - | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for : Sector-58

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).
Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 1333.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 1333.0

18. Water Treatment Details



19.

20.

Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 2"EQ

I J
1 Domestic Effluent | 1077.0 Yes STP

Waste Water Discharge/Dosposal Details :

Effluent

se

SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)

1 Domestic 1077.0 484.0 540.0 Recycling/Reu

Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL-----------------
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.15 Kilo Liters/Day
LSD 0.04 Kilo Liters/Day
LSD 0.006 Kilo Liters/Day
22. Detailsof Stack




23.

24.

Stacks Numbers: 3

Stack Attached to: DG Stack , DG Stack , DG Stack , 260
Fuel type: LSD,LSD,LSD,

Fuel Quantity: 0.04,0.006, 0.15,

Material for MS, MS, MS,

construction of Stack:

Shape Round , Round , Round ,

(Round/Rectangle):

Height above ground 48.2,48.2,48.2,

level(in metres):

Diameters/Sizein 0.12,0.9,0.20,

meters

Gasquantity Nm"3/hr: |, , ,

Gas Temperature'C: , 30

Exit velocity of =

Tones/sec:

Detailsof DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether

No. |in(KVA) used/to be used (in provided/to be canopy/acoustic

Lts./day) provided aboveroof  |enclosureprovided/ to
level(in mts)) be provided(please
define clearly)

1 |500 150 6 Yes

2 |125 40 6 Yes

3 |25 6 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized |aboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL-----===semoeeeem
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL-----===semoeeeem

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emissi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. %\ﬂﬁ@&_
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
3 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred onit.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. To which the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof thepollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
Enclosed

34. Brief details of tree plantation/ green belt 13,777.53 sgm has developed as a green
devel opment within applicant's premises. area in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,
separately.

36. Any other additional information that the None

applicant desiresto give.



37.  I/Wefurthur declaresthat the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase m ge
from what is stated in this application in respect of raw-materials, products, process of m e&
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. 1/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. |/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.
Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs))
No.
42. Declaration about awareness of the prescribed standards :-
a.) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Om Prakash Dhingra

Designation Authorized Signatory
b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed
project.

** Thisis System Generated Form Signature not Required **
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Used oil Disposal Agreement



(®lannes

* s
— HAZARD(
AGREEMENT FOR SAFELY DISPOSAL lm I
WASTE (USED LUBE O1L)
| arv. 2021.
qana on II‘F "Ehrum ¥
I'his agreement is made and executed at Sonepals Haryana ©

By and Between:

. City, Kundli, Distt.
M/s. Cannes Property Management Services Py, Ltd. Sltuﬂtﬁdt!;:ﬂiﬂ tt?n be called first
Sonepat, Haryana is running its Business of Facility Managemen 10 the context or meaning
part of this agreement, which expression shall unless ml':‘“ﬂ"mt ecutors, Administrators,
hereof mean and include its representative, successors in lﬂm:’:l Mr. Sunil Chadha,
liquidators and permitted assigns, through its duly Authori '
Authorized Signatory of the one part;

And

M/s. Divya Petro Product, Proprictor concem having its Recycling Plant at v'lll'?g“:h,]f:i
Joshi, Bahalgarh Road Sonept, Haryana, hereinafier referred to as the “Second Fill'_t'_h y W : IC |
expression shall, unless repugnant to the context or meaning hf:rr:tr}f, mean and lm’—'h‘d‘; is
representatives, successors in interest, executors, administrators, liquidators and permitted

assigns], through its duly Authorized Signatory Mr. Navneet of the other part;

(The above mentioned Parties to this agreement shall also be collectively referred to as
“Parties” and individually as “Party”).

AND WHEREAS the Second Party has represented that they are the authorized, registered
and licensed under Central Pollution Control Board and Haryana State Pollution Control
Board and have a cost effective organization of Hazardous Waste to safely dispose generated
waste oil and has requested to purchase the Used Lube Oil from the first party and First Party
has accepted the request of Second Party on the terms and conditions set forth in this

agreement.

AND WHEREAS it is deemed expedient to record the terms and conditions between the
parties in this Agreement. |

NOW THIS AGREEMENT WITNESSETH AND IT |s

HE :
DECLARED COVENANTED AND RECORDED BY AND ppo CREED
PARTIES HERET LOWS. TWEEN THE

For Divva Petro Procts
| N auw e
ca e Pref/duth. Signatory

Markat. New Deltu-1 -
10. Shaheed Bhagat Singh Marg. Gole i 10001 (India). Tel 011148133333, F U1 14p18s
wmmngC'}ﬂﬂ'lzlg 305, www Cannesindia nay



AGREEMENT FOR SAFELY DISPOSAL OF HAZARDOUS
WASTE (USED LURE OIL)

This agreement is made and executed st Sonepat- Haryana on | February. 2021.

By and Between:

Mis. Cannes Property Management Services Pyt. Lid, Situated st TDI City, Kundli, Distt.
m'mhmmmﬂmﬂrnllnmmuhmhdﬂm
part of this agreement, which expression shall unless repugnant o the contex! or meaning
hereof mean and include it representative, successors in interest, executors, Administrators,
Nquidstors and permitted assigns, through its duly Authorized Mr. Sunil Chadha,
Authorired Signatory of the one part,

Amid

M. Divys Petro Produect, Proprictor concern having its Recycling Plant at Village- Jat
Joshi, Bahalgarh Road Sonept, Haryana, heremnafier refermed to as the “Second Party™, which
expression shall, unless repugnant 1o the context or meaning hereof, mean and include its
representatives, successon in interesl, executors, administrators, liquidators and permitted
assigns], through its duly Authorized Signatory Mr. Navaeet of the other part:

(The above mentioned Partics to this agreement shall also be collectively referred 10 as
“Parties” and individually as “Party™).

mmmmmuwumnhmw
and licensed under Central Pollution Control Board and Haryana State Pollution Control
Iﬂﬂhﬂlﬂmmﬂmwlmnﬂﬂymm
-ﬂuhwnmhmmmmummﬂrﬂm
agreement.
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' . Hns
Ihat the First Party hay agreed 10 engage Second Party on 1erms and condl
vanlaimed hﬂﬂlmlh‘l (R0 “""iﬂﬂ used lubse ofl from First PParty.

P

: nbove
that Second Party will purchase the used ofl from st parties a8 mentioned
Sites al rates mentioned in this agreement.

That Second Party shall use its best skills and judgments and shall perform all

SETVICES ﬂﬂ'lt'l.'_'l.. d"l“ﬂ“h and 1o the reasonable seariNeation of the First Party in o
whaole.

4. That the Second Party shall provide the service diligently and in mnl:nrmiiy with the
applicable laws and regulations. Second Party shall carry out the service in under the
supervision of employees of First Party.,

S, That the services 1o be provided by the Second Party are detailed in this agreement.
However it is expressly understood between the parties that scope of work is only
indicative of the services to be provided by Second Party and not an exhaustive list of
the services 1o be provided by Second Party and the First Party will be entitled to add
more service in the scope of work,

6. That Second Party undertakes to fulfill all the formalities and requirements of

Government of India, Ministry of Environment and Forest and CPCB and other
authorities.

7. That the Second Party will be responsible for collection of used oil at price indicated
against cach item hereunder,

THAT THE SCOPE OF WORK WILL BE AS UNDER:

2. That the representative of the First Party shall observe the loading of the vehicle when
used oil is taken from the Second Party. In Such case Second

l. accompany the truck during the time it is lifted ﬁomﬁudlu.m s
. 5. 'Illl‘tlh .. coft '_mmﬁmﬂnﬂllhmﬂhﬂhﬂhﬁm Party,

-t

Mﬂlﬂh. Si{]natuw
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ion [‘jmlrﬂl Hﬂﬂl"d

necessary papers. 1f any of the transport is approved by +5I.IIIE lel-“:.(;ily,

is there, then vehicle will be arranged from the transporting agency

aste C{}'I'Iminl:fﬁ

6. That the Second Party will ensure that before loading all hazardots
are labeled (as per form-8 of the rule).

ﬂ-l'ﬂl Party E:“:c-pt p:nTliHEd

1. That If any material is found to be taken out by Sec ediate effect. The

than First Party have the sole right to cancel the agrﬂ_mcm with Im.;::
case will be handed over to First Party’s Legal Staff for future action.

THAT THE SECOND PARTY UNDERTAKES AS UNDEF:}:] ek 8.5
I. That the Second Party represents that they have the . Hazardous
Hazardous Waste, used oil and permission under hpplmnll::;: Rule i.c.
Waste (Management and Handling) Rules 1989 Amended 2016.

Pt

That the Second Party will ensure that the hazardous wasle will be

T mentioned Rule)
Loaded stored and copy of TERM card (as per Form-9 of the above
be given. In case of any doubt, concern First Party's Officials may be asked for the

clarification.

3 That the Second Party will produce consent from respectiv:: Emtc Pnllut?nn Cﬂn:r:
Board (From -2) and the approval of the disposal site from Ministry of Environmen
Forest.

4. That the First Party will receive the 7 copies of manifest from the Second Party as per
from 13 of the above mentioned rule.

e Copy-1 (White): Copy 1 will be forwarded to SPCB/PCC by first party.

s Copy-2 (Yellow): Copy 2 will be retained by first Party.

e Copy-3 (Pink): Copy 3 will be returned by the First Party 10 second party.

s Copy-4 (Orange): Copy 4 will be returned to the transporter after accepting
wasle.

e Copy-5 (Green): Copy 5 will be forwarded to Pollution Control Board after
disposal.

e Copy-6 (Blue): Copy 6 will be returned to First party afier safe disposal.

o Copy- 7( Grey) : copy 7 will be submitted in case of other state transaction

| 5. That the Second Party undertakes to indemnify and keep indemnified the First Party

 in case of any misuse, mishandling, pilferage or spill over of the hazardous
Ameegion Asaksidemae s iy wasie b
ﬁni its employee, agents and / or any authorized person ﬂm.:ﬁ'

under any rule, regulation, Acts,

For Divya Pefes Products
‘\\.awa\}'

Prew/Auth. Sigrat-y
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THAT THE PAYMENTS TERMS WILL BE AS UNDER:

: the respective rates for used o} |, payable by Second Party shall be as follows:-

S. No Deseription vOM Lnit rates
' | Used Oil (WAt Dmm) | Rs. & 000)~(Per drum) &
(Without Water fill upto top ) % {Il:lu;ﬂ of all Taxes
Duties _

a. All taxes excise duties, sales taxes, wherever applicable is mentioned in net prices.

D. All Payments to be made in advance through Cheque/ Pay Order Deposit.

C. The transportation and any other cost required for used oil collection will be borne
by Second Party.

d. First Party reserves its right to review the rates of the used oil items on periodic
basis at its own discretion.

THAT THE DURATION OF AGREEMENT WILL BE AS UNDER:

» This agreement shall be effective for a period of one year and commenced from 01
February 2021.

M/s Divva Petro Product

For Divya Patro Produsis
r\,‘hm’.\r
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Annexure-1V

Copy of Solid Waste Disposal Agreement



[®annes

Property Management Services Pvt Ltd

270

This agreement entered into on the 1" April of the year 2021 at Kundli.
BETWEEN

M/S Cannes Property Management Services Pyt Ltd. With its Registered Office at 10 Saheed Bhagat
Singh Marg, Gole Market, New Delhi- 110001 through Authorised Signatory Mr. Pljush Banerjee

(Hereinafter Called the First Party )

R
Proprietor Sandeep Kumar, Village Rasol, PO ~ Pritampura, Distt- Sonipat (Haryana) | Hereinafter
called the Second Party)

Whereas the (second party) service provider has setup a common facility at Kundli for collection
reception, storage, transportation, treatment and disposal of solid household wastes.

Whereas Service Provider offers to provide services to the Cannes Property Management Services
Pvt. Ltd. on a User Pay Principle for collection, transportation, treatment and disposal of waste.

Whereas Service Providewr undertakes the liability of collection, transportation, treatment and
disposal of waste for monthly charges of Rs. 75,000/- (Seventy Five Thousand Only) , the Cannes
Property Management Services Pvt. Ltd. shall undertake to adhere to this contract of service by
service provider for a minimum period of one year from agreement date.

Both Parties could terminate the contract after giving a notice of minimum one month to other
party. Whereas the Cannes Property Management Services Pvt. Ltd. and agrees to avail the services
being provided by Service Provider with the terms and conditions as listed on succeeding paras;

RESPONSIBILITIES OF SERVICE PROVIDER

1. Service Provider shall meet all the rules and regulations stipulated by Haryana Pollution
Control Board, and the Cannes Property Management Services Pvt. Ltd. shall not be liable for
improper handling and management of waste.

2. Service Provider alone is liable for violation of the Environment (protection) Act 1586 and
the relevant rules made there under, after collection of waste from the TDI City Kundli unit
as per the agreement terms and conditions.

3. Service Provider shall daily collect waste from the TDI City Kundli Estate.

4. Service Provider shall collect the segregated waste from the identified common waste
collection site in the area.

Service Provider shall transport the segregated waste in closed container vehicle to the
treatment plant.

/

ﬂ""’m Cannes Property Management Services Pvt. Ltd.

10. Shaheod Bhage! Singh Marg, Gole Market, New Deltu- 110001 (India) Tel +91-11-49133333, Fax «91-11-49133305 cannes:nd.a nel
CIN-U70200DL2009PTC190129



6.

11.

12.

10.

The initial training about segregation of Waste in colour plastic bags and methods of

collection of waste by service provider shall be provided by Service Provider, at no extrd
cost. '

Service Provider shall schedule the field visits for collecting the waste in consultation with
the Estate which could be notified in advance

Service Provider shall attend to all the complaints within the shortest time possible

Service Provider promises to keep high standard of Pollution Control and shall update its
equipment/ facility as and when required

Service Provider will be lable for Environment (Protection) Act 1986 or ant sirmilar
regulations/ norms set up by Pollution Control Board, Government Bodies, in the event the
violates any of the terms and conditions of this agreement

Service Provider shall be responsible for the disposal of treated waste into secure landfills or
in recycling plants as per rules and regulation of Pollution Control Board

Service Provider will provide the plastic bags as stipulated by Ministry of Environment and
Forest vide notification dated 20.07.1998, procurement of such bags should be made from
any vendor approved. Red colored bags would contain following categories of Waste -
Microbiology & Bio-technology waste, soiled waste and solid waste. These waste products
would be meant for autoclaving .Soiled Waste

TERMS AND CONDITIONS

1,

The Cannes Property Management Services Pvt. Ltd. shall pay monthly charges of cost of
disposal after completion of the month by 15" of every next month without fail. Payments
that are not made by the 15" every month shall be charged a late fees @ Rs.100/- a day up
to 25™ of the month this would be applicable in case service provider submits the bills to the
TDI concerned latest by 3" of every month and after verification bill will be forwarded to top
official by 10™ of every month, payments shall be made in favour of Service Provider in the

form of DD or A/C. Payee Cheques.

in the event of persistent default of second party (exceeding three times in a month) the
Cannes property Management Services pvt. Ltd. will have the option to terminate the
contract, in addition to and without prejudice to the imposition of liquidated charges. The
decision to terminate the contract will be written the sole discretion of the Managing
Director of the The Cannes Property Management Services Pvt. Ltd. and the same will be
arrived at after hearing the view point of Service Provider. The said decision will be final and
shall not be called in question in any court of any ground whatsoever.

Wwitnesses - First Party

Y Bavey //
Name : The Cannes Property Management Servicgs
Sign : Authorised Signatory !,

Name : Second Party
Sign : Proprietor : Sandecp Kumar

271
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Copy of Fire NOC



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s TDI INFRASTRUCTURE LTD 273
KUNDLI SEC 58 SONIPAT
Memo No. FS/2020/640 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)

4)
5)

6)

7

8)

of the Group A-Residential Building at KUNDLI SEC 58 SONIPAT of GROUP HOUSING BUILDING
AREA 22.864 ACRE FOR BLOCKS E F AND G AT SEC 58 KUNDLI M/S TDI INFRASTRUCTURE LTD

Reference to you online No 181312023000242 dated 26/02/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
BLOCK E,F,G G+5 17.95M 25097.126 SQM
Basement Level Basement Area Remarks

-1 24740.443 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in al three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapseisfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end as it shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this letter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s NAVJYOTI OVERSEAS PVT LTD 274
SECTOR 61 KUNDLI SONIPAT
Memo No. FS/2020/639 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)
4)
5)
6)

7

8)

of the Group A-Residential Building at SECTOR 61 KUNDLI SONIPAT of GROUP HOUSING
COLONY MEASURING AREA 14.07 ACRE LICENCE NO 79 OF 2008 DATED 04/04/2008 AND
LICENCE NO 72 OF 2012 DATED 07/07/2012 IN SEC 61 KUNDLI SONIPAT M/S NAVJYOTI
OVERSEAS PVT LTD :

Reference to you online No 181312023000246 dated 26/02/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
17,18,19,U.V,Y EWSSHOPES G+13 4220 M 13683.182 SQM
Basement Level Basement Area Remarks

1 8290.407 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in all three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapse isfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

Y ou are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end asit shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentdR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this|etter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s TDI INFRASTRUCTURE LTD 275
SECTOR 58 TDI CITY KUNDLI SONIPAT
Memo No. FS/2020/638 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)

4)
5)

6)

7

8)

of the Group F- Mercantile Building at SECTOR 58 TDI CITY KUNDLI SONIPAT of COMMERCIAL
COMPLEX 6.36 ACRES IN SEC-58 IN RESIDENTIAL COLONY , TDI CITY KUNDLI SONIPAT M/S TDI
INFRASTRUCTURE LTD :

Reference to you online No 181312023000271 dated 07/03/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
TDI INFRASTRUCTURELTD G+4 25.70M 12427.287 sgm
Basement Level Basement Area Remarks

-2 36747.306 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in al three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapseisfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end as it shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this letter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana
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3/13/2020 Untitled Document

I On-line Payment Receipt I

Receipt No. 11638866
Depositor Name Omprakash
Bank Name. NA

Bank Id. 1060
Application No. 7513886

M/s TDI Infrastructure Ltd., “TDI Kingsbury
Apartments” Part-I (11.46 Acres) at

Name and Address of Industry Sector58-61 G.T. Road, Sonipat, sonipat,

SONIPAT
Name of Regional Office Sonipat
Applied For CTO - both - new
Payment Date 2020-03-13 17:47:33.304
Payment Details
CTO Both (Rs.) 100.0
Total Amount Paid (Rs.) 100.0
Transaction Status Successfully Completed
Print
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From: Industry 1D-20SON724364

M/s. M/s TDI Infrastructure Ltd.

HARAYANA STATE POLLUTION CONTROL BOARD M'—L“
C-11,SECTOR-6 PANCHKULA 278‘} A3

Ph.2577870-73 Fax:01722581201-02 m———

“TDI Kingsbury Apartments’ Part-l (11.46 Acres) at Sector58-61 G.T. Road, Sonipat

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7513886 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

OM PRAKASH DHINGRA
AUTHORIZED SIGNATORY

011-43111111,-
sanjiv.gambhir@cannesindia.net

M/s TDI Infrastructure Ltd.
“TDI Kingsbury Apartments’ Part-1 (11.46
Acres) at Sector58-61 G.T. Road, Sonipat



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

OM PRAKASH DHINGRA, Authorized
Signatory, 10, Shaheed Bhagat Singh Marg,
Gole Market, New Delhi 2979
9811092934
sanjiv.gambhir@cannesindia.net

LICENSE NO 153, 01/01/2020

13342.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No.

|Surrounding of site

| Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

YES/ OTHERWISE
NO

STP of 510 KLD already installed and it
will be further enhanced to 650 KLD

Total Plot Area : 46376.90
Built-up Area: 137066

15/05/2020
463

YES
128

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).



Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AAA
Licensed Installed Avg. Actual Aveég?u
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0

Housing Tonnes/Day
Project

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

SNo. |Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for : SECTOR 58-61 KUNDLI SONIPAT

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 678.0
17. Source of water supply, Name of authority granting permission if applicable and quality permitted.
Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 678.0

18. Water Treatment Details



Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 701
U L.
1 Domestic Effluent | 538.0 Yes STP
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 538.0 255.0 229.0 Recycling/Reu
Effluent Se
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL---------emneeme-
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.15 Kilo Liters/Day
LSD 0.15 Kilo Liters/Day

22.

Details of Stack




23.

24.

Stacks Numbers: 2
Stack Attached to: DG Stack , DG STACK , 299
Fuel type: LSD,LSD,
Fuel Quantity: 0.15,0.15,
Material for MS, MS,
construction of Stack:
Shape Round , Round ,
(Round/Rectangle):
Height above ground 48.2,48.2,
level(in metres):
Diameters/Sizein 0.20, 0.20,
meters
Gas quantity Nm~3/hr: |, ,
Gas Temperature'C: '
Exit velocity of =
Tones/sec:
Detailsof DG Set:
Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether
No. |in(KVA) used/to be used (in provided/to be canopy/acoustic
Lts./day) provided aboveroof  |enclosureprovided/ to
level(in mts)) be provided(please
define clearly)
1 |500 150 6 Yes
2 | 500 150 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part

iii'(December1985).

Quiality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL----------mmmom-
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL----------mmmom-

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emissi
of process SO2/NOx/Aci |provided/to |process emissions(in mts)..
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (@) Do you have any proposalsto upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred on it.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. Towhich the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof the pollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
enclosed

34. Brief details of tree plantation/ green belt 7453.24 sgm has developed as a green area
development within applicant's premises. in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,

Separately.

36. Any other additional information that the None
applicant desiresto give.

37.  I/Wefurthur declares that the information furnished above is correct to the best of my/our knowledge.



38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh app@@@ for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. |/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. |/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. 1/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.
42. Declaration about awareness of the prescribed standards :-
a) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name OM PRAKASH DHINGRA

Designation AUTHORIZED

b.) That we shall comply with all the provisions of Water Act, 1974, SIGNATORY
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and

standards/norms prescribed for discharge of pollutants under EPA

Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

8. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



3/13/2020 Untitled Document

I On-line Payment Receipt I

Receipt No. 949202856
Depositor Name Om Prakesh Dhingra
Bank Name. NA

Bank Id. 1060

Application No. 7515892

TDI Infrastructure Ltd., “TDI Kingsbury
Apartments”- Part-II (18.43 Acre) at Sector-

Name and Address of Industry 58-61, G.T. Road, Sonipat, sonipat

SONIPAT
Name of Regional Office Sonipat
Applied For CTO - both - new
Payment Date 2020-03-13 17:51:07.251
Payment Details
CTO Both (Rs.) 100.0
Total Amount Paid (Rs.) 100.0
Transaction Status Successfully Completed
Print
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HARAYANA STATE POLLUTION CONTROL BOARD M'—L“
C-11,SECTOR-6 PANCHKULA 286‘} A3
o Ph.2577870-73 Fax:01722581201-02 e s e e

From: Industry 1D-20SON484659

M/s. TDI Infrastructure Ltd.

“TDI Kingsbury Apartments’- Part-11 (18.43 Acre) at Sector-58-61, G.T. Road, Sonipat

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7515892 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Development
authority,whichever applicable.

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Om Prakesh Dhingra
AUTHORIZED SIGNATORY

011-43111111,-
kingsbury18.43@gmail.com

TDI Infrastructure Ltd.

“TDI Kingsbury Apartments”’- Part-I1
(18.43 Acre) at Sector-58-61, G.T. Road,
Sonipat



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Om Prakash Dhingra
Authorized Signatory 2 8 7

Liceance No 101-144 DTPC, 01/01/2020

19590.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site |Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

YES/ otherwise
NO

2 nos. STPs of 510 KLD and 610 KLD resp.
already installed

Total Plot Area : 74583.44
Built-up Area: 214515.9

15/05/2020
762

YES
7692

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).




14.

15.

Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AAO
Licensed Installed Avg. Actual Avaég?cj
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
project.

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
project.

List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

SNo. |Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to = | material/Chemicals
be used used/being used

1 It is a Group Housing 0 Metric Tonnes/Day

project.

Description of Process of manufacture for

each products showing input/output, quality

and quantity of solid, liquid and gaseous

wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

sector 58-61

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16.

17.

18.

Water consumption for different uses (m3/day).

Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 1155.0
Source of water supply, Name of authority granting permission if applicable and quality permitted.
Elrd Source Type Source Name Quantity (KLD)
1 Huda/HSIIDC Supply Huda 1155.0
Water Treatment Details




Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 2700
U J
1 Domestic Effluent | 930.0 Yes STP
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 930.0 423.0 461.0 Recycling/Reu
Effluent Se
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untr eated |Treated
----------------- NIL-----------------
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.16 Kilo Liters/Day
LSD 0.16 Kilo Liters/Day
LSD 0.20 Kilo Liters/Day
22. Detailsof Stack




23.

24.

Stacks Numbers: 3

Stack Attached to: DG STACK , DG STACK , DG STACK 200
Fuel type: LSD,LSD,LSD,

Fuel Quantity: 0.16,0.16,0.20,

Material for MS, MS, MS,

construction of Stack:

Shape Round , Round , Round ,

(Round/Rectangle):

Height above ground 48.6,48.2,48.2,

level(in metres):

Diameters/Sizein 0.21,0.21,0.25,

meters

Gas quantity Nm~3/hr: |, , |

Gas Temperature'C: . o

Exit velocity of an

Tones/sec:

Detailsof DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether

No. |in(KVA) used/to be used (in provided/to be canopy/acoustic

L ts./day) provided aboveroof  |enclosure provided/ to
level(in mts)) be provided(please
define clearly)

1 |600 160 6 Yes

2 | 600 160 6 Yes

3 | 750 200 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized |aboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL-----===semoeeeem
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL-----===semoeeeem

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for dischar ge of |emissiqn
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. S&ﬂﬁ@&_
Emissions d Mist/any  |beprovided facilities

other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
3 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for

the implementation and approx. expenditure
to beincurred onit.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. To which the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof thepollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and

stores(imported and indigenous). given to approved recycler

(b) Details of isolated storage.

Used Oil shall be stored in leak proof
container

(c) Details of emergency preparedness plans

(On-Site/ Off-Site prepared).

Enclosed

34. Brief details of tree plantation/ green belt 11,983.57 sgm has developed as a green
devel opment within applicant's premises. area in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,
separately.

36. Any other additional information that the None

applicant desiresto give.



37.  I/Wefurthur declaresthat the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase m ge
from what is stated in this application in respect of raw-materials, products, process of m e&
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. 1/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. |/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs))
No.
42. Declaration about awareness of the prescribed standards :-
a.) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Om Prakesh Dhingra

Designation AUTHORIZED

b.) That we shall comply with all the provisions of Water Act, 1974, SIGNATORY

Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed
project.

8. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



3/13/2020 Untitled Document

I On-line Payment Receipt I

Receipt No. 817339608
Depositor Name Omprakash Dhingra
Bank Name. NA

Bank Id. 1060

Application No. 7518376

TDI Infrastructure Ltd., “TDI Kingsbury
Apartments”- Part-III (14.07 Acre) at

Name and Address of Industry Sector-58-61, Kundli, Sonipat, sonipat,

SONIPAT
Name of Regional Office Sonipat
Applied For CTO - both - new
Payment Date 2020-03-13 17:56:40.992
Payment Details
CTO Both (Rs.) 100.0
Total Amount Paid (Rs.) 100.0
Transaction Status Successfully Completed
Print
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HARAYANA STATE POLLUTION CONTROL BOARD M'—L“
C-11,SECTOR-6 PANCHKULA 294‘} A3
o Ph.2577870-73 Fax:01722581201-02 - et e e

From: Industry 1D-20SON696947

M/s. TDI Infrastructure Ltd.

“TDI Kingsbury Apartments’- Part-111 (14.07 Acre) at Sector-58-61, Kundli, Sonipat

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7518376 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Development
authority,whichever applicable.

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Om Prakesh Dhingra
AUTHORIZED SIGNATORY

011-43111111,-
kingsbury14.07@gmail.com

TDI Infrastructure Ltd.

“TDI Kingsbury Apartments”- Part-I11
(14.07 Acre) at Sector-58-61, Kundli,
Sonipat



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Om Prakash Dhingra
Authorized Signatory 295

Licence No 72 of DTCP, 01/01/2020

17685.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site |Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

YES/ otherwise
NO

STP of 610 KLD already installed and it
will be further enhanced to 850 KLD

Total Plot Area : 56939.17
Built-up Area: 152588.2

15/05/2020
585

YES
5792

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).



14.

15.

Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AAA~
Licensed Installed Avg. Actual Aveéggo
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought
1 |ItisaGroup | Metric 0 0 0 0
Housing Tonnes/Day
Project

List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

SNo. |Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to = | material/Chemicals
be used used/being used

1 It is a Group Housing 0 Metric Tonnes/Day

Project

Description of Process of manufacture for

each products showing input/output, quality

and quantity of solid, liquid and gaseous

wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

sector 58-61

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16.

17.

18.

Water consumption for different uses (m3/day).

Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 870.0
Source of water supply, Name of authority granting permission if applicable and quality permitted.
Elrd Source Type Source Name Quantity (KLD)
1 Huda/HSIIDC Supply Huda 870.0
Water Treatment Details




Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 2707
b J 1
1 Domestic Effluent | 700.0 Yes STP
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 700.0 320.0 344.0 Recycling/Reu
Effluent Se
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL---------emneeme-
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.15 Kilo Liters/Day
LSD 0.15 Kilo Liters/Day

22.

Details of Stack




23.

24.

Stacks Numbers: 2
Stack Attached to: DG Stack , DG Stack , 208
Fuel type: LSD,LSD,
Fuel Quantity: 0.15,0.15,
Material for MS, MS,
construction of Stack:
Shape Round , Round ,
(Round/Rectangle):
Height above ground 48.2,48.2,
level(in metres):
Diameters/Sizein 0.20, 0.20,
meters
Gas quantity Nm”3/hr: | | |
Gas Temperature'C: '
Exit velocity of =
Tones/sec:
Detailsof DG Set:
Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether
No. |in(KVA) used/to be used (in provided/to be canopy/acoustic
L ts./day) provided aboveroof  |enclosure provided/ to
level(in mts)) be provided(please
define clearly)
1 |500 150 6 Yes
2 | 500 150 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quiality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL----------mmmom-
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL----------mmmom-

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emissi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. S&ﬂﬁ@b
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (@) Do you have any proposalsto upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred on it.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. Towhich the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof the pollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
Enclosed

34. Brief details of tree plantation/ green belt 8,616.64 sgm has developed as a green area
development within applicant's premises. in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,

Separately.

36. Any other additional information that the None
applicant desiresto give.

37.  I/Wefurthur declares that the information furnished above is correct to the best of my/our knowledge.



38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh appE@)ih for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. |/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. |/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. 1/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.
42. Declaration about awareness of the prescribed standards :-
a) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Om Prakesh Dhingra

Designation AUTHORIZED

b.) That we shall comply with all the provisions of Water Act, 1974, SIGNATORY
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and

standards/norms prescribed for discharge of pollutants under EPA

Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

8. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



3/13/2020

I On-line Payment Receipt I

Untitled Document

Receipt No.
Depositor Name
Bank Name.
Bank Id.
Application No.

Name and Address of Industry

Name of Regional Office
Applied For
Payment Date

Payment Details
CTO Both (Rs.)

Total Amount Paid (Rs.)

Transaction Status

124130444

Om Prakash Dhingra
NA

1060

7518840

TDI Infrastructure Ltd. , “My Floor-2" at
Sector-59, Sonipat, Haryana, sonipat,
SONIPAT

Sonipat
CTO - both - new
2020-03-13 18:01:40.699

100.0

100.0

Successfully Completed

Print
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k3 HARAYANA STATE POLLUTION CONTROL BOARD ookl
= C-11,SECTOR-6 PANCHK ULA 3020"
Ph.2577870-73 Fax:01722581201-02 e S

From: Industry 1D-20SON851023

M/s. TDI Infrastructure Ltd.
“My Floor-2" at Sector-59, Sonipat, Haryana

To
The Member Secretary,
Haryana State Pollution Control Board,
Panchkula.

Sir,

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
No. 7518840 dated 13-03-2020

1. Consentto /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

1. Name : Om Prakash Dhingra
Designation : Authorized Signatory
Office Address :
Telephone/Fax and : 011-43111111,-
Email Address of the applicant y subodhkadv@hotmail.com
2. (ad) Nameand location of the Industrial : TDI Infrastructure Ltd.
Unit/Premises for which the application is “My Floor-2" at Sector-59, Sonipat,
made.(Give Revenue Survey No/Plot Haryana

No.,name of the Tulaka and District,also 011-43111111
Telephone No. and Fax No.) -

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.



10.

11.
12.

13.

Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Om Prakash Dhingra
Authorized Signatory

303

183228, 01/01/2020

3513.0

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site |Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

NO
NO

150 KLD installed & STP having total
capacity 750 KLD shall be installed

Total Plot Area : 57821.39
Built-up Area: 169465.5

15/05/2020
155

YES
6159

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).




Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced AA A
Licensed Installed Avg. Actual Aver‘gqu'
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |[NA Metric 0 0 0 0

Tonnes/Day

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tonessfmonth or numbers/month.

SNo. |Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to - | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for : Sector-59

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).
Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 941.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 941.0

18. Water Treatment Details



19.

20.

Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 2NE

I\JJ
1 Domestic Effluent | 754.0 Yes STP

Waste Water Discharge/Dosposal Details :

SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 754.0 347.0 373.0 Recycling/Reu
Effluent Se

Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL----------=--=---
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.40 Kilo Liters/Day
22. Details of Stack
Stacks Numbers: 1
Stack Attached to: DG Stack
Fuel type: LSD,
Fuel Quantity: 0.04,
Material for MS,
construction of Stack:
Shape Round ,
(Round/Rectangle):
Height above ground 48.2,
level(in metres):
Diameters/Sizein 0.12,
meters
Gas quantity Nm”3/hr: | |
Gas Temperature'C: ,
Exit velocity of ,
Tones/sec:




23.

24,

Details of DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether §c06
No. |in(KVA) used/to be used (in provided/to be canopy/acoust
Lts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)
1 |125 40 6 Yes
Do you have an adequate facility of YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and

industry/process specific pollutants stack wise.

Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. [Stack Parameters Result Units
No.
----------------- NIL----====mmmeem -

Process Emission quality parameter details:

Sr .|Process Parameters Conc. of pollutants Units

No

Untreated |Treated
----------------- NIL----====mmmeem -

Details of Process Emission:

Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emission
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. [sampling
Emissions d Mist/any be provided facilities

other). to control provided or

process not

emissions.
Above Above Roof
Ground Level
Leve

1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION
28. (a) Do you have any proposals to upgrade YES

the present system for treatment and

disposal of effluent/emission and hazardous

waste.

(b) If yes,give details with time-schedule for

the implementation and approx. expenditure

to beincurred on it.

29. Capital and Recurring (Operations and

Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.




30.

31

32.

33.

35.

36.

37.
38.

39.

41.

42.

To which the pollution Control equipment : Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed? 307

Which of the pollution Control items are : Sewage Treatment Plant
connected to Diesel Generator set (captive

power source) to ensure the running in the

event of normal power failure.

Name, quantity and method of disposal non- : Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler

treatment(give details of areal capacity
available in applicants land).

Hazardous chemicals are defined under the

Manufacture, Storage and Import of

Hazardous Chemicals, Rules 1989.

(a) List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler

(b) Details of isolated storage.
Used Oil shall be stored in leak proof

container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

Enclosed
Brief details of tree plantation/ green belt : 10,067.56 sgm has developed as a green
development within applicant's premises. area in and around the complex
Information of schemes for waste : Description of Waste generation is given in
mi nimization, source recovery and recycling pollution control report
implemented and to be implemented,
separately.
Any other additional information that the ; None

applicant desiresto give.
I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.

I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

[/We deposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.

Declaration about awareness of the prescribed standards :-



a) That | am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

¢.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

Yoursfaithfully,

Signature :%( ?8
Name Om Prak hingra

Designation Authorized Signatory

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.
4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as

applicable.
5. Any other document 2
6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

** Thisis System Generated Form Signature not Required **



3/13/2020

I On-line Payment Receipt I

Untitled Document

Receipt No.
Depositor Name
Bank Name.
Bank Id.
Application No.

Name and Address of Industry

Name of Regional Office
Applied For
Payment Date

Payment Details
CTO Both (Rs.)

Total Amount Paid (Rs.)

Transaction Status

49227002

Om Prakash Dhingra
NA

1060

7518702

TDI Infrastructure Ltd. , “Tuscan City” at
Sector-58, Sonipat, Haryana, sonipat,
SONIPAT

Sonipat
CTO - both - new
2020-03-13 18:06:53.011

100.0

100.0

Successfully Completed

Print
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https://hrocmms.nic.infOCMMS/indApplicationDetails/popChallan/7518702

m
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From: Industry 1D-20SON706650

M/s. TDI Infrastructure Ltd.

“Tuscan City” at Sector-58, Sonipat, Haryana

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

HARAYANA STATE POLLUTION CONTROL BOARD M'—L“
C-11,SECTOR-6 PANCHKULA 310‘} A3

Ph.2577870-73 Fax:01722581201-02

I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application

No. 7518702 dated 13-03-2020

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Om Prakash Dhingra
Authorized Signatory

011-43111111,-
subodhkadv@gmail.com

TDI Infrastructure Ltd.

“Tuscan City” at Sector-58, Sonipat,
Haryana

011-43111111



10.

11.
12.

13.

Name : Om Prakash Dhingra

Address Authorized Signatory

Telephone No.,Fax and 311
E-mail address

of the officer responsible for the matter

connected with Pollution Control and

Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without : 34775.0
depreciation till the date of application(cost

of building,land,plant and machinery)(to be

supported by affidavit,annual report and

certificate from Chartered Accountant.For

proposed units, give estimated figure(ln

Lakhs)).

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

199/2007, 01/01/2020

Sr. No. |Surrounding of site |Distance(in meters) |Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

NO
NO
1 STP having 720 KLD installed which will

further enhanced to total capacity 1300
KLD

Total Plot Area : 92519.08
Built-up Area: 241759.0

15/05/2020
190

YES
8810

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).



Sr. |Nameof the Product Quantity of Products produced/to be produced.

No. |produced/to be produced 1A
Licensed Installed Avg. Actual Aver‘ab‘é“
production Production Production Actual
capacity Capacity production for

which the
consent is
sought

1 |ItisaGroup | Metric 0 0 0 0

Housing Tonnes/Day
Project

Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.

No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for

which the
consent is
sought
1 |[NA Metric 0 0 0 0
Tonnes/Day

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tonessfmonth or numbers/month.

SNo. |Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to - | material/Chemicals
be used used/being used
1 It is a Group Housing 0 Metric Tonnes/Day
Project
15. Description of Process of manufacture for : Sector-58

each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).
Sr. No. [Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 1333.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr. |SourceType Sour ce Name Quantity (KLD)
No.
1 Huda/HSIIDC Supply Huda 1333.0

18. Water Treatment Details



19.

20.

Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status 212

J A \J
1 Domestic Effluent | 1077.0 Yes STP

Waste Water Discharge/Dosposal Details :

Effluent

se

SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)

1 Domestic 1077.0 484.0 540.0 Recycling/Reu

Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL-----------------
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
LSD 0.15 Kilo Liters/Day
LSD 0.04 Kilo Liters/Day
LSD 0.006 Kilo Liters/Day
22. Detailsof Stack




23.

24.

Stacks Numbers: 3

Stack Attached to: DG Stack , DG Stack , DG Stack , 314
Fuel type: LSD,LSD,LSD,

Fuel Quantity: 0.04,0.006, 0.15,

Material for MS, MS, MS,

construction of Stack:

Shape Round , Round , Round ,

(Round/Rectangle):

Height above ground 48.2,48.2,48.2,

level(in metres):

Diameters/Sizein 0.12,0.9,0.20,

meters

Gasquantity Nm"3/hr: |, , ,

Gas Temperature'C: , 30

Exit velocity of =

Tones/sec:

Detailsof DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether

No. |in(KVA) used/to be used (in provided/to be canopy/acoustic

Lts./day) provided aboveroof  |enclosureprovided/ to
level(in mts)) be provided(please
define clearly)

1 |500 150 6 Yes

2 |125 40 6 Yes

3 |25 6 6 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized |aboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL-----===semoeeeem
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated |Treated
----------------- NIL-----===semoeeeem

Details of Process Emission:




Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for discharge of |emissi
of process SO2/NOx/Aci |provided/to |process emissions(in mts).. %\nﬁlﬂb
Emissions d Mist/any  |beprovided facilities
other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
1 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
2 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
3 DG Stack | SO2/NOx | [Others] 48.2 6 Yes
PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred onit.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. To which the pollution Control equipment Sewage Treatment Plant
separate meters for recording consumption
of electric energy are installed?

31.  Whichof thepollution Control items are Sewage Treatment Plant
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal non- Organic Waste shall be disposed of through
hazardous solid waste generated separately Municipal Solid Waste Site & recyclable
from the process of manufacture and waste items shall be given to the recycler
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

() List of Hazardous Chemicals Used Oil from DG set shall be stored and
stores(imported and indigenous). given to approved recycler
(b) Details of isolated storage.
Used Oil shall be stored in leak proof
container
(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).
Enclosed

34. Brief details of tree plantation/ green belt 13,777.53 sgm has developed as a green
devel opment within applicant's premises. area in and around the complex

35. Information of schemes for waste Description of Waste generation is given in
minimization, source recovery and recycling pollution control report
implemented and to be implemented,
separately.

36. Any other additional information that the None

applicant desiresto give.



37.  I/Wefurthur declaresthat the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase (2;336 ge
from what is stated in this application in respect of raw-materials, products, process of m e&
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. 1/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. |/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.
Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs))
No.
42. Declaration about awareness of the prescribed standards :-
a.) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Om Prakash Dhingra

Designation Authorized Signatory
b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices/ HWM, as
applicable.

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed
project.

** Thisis System Generated Form Signature not Required **
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Annexure-V
Fire NOC



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s TDI INFRASTRUCTURE LTD 318
KUNDLI SEC 58 SONIPAT
Memo No. FS/2020/640 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)

4)
5)

6)

7

8)

of the Group A-Residential Building at KUNDLI SEC 58 SONIPAT of GROUP HOUSING BUILDING
AREA 22.864 ACRE FOR BLOCKS E F AND G AT SEC 58 KUNDLI M/S TDI INFRASTRUCTURE LTD

Reference to you online No 181312023000242 dated 26/02/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
BLOCK E,F,G G+5 17.95M 25097.126 SQM
Basement Level Basement Area Remarks

-1 24740.443 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in al three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapseisfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end as it shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this letter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s NAVJYOTI OVERSEAS PVT LTD 319
SECTOR 61 KUNDLI SONIPAT
Memo No. FS/2020/639 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)
4)
5)
6)

7

8)

of the Group A-Residential Building at SECTOR 61 KUNDLI SONIPAT of GROUP HOUSING
COLONY MEASURING AREA 14.07 ACRE LICENCE NO 79 OF 2008 DATED 04/04/2008 AND
LICENCE NO 72 OF 2012 DATED 07/07/2012 IN SEC 61 KUNDLI SONIPAT M/S NAVJYOTI
OVERSEAS PVT LTD :

Reference to you online No 181312023000246 dated 26/02/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
17,18,19,U.V,Y EWSSHOPES G+13 4220 M 13683.182 SQM
Basement Level Basement Area Remarks

1 8290.407 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in all three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapse isfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

Y ou are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end asit shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentdR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this|etter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s TDI INFRASTRUCTURE LTD 320
SECTOR 58 TDI CITY KUNDLI SONIPAT
Memo No. FS/2020/638 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)

4)
5)

6)

7

8)

of the Group F- Mercantile Building at SECTOR 58 TDI CITY KUNDLI SONIPAT of COMMERCIAL
COMPLEX 6.36 ACRES IN SEC-58 IN RESIDENTIAL COLONY , TDI CITY KUNDLI SONIPAT M/S TDI
INFRASTRUCTURE LTD :

Reference to you online N0 181312023000271 dated 07/03/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
TDI INFRASTRUCTURELTD G+4 25.70M 12427.287 sgm
Basement Level Basement Area Remarks

-2 36747.306 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in al three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapseisfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end as it shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this letter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana
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ANNEXURE-XII
Copy of Used 0Oil Disposal Agreement



(®lannes

* s
— HAZARD(
AGREEMENT FOR SAFELY DISPOSAL lm I
WASTE (USED LUBE O1L)
| arv. 2021.
qana on II‘F "Ehrum ¥
I'his agreement is made and executed at Sonepals Haryana ©

By and Between:

. City, Kundli, Distt.
M/s. Cannes Property Management Services Py, Ltd. Sltuﬂtﬁdt!;:ﬂiﬂ tt?n be called first
Sonepat, Haryana is running its Business of Facility Managemen 10 the context or meaning
part of this agreement, which expression shall unless ml':‘“ﬂ"mt ecutors, Administrators,
hereof mean and include its representative, successors in lﬂm:’:l Mr. Sunil Chadha,
liquidators and permitted assigns, through its duly Authori '
Authorized Signatory of the one part;

And

M/s. Divya Petro Product, Proprictor concem having its Recycling Plant at v'lll'?g“:h,]f:i
Joshi, Bahalgarh Road Sonept, Haryana, hereinafier referred to as the “Second Fill'_t'_h y W : IC |
expression shall, unless repugnant to the context or meaning hf:rr:tr}f, mean and lm’—'h‘d‘; is
representatives, successors in interest, executors, administrators, liquidators and permitted

assigns], through its duly Authorized Signatory Mr. Navneet of the other part;

(The above mentioned Parties to this agreement shall also be collectively referred to as
“Parties” and individually as “Party”).

AND WHEREAS the Second Party has represented that they are the authorized, registered
and licensed under Central Pollution Control Board and Haryana State Pollution Control
Board and have a cost effective organization of Hazardous Waste to safely dispose generated
waste oil and has requested to purchase the Used Lube Oil from the first party and First Party
has accepted the request of Second Party on the terms and conditions set forth in this

agreement.

AND WHEREAS it is deemed expedient to record the terms and conditions between the
parties in this Agreement. |

NOW THIS AGREEMENT WITNESSETH AND IT |s

HE :
DECLARED COVENANTED AND RECORDED BY AND ppo CREED
PARTIES HERET LOWS. TWEEN THE

For Divva Petro Procts
| N auw e
ca e Pref/duth. Signatory

Markat. New Deltu-1 -
10. Shaheed Bhagat Singh Marg. Gole i 10001 (India). Tel 011148133333, F U1 14p18s
wmmngC'}ﬂﬂ'lzlg 305, www Cannesindia nay



AGREEMENT FOR SAFELY DISPOSAL OF HAZARDOUS
WASTE (USED LURE OIL)

This agreement is made and executed st Sonepat- Haryana on | February. 2021.

By and Between:

Mis. Cannes Property Management Services Pyt. Lid, Situated st TDI City, Kundli, Distt.
m'mhmmmﬂmﬂrnllnmmuhmhdﬂm
part of this agreement, which expression shall unless repugnant o the contex! or meaning
hereof mean and include it representative, successors in interest, executors, Administrators,
Nquidstors and permitted assigns, through its duly Authorized Mr. Sunil Chadha,
Authorired Signatory of the one part,

Amid

M. Divys Petro Produect, Proprictor concern having its Recycling Plant at Village- Jat
Joshi, Bahalgarh Road Sonept, Haryana, heremnafier refermed to as the “Second Party™, which
expression shall, unless repugnant 1o the context or meaning hereof, mean and include its
representatives, successon in interesl, executors, administrators, liquidators and permitted
assigns], through its duly Authorized Signatory Mr. Navaeet of the other part:

(The above mentioned Partics to this agreement shall also be collectively referred 10 as
“Parties” and individually as “Party™).

mmmmmuwumnhmw
and licensed under Central Pollution Control Board and Haryana State Pollution Control
Iﬂﬂhﬂlﬂmmﬂmwlmnﬂﬂymm
-ﬂuhwnmhmmmmummﬂrﬂm
agreement.
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\ ‘ .
Ihat the First Party has agreed 1o ongage Second Party on terms and condition
vontamed hereinatter tog selling used lubse ofl from First Party,

P

e hove
that Second Party will purchase the used ol from first parties as mentioned &
Sites al rates mentioned in this agreement.

That Second Party shall use its best skills and judgments and shall perform all

SETVICES ﬂﬂ'lt'l.'_'l.. d"l“ﬂ“h and 1o the reasonable seariNeation of the First Party in o
whaole.

4. That the Second Party shall provide the service diligently and in conformity with the
applicable laws and regulations. Second Party shall carry out the service in under the
supervision of employees of First Party.,

S, That the services 1o be provided by the Second Party are detailed in this agreement.
However it is expressly understood between the parties that scope of work is only
indicative of the services to be provided by Second Party and not an exhaustive list of
the services 1o be provided by Second Party and the First Party will be entitled to add
more service in the scope of work,

6. That Second Party undertakes to fulfill all the formalities and requirements of

Government of India, Ministry of Environment and Forest and CPCB and other
authorities.

7. That the Second Party will be responsible for collection of used oil at price indicated
against cach item hereunder,

THAT THE SCOPE OF WORK WILL BE AS UNDER:

2. That the representative of the First Party shall observe the loading of th
used oil is taken from the Second Party, In Such case S g of'the vehicle when

l- accompany the truck during the time it is lifted ﬁom'memm e
- 3. That the clearance of t ¢ paper such as gate pass will be provided by the First Party,

-t

Mﬂlﬂh. Signatory
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ion [‘jmlrﬂl Hﬂﬂl"d

necessary papers. 1f any of the transport is approved by +5I.IIIE lel-“:.(;ily,

is there, then vehicle will be arranged from the transporting agency

aste C{}'I'Iminl:fﬁ

6. That the Second Party will ensure that before loading all hazardots
are labeled (as per form-8 of the rule).

ﬂ-l'ﬂl Party E:“:c-pt p:nTliHEd

1. That If any material is found to be taken out by Sec ediate effect. The

than First Party have the sole right to cancel the agrﬂ_mcm with Im.;::
case will be handed over to First Party’s Legal Staff for future action.

THAT THE SECOND PARTY UNDERTAKES AS UNDEF:}:] ek 8.5
I. That the Second Party represents that they have the . Hazardous
Hazardous Waste, used oil and permission under hpplmnll::;: Rule i.c.
Waste (Management and Handling) Rules 1989 Amended 2016.

Pt

That the Second Party will ensure that the hazardous wasle will be

T mentioned Rule)
Loaded stored and copy of TERM card (as per Form-9 of the above
be given. In case of any doubt, concern First Party's Officials may be asked for the

clarification.

3 That the Second Party will produce consent from respectiv:: Emtc Pnllut?nn Cﬂn:r:
Board (From -2) and the approval of the disposal site from Ministry of Environmen
Forest.

4. That the First Party will receive the 7 copies of manifest from the Second Party as per
from 13 of the above mentioned rule.

e Copy-1 (White): Copy 1 will be forwarded to SPCB/PCC by first party.

s Copy-2 (Yellow): Copy 2 will be retained by first Party.

e Copy-3 (Pink): Copy 3 will be returned by the First Party 10 second party.

s Copy-4 (Orange): Copy 4 will be returned to the transporter after accepting
wasle.

e Copy-5 (Green): Copy 5 will be forwarded to Pollution Control Board after
disposal.

e Copy-6 (Blue): Copy 6 will be returned to First party afier safe disposal.

o Copy- 7( Grey) : copy 7 will be submitted in case of other state transaction

| 5. That the Second Party undertakes to indemnify and keep indemnified the First Party

 in case of any misuse, mishandling, pilferage or spill over of the hazardous
Ameegion Asaksidemae s iy wasie b
ﬁni its employee, agents and / or any authorized person ﬂm.:ﬁ'

under any rule, regulation, Acts,

For Divya Pefes Products
‘\\.awa\}'

Prew/Auth. Sigrat-y
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THAT THE PAYMENTS TERMS WILL BE AS UNDER:

: the respective rates for used o} |, payable by Second Party shall be as follows:-

S. No Deseription vOM Lnit rates
' | Used Oil Wit Dmmy | Rs. §000)(Per drum)
(Without Water fill upto top ) % (Inclusive of all Taxes &
o Duties) 3

a. All taxes excise duties, sales taxes, wherever applicable is mentioned in net prices.

D. All Payments to be made in advance through Cheque/ Pay Order Deposit.

C. The transportation and any other cost required for used oil collection will be borne
by Second Party.

d. First Party reserves its right to review the rates of the used oil items on periodic
basis at its own discretion.

THAT THE DURATION OF AGREEMENT WILL BE AS UNDER:

» This agreement shall be effective for a period of one year and commenced from 01
February 2021.

M/s Divva Petro Product

For Divya Patro Produsis
r\,‘hm’.\r
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ANNEXURE-XIII
Copy of Fire NOC



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s TDI INFRASTRUCTURE LTD 328
SECTOR 58 TDI CITY KUNDLI SONIPAT
Memo No. FS/2020/638 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)

4)
5)

6)

7

8)

of the Group F- Mercantile Building at SECTOR 58 TDI CITY KUNDLI SONIPAT of COMMERCIAL
COMPLEX 6.36 ACRES IN SEC-58 IN RESIDENTIAL COLONY , TDI CITY KUNDLI SONIPAT M/S TDI
INFRASTRUCTURE LTD :

Reference to you online No 181312023000271 dated 07/03/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
TDI INFRASTRUCTURELTD G+4 25.70M 12427.287 sgm
Basement Level Basement Area Remarks

-2 36747.306 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in al three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapseisfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end as it shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this letter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s NAVJYOTI OVERSEAS PVT LTD 329
SECTOR 61 KUNDLI SONIPAT
Memo No. FS/2020/639 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)
4)
5)
6)

7

8)

of the Group A-Residential Building at SECTOR 61 KUNDLI SONIPAT of GROUP HOUSING
COLONY MEASURING AREA 14.07 ACRE LICENCE NO 79 OF 2008 DATED 04/04/2008 AND
LICENCE NO 72 OF 2012 DATED 07/07/2012 IN SEC 61 KUNDLI SONIPAT M/S NAVJYOTI
OVERSEAS PVT LTD :

Reference to you online No 181312023000246 dated 26/02/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
17,18,19,U.V,Y EWSSHOPES G+13 4220 M 13683.182 SQM
Basement Level Basement Area Remarks

1 8290.407 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in all three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapse isfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

Y ou are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end asit shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentdR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this|etter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s TDI INFRASTRUCTURE LTD 330
KUNDLI SEC 58 SONIPAT
Memo No. FS/2020/640 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)

4)
5)

6)

7

8)

of the Group A-Residential Building at KUNDLI SEC 58 SONIPAT of GROUP HOUSING BUILDING
AREA 22.864 ACRE FOR BLOCKS E F AND G AT SEC 58 KUNDLI M/S TDI INFRASTRUCTURE LTD

Reference to you online No 181312023000242 dated 26/02/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
BLOCK E,F,G G+5 17.95M 25097.126 SQM
Basement Level Basement Area Remarks

-1 24740.443 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in al three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapseisfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end as it shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this letter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana



From Assistant Divisional Fire Officer/Fire Station Officer

To

M/s TDI INFRASTRUCTURE LTD 331
KUNDLI SEC 58 SONIPAT
Memo No. FS/2020/640 dated : 30/06/2020

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View

1
2)

3)

4)
5)

6)

7

8)

of the Group A-Residential Building at KUNDLI SEC 58 SONIPAT of GROUP HOUSING BUILDING
AREA 22.864 ACRE FOR BLOCKS E F AND G AT SEC 58 KUNDLI M/S TDI INFRASTRUCTURE LTD

Reference to you online N0 181312023000242 dated 26/02/2020 on the subject cited above.

Tower Name Floor Detail Height Ground Coverage
BLOCK E,F,G G+5 17.95M 25097.126 SQM
Basement Level Basement Area Remarks

-1 24740.443 SQM -

Y our site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers, from fire safety Point
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of
India, Part- 1V guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for
occupation from the Fire Safety point of view, with the following conditions:-
The owner/occupier shall keep duly trained Fire Staff in al three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

If any lapseisfound in the fire protection system at the time of inspection or detected during outbreak of fire, action will
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.
The open set back areais not checked at our end as it shall be checked by concerned building department.

The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- 111 Section 31 Sub-Section 1 & 2 of Fire Act 2009.

Y ou have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/ResidentR.W.A.
should be mentioned in the drill.

If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC isvalid for One year from the date of issue of this letter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Remarks:- HR

FSO Sonipat

Exercising the power of Director,Fire Services,Haryana



ANNEXURE R-3 (COLLY)

- Haryana State Pollution Contro] Board
;—} Star Complex, Opp. General Hospital, Delhi Road, Sonepat Ph.
0130-2236119(0) Email:- hspcbrosr@gmail,com

3327

No. R21SONCTESCN1808787] DT. 25/11/202]

To

M/s Plots TDI City
Plots TDI City Kundlj Sonipat Haryana

Kundlj
SONIPAT

Show cause notice for refusal of Consent to establish under Section 25/26 of
the Water Act, 1974 and Section 21/22 of Air Act, 1981.

Sub:

Please refer to your application dated 2021-11-20 received in the Board for consent to
establish under Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention &

Control of Pollution) Act, 1981,

Your application has been examined by the Board and it has been observed that the
ication submitted by you is incomplete and not conforming to the requirement of the
previsions of the Water (Prevention & Contro] of Pollution) Act, 1974 and Ajr (Prevention &

Control of Pollution) Act, 1981, as per policy of the Board.

Accordingly, Show Cause Notice for refusal of consent to establish under above said
Acts is issued to reply or to take corrective measures for the deficiencies and incompletion in

your application as per details given below:-

1. 1. Proof of deposit of NOC/CTE fee and performance security. 2. Fard

permission/license/NOC certificate from the Town & Country Planning

Department or respective Municipal or other Authority or village Panchayat, as
the case may be. 8. Lease deed/ Rent Agreement in case land is taken on rent
or lease, Collaboration deed in case of construction projects, if applicable (duly

4


beamable9@gmail.com
Typewritten text
ANNEXURE R-3 (COLLY)


of the projects covered under, E|A Notification dated 14.09.2008. 10. Copy of
MOA / partnership Deed / Trust Deed, as applicable having the name 3383
address of Directors/Partners. 11. Declaration by the unit regarding awareness
about pollution control related standards and law and undertaking for their
compliance, as per Annexure-VI|. 12. Site plan of the unit in case it is located
outside approved industrial area. 13. Layout plan showing the details of al|
manufacturing processes, location of stacks/ chimneys, ETP/ STP, APCM,
Hazardous Waste storage and treatment facilities, tube wells, Water supply
lines, Effluent drains and final outlets for the disposal of the effluent,

General Deficiencies :

In case, you fail to submit reply or submit compliance of the deficiencies within 05 days,
the consent to establish under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21/22 of Ajr (Prevention & Contro] of Pollution) Act, 1981 shall
be refused due to the above deficiencies / incompletion in your application.

Regional Officer, Sonipat
For Haryana State Pollution Control Board



s Haryana State Pollution Control Board Lidr
weren  Star Complex, Opp. General Hospital, Delhi Road, Sonepat Ph. 334 |
0130-2236119(0) Email:- hspebrosr@gmail.com R

No. R2ISONCTOA/WSCN18087931 DT. 25/11/2021

To

M/s Plots TDI City
Plots TDT City Kundli Sonipat Haryana

Kundli
SONIPAT

Sub: Show cause notice for refusal of consent to operate under Section 25/26 of
Water Act, 1974, Section 21/22 of Air Act, 1981.

Please refer to your application dated 2021-11-20 received in the Board for consent
to operate under Air (Prevention & Control of Pollution) Act, 1981 and Water Act, 1974,

Your application has been examined by the Board and it has been observed that the
application submitted by you is incomplete and not conforming to the requirement of the
previsions of the Air (Prevention & Control of Pollution) Act, 1981 and Water (Prevention &
Control of Pollution) Act, 1974 as per policy of the Board.

Accordingly, Show Cause Notice for refusal of consent under above said Acts is
issued to reply or take corrective measures for the deficiencies and incompletion in your
application as per details given below:-

1. 1.Your unit to clarify why your unit have applied for CTE and CTO
simultaneously for the same name and Address. 2. Not submitted documents as
per check list of first CTO. 3. complete water balance of the unit required to be
submitted. 4. Compliance EC direction required to be submitted.

General Deficiencies :

In case, you fail to submit reply or submit compliance of the deficiencies within 05
days, the consent to operate under Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981 shall be refused due to the above

deficiencies/ incompletion in your application,

Regional Officer, Sonipat
For Haryana State Pollution Control Board



VGREEMENT FOR SAFELY DISPOSAL OF HAZARDO US
WASTE (USED 1,UBE OI1)

s apreement is made and exeeuted af Sonepat- Haryana on 1" February. 2022,

By and Between:

M/s. Cannes Property Management Scervices Pyt Ltd. Sitated at TDI City, Kundli. DistL.
Sonepat. Harvana is running its Business of Facility Management Services 1o be called first
xpression shall unless repugnant to the context or meaning
xecutors, Administrators,
d Mr. Sunil Chadha,

part of this agreement. which ¢
hercol mean and include its representative, successors in interest, e

liguidators and permitted assigns. through its duly Authorize
Authorized Signatory of the one part:

And

M/s. Divya Petro Product, Proprietor concern having its Recycling Plant af Village- Jat
Joshi. Bahalgarh Road Sonept, Harvana, hereinafter referred o as the “Second Party™ which
expression shall. unless repugnant to the context or meaning hereof, mean and include its
representatives. SUCCESSOTs in interest, executors, administrators, liquidators and permitted
assigns]. through its duly Authorized Signatory Mr, Navineet of the other part;

(The above mentioned Parties (o this agreement shall also be collectively referred 10 as

“Parties” and individually as “Party”).

AND WHERFEAS the Second Party has represented (hat they are the authorized. registered
and licensed under Central Pollution Control Board and Haryana State Pollution Control
Board and have a cost effective organization of Ilazardous Waste to salely dispose generated
waste oil and has requested to purchase the Used Lube Oil from the first party and First Party
has accepted the request of Second Party on the terms and conditions sef forth in this

agreement.
AND WHEREAS it is decimed expedient to record (he terms and conditions between the
parties in this Agreement,

NOW THIS AGREEMENT WITNESSETII AND IT IS HEREBRY AGREED,
DECLARED COVENANTED AND RECORDBED BY AND BETWEEN THE
For Divya Petro Products

PARTIES HERETO AS FOILOWS,
e Y

Cannes Property Management Services Pvt. Ltd. Prep./Auth. Signatory
srporate Office © Matindra Tower, 24, Bhikaji Cama Place, Second | loor New Delh- 110068,
CARTIEYY T as 19111-49133305 | vww.connesindia nel | CIN (J70200D1 2008PTE190 128
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Oy Mnage g SUVigon fryg Lel #

Lo That the Firgg Parly g agreed 1o “hgage Sceond Party on terng and canditions
cantained hercinalier for selling used Tube oil from First Party.

Fhat Second Party will purehase the used ail from firgg parties as mentioned above
SHCS al rafes mentioned in (his dagreement,

)

Uhat Sceond Party shall use jig best skills and Judgments and shal] perform: all
services limely, diligently and 10 the reasonable scarification of the Firg Party in a
whole,

4. That the Second Party shall provide the serviee diligently and in conformity with the
applicable laws and regulations. Second Party shall cary oul the service in under the
supervision of employees of First Party.

3. That the services to be provided by the Second Party are detailed in this agreement.
However it js expressly understood between the parties that scope of work is only
indicative of the services to be provided by Second Party and not an exhaustive list of
the services to be provided by Second Party and the Firgt Party will be cntitjed lo add
more service in the scope of work.

6. That Second Party undertakes (o fulfill all the formalities and requirements of
Government of India, Ministry of Environment and Forest and Cpcp and other
authorities,

7. That the Second Party will be responsible for collection of used oil af price indicated
against each item hereunder.

THAT THE SCOPE OF WORK WILL BE AS UNDER:

I. That used oil will be sold 1o second party under the supervision of representative of
First Party.

That the representative of the First Party shal| observe (he loading of the vehicle when
used oil is taken from the Sccond Party. In Such case Sceond Party representative wij|
accompany the truck during the time i js lified from the sites,

[S]

3. That the clearance of the paper such as gate pass will ho provided by the First Party,

4. Thatat the disposal site, waste will be stored ag per the eategorization and adequately
scpregated. All precautions shall be taken (o avoid spillage of any kind ang leaching
(o the soil. The Second Party shall ensure that the people handling hazardous wase
have adequate training and knowledpe of lype ol hazardous wasie being handled.

336

For Divya Petro Products

Cannes Property Management Services Pvt, (4.
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‘ bJAuth. Signatory
Corpersic GSice - Ml s leraer 2p Bhikaj Cama Place. Secong | o New Delns Elf;gé)hr/

Gt PRI ) Bag v 913330, WWW Lanneaidia sy CING 17020001 2009PT1907 29

Tr:F -



o Menshenitthe eRecoRdCPRRY shall ensure that (he vehicle Tor tansportation of hazardous is in

er-has valid driving license and other permission and 337
heeessary papers. Wany ol the transport is approved by State Pollution Control Board
arranged from the transporting ageney enly,

AN IERS
al HIES
perfeet condition and the diiy

1x there, then vehiele will be
Fhat the Seeond Party will ensure thay before loading all hazardous waste containers
are labeled (as per form-8 ol the jule).

That 1y material is tound 1o be taken out by Second Party except permitied
arty have the sole ripht 1o caneel the agreement with immediate eflect. he

7.

than First }
case will be handed over to Firse Party s Legal Staff for future action,

THAT THE SECOND PARTY UNDERTAKES AS UNDER:
. That the Second Party represents that they have the specialization o handle
Hazardous Waste, used oil and permission under Applicable Rule ie. Hazardous
Waste (Management and andling) Rules 1989 Amended 201 6.

2. That the Seeond Party will ensure that the hazardous waste will be
Loaded stored and copy of TERM curd (as per Form-9 of the above mentioned Rulc)
be given. In case of any doubt, concern First Parly’s Officials may be asked for the
clarification.

. That the Second Party will produce consent from respective State Pollution Congrol

Board (From 2) and the approval of the disposal site from Ministry of Environment &

[Forest.

4. That the First Party will receive the 7 copies of manilest from the Seeond Party as per
from 13 of the above mentioned rule.
o Copy-1 (White): Copy 1 will be forwarded 1o SPCB/PCC by first party.

Copy-2 (Yellow): Copy 2 will be retained by first Party.

L]
e Copy-3 (Pink): Copy 3 will be returned by the First Party to second party.
e Copy=d (Orange): Copy < will be returned 1o (he transporter afler neeepting
waste,
o Copy-5 (Green): Copy 5 will be lorwarded to Pollution Control Board after
disposal,
¢ Copy-6 (Bluc): Copy 6 will be returned to First party aller safe disposal,
e Copy- 70 Cirey) s eapy 7 will be submitted in case of other state transaction
For Divya Petro Product
F \a~ o
arty

S That the Second Party undertakes o indemnify and heep indenmified the First P

i case of any nususe, mishandling, pilterage or spill over of the !ul'/..'u'dnu_emm/}gth. Signator

Cannes Property Management Services Pvr. Lid.

Corporate Office Matindra lower A Blikapi Cama Piace, Socond 1Hoor, Now Dolly- 110066,
P TEAOLIAR0N | www cannoesindia nel | GIN 70200010 2008PTC 190 174

s 1A ETTEY O
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M
resulting inany penalty. Tabilice and damages under any rule, regulation. Act:

Notification imposed by the authoriny coneerned.

FHAT THE PAYMENTS TERMS WILL BE AS UNDER:

Lo The respective rates for used oil. pavable by Second Party shall be as Tollows:-

S No Deseription " UOM Unit rates
] [sed Ol ? (With Drum) : Rs.Sooo /'-(I’ér druim)
(Inclusive of all Taxes &

(Wiathout Water fill upto top )
 Duties)
All taxes excise duties. sales taxes. wherever applicable is mentioned in net prices.

&

b. All Payments to be made in advance through Cheque/ Pay Order Deposit.

C. The transportation and any other cost required for used oil collection will be borne
by Sccond Party.

d. First Party reserves its right (o review the rates of the used oil items on periodic

basis at its own discreljon.

THAT THE DURATION OF AGREEMENT WILL BE AS UNDER:

~ This agreement shall be effective for a period of one year and commenced from 01

February 2022

M/s Divya Petro Product

" MYs. Cannes Property M:mz}écmcnt
Services Pvt. Lid ]

,‘
l e 2
: /_..4 e

Fer Divya Petro Products

TPARTICULARS OF SICNATORY . : ‘ T
l IARJI(_ l:I‘A ) N‘/.\ rORy N'wnccl_ 2rap/Auth. Slgnaro:y
Mr. Sunil Chadha / Auth. Signatory : Properticr

Cannes Property Management Services Pvt. Ltd.
Mishindre Tower, 21, Bhikap Cama Place, Second Floor, New Daolhy- 110066
OT-1149133305 | www cannesindia net | CIN - U?OZO()DL?U(}QPT(‘, 190124

Lorporate Ofice

®23 50 [isr

Tel %% -



2 AV S

Aroneryy
e Mmmge'“e”t Services Pyg (g

WASTE MANAGEMENT AGREEMENT

This agreement entered into on the 1" April of the year 2021 at Kundi.
BETWEEN

With its Registered Office at 10 Saheed Bhagat

M/S Cannes Property Management Services Pvt. Ltd.
ugh Authorised Signatory Mr. Pijush Banerjee

Singh Marg, Gole Market, New Delhi-110001 thro
(Hereinafter Called the First Party )

&

Proprietor Sandeep Kumar, Village Rasoi, PO — Pritampura, Distt- Sonipat (Haryana) ( Hereinafter

called the Second Party)

Whereas the (second party) service provider has setup a common facility at Kundli for collection
reception, storage, transportation, treatment and disposal of solid household wastes.

Whereas Service Provider offers to provide services to the Cannes Property Managemént Services
Pvt. Ltd. on a User Pay Principle for collection, transportation, treatment and disposal of waste.

Whereas Service Providewr undertakes the liability of collection, transportation, treatment and
disposal of waste for monthly charges of Rs. 75,000/- (Seventy Five Thousand Only) , the Cannes
Property Management Services Pvt. Ltd. shall undertake to adhere to this contract of service by

service provider for a minimum period of one year from agreement date.

giving a notice of minimum one month to other .
t Services Pvt. Ltd. and agrees to avail the services
on succeeding paras;

Both Parties could terminate the contract after

party. Whereas the Cannes Property Managemen
being provided by Service Provider with the terms and conditions as listed

RESPONSIBILITIES OF SERVICE PROVIDER

1. Service Provider shall meet all the rules and regulations stipulated by Haryana Pollution
Control Board, and the Cannes Property Management Services Pvt. Ltd. shall not be liable for

’) improper handling and management of waste,

e Environment (protection) Act 1986 and

2. Service Provider alone is liable for violation of th
ion of waste from the TDI City Kundli unit

“ the relevant rules made there under, after collect
as per the agreement terms and conditions.

Service Provider shall daily collect waste from the TDI City Kundli Estate.

4. Service Provider shall collect the segregated waste from the identified common waste

collection site in the area.

\ service Provider shall transport the segregated waste in closed container vehicle to 13|
P e e A ,1.‘:,’:?‘—}:"-_ s ey T, Pl ey TSl T 2 i 4 b Aty T
treatment plant;
EE\ Cannes Property Management Services Pvt. Ltd. 0§

le Market, New Dethl-110001 (India). Tel. +91-11-49133333, Fax +91-11-49133305,
- CIN-U70200DL2009PTC 1380129

.cannesindia.net

10, Shaheed Bhagal Singh Marg, Gol



b
Colloeri" NN abou SeRregation of Wasia N coloyr Dlastie bag <
/ CClion of Wasle by SCrvice py

and Methods of
"Ovidoer shyap he PTOVid ¢ by Service P

favider, a¢ no exirg

340
7. Servica Provider sh

all schedule e fielg Visits foy collecting the Waste fiq Consultation with
ich coulg be notifie in advance

Service Providoer shall attend to

all the Omplaints within the shortagt lime possible,

9. Service Provider Promises tq keep high sta

ndard of Pollution Control ang shall update its
equipment/ facility as ang when required.

10. Service Provider will

11. Service Provider shal| be responsible for the

12, Service Provider wili provj

2. In the event of persistent defauylt of second party (exceeding three timeg in 3 month) the
Cannes Property Management Services Pyt Led. will have the option to terminate the
contract, in addition to and withouyt prejudice tg the imposition of liquidated charges. The
decision to terminate the contract will be written the sple discretion of the Managing
Director of the The Cannes Property Management Services Pyt. Ltd. and the same will be
arrived at after hearing the view point of Service Provider. The said decision wi|) be final and
shall not be called in question in any court of any ground whatsoever.

Witnesses :.

First Party
<
R Bowny /7 .
The Cannes Property ManagemMent Servic

Authorised Signatory %Ae

Second Party
: e:

f ity GE’T,:_‘,YL Py E"‘."‘.. A B HATE # gt )lq‘."\:'ﬂ_i- -_'r'.vb,“ Fo Tt g g
ﬁm&*"‘*’?’“"ﬁgﬂ':mw;um:&-u S e BT R PRI

: Proprietor:Sandeep Kumar i~ s
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ADEQUACY REPORT

on
SEWAGE TREATMENT PLANT

FOR

M/S TDI ENFRASTRUCTURE LTD.
D BLOCK KINGSBURY ,KUNDLL, SONEPAT, HARYANA

ENVIRONMENTAL ENGINEERING DEPARTMENT
DELHI TECHNOLOGICAL UNIVERSITY

(FORMERLY DELH)| COLLEGE OF ENGINEERING)
BAWANA ROAD, DELHI -110042
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ADEQUACYREPORTONSEWAGETREATMENTPLANTKN?)FOR

W/S TDI INFRASTRUCTURE LTD, D Block , KINGSBURY, KUNDL| SONEPAT,

HARYANA.

INTRODUCTION:

M/S TDI Infrastructure Ltd has developed and constructed towenship at

Kinsbury, Kundli, Sonepat , Haryana. The project comprises construction of

887 flats under group housing Scheme in Block A,B,C, D T1¢& T2. The

total built up area of the above block are constructed as per local municipal

rules.
The salient features of the project:
Total Plot Area of the Block ABC D, TI&TZ - 11.46Acres

Total No. Fiats , EWS & Sky villa : 887
Population @ 4 persons per flat : 887x4 = 3548

Water requirement per person @135 ltr/day = 3548 x 135
= 478880 ltr /day

Common STP installed at D Block = 510 KLD
(ForBlock A,B,C,D, T1& T2)

The water requirement of the household is for domestic water

requirement for the residential accommodation. Waste water generated

mainly from these sources kitchen, in house cloth washing and floor washing,
bathing and toilet. These activities as mentioned above generate wastewater

which is largely a domestic wastewater in nature and need proper treatment

before discharge or reuse in gardening, flushing etc. The unit has set up a

SEWAGE TREATMENT PLANT to treat the waste water generated from

residential society flats.



2.0 Wastewater Quantity and Characteristics

390

21 Wastewater Quantity

Wastewater is generated mainly as domestic effluent and the total

wastewater quantity has been estimated on the basis of the working of various

systems and the amount of water used in various steps. The total water requirement

for the household has been estimated to be about 478980 liters per day say

479KLD including the amount required for other domestic activities.

The unit has installed Sewage Treatment Plant (STP) of 510 KLD capacity.

2.2 EFFLUENT CHARACTERISTICS

The quality of the wastewater discharged from the individual process steps
depends on the materials being used as a particular time. But in general the
contaminants discharged remain more or less the same. These contaminants
depends on the different raw materials being used within the house, these

contaminants are oil & grease, BOD/ COD and detergents.

SEWAGE TREATMENT PLANT

The unit has set up a Sewage treatment pl
treatment plant is designed to Operate on Continuous basis. The treatment
ons on the basis of Biological treatment both Anaerobic UASB

3.0
ant as mentioned earlier. The

plant functi
process & Aerobic aeration process. The unit has installed a well-designed

sewage treatment plant of 510 KLD capacity for the combined effluent from

the sources mentioned above within the premises.

7



3.1 EFFLUENT TREATMENT PLANT PROCESS UNITS:

The effluent treatment plant thus consists of the following process units - 391

1. Screen Chamber

2. Sump Well

3. Equalization

4. UASB units

5. Aeration Tank

6. Secondary Setting Tank
7. Sludge holding tank

8. Filter Press

8. Multigrade Filter

10. UV System
11.Treated water Tank

4.1Details Specifications of Process Units

4.1.1 Grit Chamber

Number 1

Size 0.5mx15 mx25m

1.2mx15 mx25m

Material of Construction . RCC




4.1.2 Sump Weil

Number o1 392

Size 4.5m (dia) x 7.0 m depth

Material of Construction ! RECG

4.1.3 Equalization Tank

Number coo1
Size 10.0mx 5.0 mx3.5m
Material of Construction . RCC

4.1.4 UASB ( Upflow Anaerobic Sludge Blanket ) Tank

Number One Unit divided into 4 parts
Size 15.0mx36 mx64m
Material of Construction © RCC

4.1.5 Aeration Tank cum Settling Tank
Number S
Size 80mx38 mx34m
Material of Construction : RCC
4.1.6 Tube settler
Number 3
Size 1.9mx2.0 mx50m
Material of Construction ! RBRBG

4.1.7 Treated water Tank

Number i

Size 1.9mx50 mx35m

MOC : RCC




4.1.8 Sludge Holding Tank
Number
Size
MOC

4.1.9 WMultigrade Filter
Number
Capacity

Material of Construction

4,110 UV System

Number

4.1.11 Filter Press
Number
No. of Plates

MOC

4.1.12 Sewage Transfer Pump
Number
Motor Capacity
MOC

4.1.13 Filter Feed Pump
Number
Motor Capacity
MOC

1
25mx2.0 mx35m

RCC

1
800 mm (dia) x 1. 5 m (height)

M.S. with epoxy coated

1

36
Hydraulic type,PVC plates

1H.P
KSB

2
5 H.RP

Kirlosker

393



4.1.14 Screw Pump
Number
Motor Capacity
MOC

4.1.15 Twin Lobe Rotary Blower
Number
Fiow
Motor Capacity
MOC

394

2
3H.P
Reputed

2
150 m3/ hr
75H.P

Crompton

5.0CHARACTERISTICS OF THE TREATED EFFLUENT WATER

The characteristics of the treated wastewater was determined as per standard
methods by Unique India Lab. The results of the analysis are enclosed
herewith. The results indicate that the effluent treatment plant is working quite
efficiently. The quality of treated effluent was within the prescribed norms of

the discharge for service stations as stipulated by HSPCB.

6.0 CONCLUSION

The sewage treatment plant as designed and installed for treating the

wastewater generated from the M/s. TDI Infrastructure Ltd |

Kingsbury, Kundli, Sonepat Haryana, is adequate for the Operation of the

D Block |,

housing society wastewater of 510 KLD , provided the same is operated with

proper care and expertise.

Principal Investigator

Prof. S. K. Singh, Head
Department cf Ervironmental Er , aeering
Delhi Technological Universily
Formerly DelhiCollegs of Eny:agring

(Govt o NCT of Den
Bawa~e Rizd Delhi-11" 42



10.

i

12

i3,

SUMMARY OF ADEQUACY REPORT FOR THE STP OF MI/s TDI

Infrastructure Ltd ; D Block,

Kingsbury, Kundli, Scnepat, Haryana.

Name of the unit

Address of the Unit

Activity / Process

Production Capacity (Max)

Manufacturing Process

Source of Water

Rate of Water Consumption
(i) Industrial

(ii} Cocling

{iii} Domestic

(iv) Others

Rate of effluent discharged

(i) Industrial
(i) Coocling

(iii) Domestic
(iv) Others

Location of effluent discharge

Source of effluent
Whether effluent is treated

Whether unit has installed STP

Details of STP

TDI Infrastructure Ltd

D B!ock . Kingsbury, Kundli, Sonepat ,
Haryana.

Housing Society

Domestic Effluent from Housing
society, No. of House 887 Flats

i) Domestic Activity involve in
house food preparation ,
washing of cloths , bathing &
Toilets.

Borewell

NIL

NIL

478980 Itr /day
2000 Liters /day

NIL

NIL

432000 ltr /day
2000 Liters /day

Reused in gardening & HUDDA sewer

line,

Process Water from domestic activity

Yes

Yes

It consists of Grit chamber, Sump
well, UASB Tank, MBBR cum Settling
tank, Treated Water k, Filter
Press, MGF etc.

395



14.

15

i6.

17

18.

20.

Whether effluent discharge rate is

moenitored

Whether manufacturing Process i
Characteristics of raw materials have heen

studied thoroughly.

Whether influent characteristics have been

monitored
Whether any by pass arrangement

Whether design aspects have been
considered while evaluating performance of

STP
If modification have been suggested to

upgrade STP

Whether existing ETP will be able to give
effluent as per required parameters,

4

Yes

No

No

Yes

396

Yes {If operated broperly)

Principa nvestigator

Prof. S. K. Singh, ngad. . g
tment of Env ronmental r;?, '
e |thLL .3 2giCal UNIVers t-
el \ ilege of Englnes
Former O\: ,Nb%doeihn 43
Bawana road, Delhi- 1100
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ADEQUACY REPORT

on
SEWAGE TREATMENT PLANT

FOR

M/S TDi INFRASTRUCTURE LTD.
TUSCAN-I, ,KUNDLI, SONEPAT, HARYANA

ENVIRONMENTAL ENGINEERING DEPARTMENT
DELH]I TECHNOLOGICAL UNIVERSITY

(FORMERLY DELH] COLLEGE OF ENGINEERING)
BAWANA ROAD. DELHI -110042



ADEQUACY REPORT ON SEWAGE TREATWMENT PLANT (STP) CAPACITY 250 KLD FOR

vi/S TDI INFRASTRUCTURE LTD , TUSCAN-I, ,KUNDLI, SONEPAT, HARYANA
405

INTRODUCTION:

M/S TDI Infrastructure Ltd has developed and constructed township at
Kundli, Sonepat , Haryana. A part of the total project 867 flats constructed at
Tuscan Phase 1 under group housing Scheme. The total built up area of the

above block are constructed as per local municipal rules.
The salient features of the project:
The total nos of flats at Tuscan Phase 1 = 867
Total water consumption @540 Ltr/Flat = 867 x 540
= 468180 Itr say 470 m3/day.

Presently the occupancy in Tuscan 1 is less than 50%, therefore the .

total water consumption is less than 235 m3/day
TOTAL NO. OF STP INSTALLED AT Tuscan Phase 1 = One no.
Installed Capacity of STP in Tuscan Phase 1 = 500 KLD.

Initially 250 KLD capacity has started in Ist Phase and evaluation of

STP focused on 250 KLD.

The water requirement of the household is for domestic water

requirement for the residential accommodation. Waste water generated

mainly from these sources kitchen, in house cloth washing and floor
washing, bathing and toilet. These activities as mentioned above generate
wastewater which is largely a domestic wastewater in nature and need
proper treatment before discharge or reuse in gardening, flushing etc. The
unit has set up a SEWAGE TREATMENT PLANT to treat the waste water

generated from residential society flats.




2.0 Wastewater Quantity and Characteristics

406

2.1 Wastewater Quantity

Wastewater is generated mainly as domestic effluent and the total

wastewater guantity has been estimated on the basis of the working of various

systems and the amount of water used in various steps. Presently | the total water

requirement for the household has been estimated to be about 235 KLD including

the amount required for other domestic activities.

2.2 EFFLUENT CHARACTERISTICS

The quality of the wastewater discharged from the individual process steps
depends on the materials being used as a particular time. But in general the
contaminants discharged remain more or less the same. These contaminants
depends on the different raw materials being used within the house, these

contaminants are oil & grease, BOD/ COD and detergents.

SEWAGE TREATMENT PLANT

The unit has set up a Sewage treatment plant as mentioned earlier. The

3.0

treatment plant is designed to operate on Continuous basis. The treatment
plant functions on the basis of MBBR process. The unit has installed a well-
designed sewage treatment plant of 250 KLD capacity for the combined

effluent from the sources mentioned above within the premises.,
3.1 EFFLUENT TREATMENT PLANT PROCESS UNITS:
The effluent treatment plant thus consists of the following process units -

1. Screen Chamber

2. Oil & Grease Pit
j.'



3. Equalization

4. MBBR Tank

5. Secondary Setting Tank
6. Sludge holding tank

7. Filter Press

8. Activated Carbonr Filter

9  Dual Media Filter
10. Treated water Tank

11. UV System

4.1 Details Specifications of Process Units

4.1.1

Number

Size

Material of Construction
4,1.2 Equalization Tank

Number

Size

Material of Construction

4.1.3 MBBR Tank
Number
Size

Material of Construction

2

12mx3.5mx12m

RCC

1
7.0mx83mx40m

RCC

Screen chamber cum Oil & Grease pit cum Equalization Tank

1(Divided into two parts)

39mx38 mx40m

RCC

"y /i
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4.1.4 Settling Tank (Tube settler type)

Number

Size

Material of Construction
4.1.5 Sludge Holding Tank

Number

Size /capacity

Material of Construction

4.1.6 Pre Filter Tank
Number

Size/capacity
MOC

4.1.7 Treated Water Tank
Number
Size/capacity |
MOC

4.1,8 Dual Media Filter
Number

Capacity

Material of Construction

4.1.9 Activated Carbon Filter

i
28mx38 mx40m

RCC

1

1T0mx1.0 mx4.0m

PVC

1
40mx50 mx4.0mé&

25mx20mx4.0m
PVC

1
1M0.0mx50 mx40m

PVC

1
1000 mm (dia) x 1. 6 m (height

M.S. with epoxy coated



Number
Capacity
Material of Construction

4.1.10 UV for Disinfection of Effluent

Number

4.1.11 Filter Press
Number
No. of Plates

MOC

4.1.12 Sewage Transfer Pump
Number
Motor Capacity
MOC

Position

4.1.13 Filter Feed Pump
Number .
Motor Capacity

MOC

4.1.14 Screw Pump
Number
Motor Capacity
MOC

1
1200 mm (dia) x 2.0 m (height)

M.S. with epoxy coated

1
18
Manual type,PVC plates

2 (Tworking + 1 standby)
11 m3/hr @12 mwe 3 H.P

Leo

In Equalization Tank

2 (1 working + 1 Stand by)
12.5 m3/hr @45 mwc 5 H.P

Kirlosker

1
ZH.P

Reputed
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4.1.15 Treated Water Pump
Number
Motor capacity
MOC

4.1.16 Twin Lobe Rotary Blower
Number
Flow
Motor Capacity
MOC

2(1 working + 1 Stand by)
17 m3/hr @45 mwe 7.5 HP

Krilosker

2 (1 working + 1 Stand by)
250 m3/ hr
7.5HP

Everest

410

5.0CHARACTERISTICS OF THE TREATED EFFLUENT WATER

The characteristics of the treated wastewater was determined as per standarg
methods by Unique India Lab. The results of the analysis are enclosed
herewith. The results indicate that the effluent treatment plant js working quite
efficiently. The quality of treated effluent was within the prescribed norms of

the discharge for service stations as stipulated by HSPCB.

6.0 CONCLUSION

The sewage treatment plant as designed and installed for treating the
wastewater generated from the M/s. TDI Infrastructure Ltd , Tuscan [ Kundli,

Sonepat |

Haryana, is adequate for the operation of the housing society

wastewater , provided the same is operated with proper care and expertise.

Investigator

Prof. S. K. Singh, Head
Departmem of Environmental Engineering
Delhi Technologica! University
Formeriy Dethi Coitve 10 o' - ~gingering
el o ey, ol

Bawaaa Rba: Duimie 1 J042



SUMMARY OF ADEQUACY REPORT FOR THE STP OF MI/S TDI Infrastructure Ltd, Tuscan |

w

10.

11.

12,

13.

Name of the unit
Address of the Unit
Activity / Process

Production Capacity (Max)

Manufacturing Process

Source of Water

Rate of Water Consumption
(i) Industrial

(i) Cooling

(iii) Domestic

(iv) Others

Rate of effluent discharged

(i} Industrial
(if) Cooling
(iii) Domestic

(iv) Others

Location of effluent discharge

Source of effluent
Whether effluent is treated

Whether unit has installed STP

Details of STP

Sonepat, Haryana.

Kundli,

TDI Infrastructure Ltd

Tuscan I, Kundli, Sonepat Haryana.

Housing Society

Domestic Effluent from Housing
society, No. of House 867 Flats but
presently less than 50 % occupancy

considered

i) Domestic Activity involve in
house food preparation
washing of cloths, bathing &

Toilets,
Borewell

NIL

NIL

235000 Itr /day
2000 Liters /day

NIL

NIL

211500 Itr /day
2000 Liters /day

Reused in gardening & HUDDA sewer

line.

Process Water from domestic activity

Yes

Yes

It consists of Grit chamber,
Equalization tank, MBBR tank
Settling tank, Prefilter tank, Treated
Water Tank, Filter Press, DMEF, ACF

/.

etc.
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14.

15.

20.

Whether effluent discharge rate is

maonitored

Whether manufacturing Process /
Characteristics of raw materials have been

studied thoroughly.

Whether influent characteristics have been

monitored
Whether any by pass arrangement

Whether design aspects have been
considered while evaluating performance of

STP
If medification have been suggested to

upgrade STP

Whether existing ETP will be able to give
effluent as per required parameters,

17

No

Yes

No

No

Yes

Yes (If operated properly)

412
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UNDLI, SONEPAT, HARYANA

E OF ENGINEERING)
ROAD, DELH ~110042

415



ADEQUACY REPORT ON SEWAGE TREATMENT PLANT (STP) CAPACITY 125
KLD FOR IS TDIINFRASTRUCTURE LTD,, MY FLOOR -Il, ,KUNDLI, SONEPAT.
HARYANA 416

INTRODUCTION:

M/S TDI Infrastructure Ltd has developed and constructed township at

Kundli, Sonepat , Haryana. A part of the total project 217 flats constructed at
My floor Il under group housing Scheme. The total built up area of the above
block are constructed as per local municipal rules.

The salient features of the project:

The total nos of flats at My Floor [| = 217

Total water consumption @540 Ltr/Flat = 217 x 540
= 117180 Itr say 118 m3/day.

TOTAL NO. OF STP INSTALLED AT My Floor Il for 217 flats = One no.

Installed Capacity of STP in My floor Il = 125 KLD.

The water requirement of the household is for domestic water.

residential accommodation. Waste water generated

requirement for the
in house cloth washing and floor

maimy from these sources Kitchen,
washing, bathing and toilet. These activities as mentioned above generate

wastewater which is largely a domestic wastewater in nature and need
proper treatment before discharge or reuse in gardening, flushing etc. The
unit has set up a SEWAGE TREATMENT PLANT to treat the waste water

generated from residential society flats.

2.0 Wastewater Quantity and Characteristics

21 Wastewater Quantity

Wastewater is generated mainly as domestic effluent and the total

wastewater quantity has been estimated on the basis of the working various

A7



systems and the amount of water used in various steps. The total water requirement

for the household has been estimated to be about 118 KLD including the amourdl ]/

required for other domestic activities.

The unit has installed Sewage Treatment Plant (STP) of 125 KLD capacity.

2.2 EFFLUENT CHARACTERISTICS

The quality of the wastewater discharged from the individual process steps
depends on the materials being used as a particular time. But in general the
contaminants discharged remain more or less the same. These contaminants
depends on the different raw materials being used within the house, these

contaminants are oil & grease, BOD/ COD and detergents.

3.0 SEWAGE TREATMENT PLANT

The unit has set up a Sewage treatment plant as mentioned earlier. The
treatment plant is designed to operate on Continuous basis. The treatment

plant functions on the basis of Biological treatment both Anaerobic UASB

process & Aerobic aeration process. The unit has installed a well-designed

sewage treatment plant of 125 KLD capacity for the combined effluent from

the sources mentioned above within the premises..

3.1 EFFLUENT TREATMENT PLANT PROCESS UNITS:
The effluent treatment plant thus consists of the following process units

1. Screen Chamber

2. Oil & Grease Pit

3. Equalization

4. MBBR Tank

5. Secondary Setting Tank
6. Sludge holding tank

7. Filter Press N /



8 Aclivated Carbon Filter

8. Dual Media Filter 418
10. Treated water Tank

4.1Details Specifications of Process Units

4.1.1 Screen chamber cum Oil & Grease pit cum Equalization Tanki
Number ©

Size BOmx6.0mx3.0m

Divided into 3 parts
Material of Construction . RCC

4.1.2 MBBR Tank

Number i 2

Size 25mx3.0 mx3.0m&
25mx3.0 mx30m

Material of Construction M.S with epoxy coated

4.1.3 Settling Tank (Tube settler type)
Number o

Size 25mx20 mx3.0m

Material of Construction M.S with epoxy coated

4.1.4 Sludge Holding Tank

Number N

A/



Size /capacity

Material of Construction

4.1.5 Chlorination Tank
Number
Size/capacity

MOC

4.1.6 Treated Water Tank
Number
Size/capacity
MOC

- 4.1.7 Dual Media Filter

Number

Capacity

Material of Construction

4.1.8 Activated Carbon Filter
Number
Capacity
Material of Construction
4.1.9 Chlorine Dosing system
Number
Capacity

Material of Construction

4.1.10 Filter Press

10,000 Ltr
PVC

1
10,000 Ltr

PVC

1
10,000 Ltr
PVC

1

800 mm (dia) x 1. 5 m (height)

M.S. with epoxy coated

1

800 mm (dia) x 1.5 m (height)

M.S. with epoxy coated

100 L
PvC

419



Number

No. of Plates

MOC

4.1.11 Sewage Transfer Pump
Number
Motor Capacity
MOC

Position

4.1.12 Filter Feed Pump
Number
Motor Capacity
MOC

4.1.13 Screw Pump
Number
Motor Capacity
MOC

4.1.14 Filter Press
Number
No. of Plates

MOC

4.1.15 Twin Lobe Rotary Blower

Number

24
Manual type, PVC plates

2
3HP
Kirlosker

In Equalization Tank

2
2H.P

Kirlosker

2
2H.P

Reputed

1
24

Pharmatech

C



Flow

130 m3/ hr
Motor Capacity . #8HF 421
MOC . Crompion

5.0CHARACTERISTICS OF THE TREATED EFFLUENT WATER

The characteristics of the treated wastewater wag deter,

mined as per standard
methods by Unigue |

ndia Lab. The results of the

herewith. The results indicate that the effluent freatmen
efficiently. The quali

analysis are encloseqd
t plant is working quite

ty of treated effluent was within the prescribed norms of

the discharge for service stations as stipulated by HSPCB.

6.0CONCLUSION

The sewage treatment plant as designed and in

wastewater generated from the Mys. TDI Infrastruc
Kundli, Sonepat |, Haryana,

stalled for treating the

ture Ltd My Floor ||

is adequate for the operation of the housing
society wastewater of 125 KL

D ., provided the same is operated with proper
care and expertise.

Principlj vestigator

Prof. 8. K. Singh, I-{Eenadmeé”“g
tbenuirormenlal rgdy
Deparlmm Technological Umveineermg
= ly Delhi College of Er'\jg
RRf Govl chC‘?i of Delo%42
Bawana Road. Celhi-11



SUMMARY OF ADEQUACY REPORT FOR THE STP OF M/S TDI Infrastructure

10.

11.

12.

Ltd , My Floor I, Kundli, Sonepat, Haryana.

Name of the unit

Address of the Unit

Activity / Process

Production Capacity (Max)

Manufacturing Process

Source of Water

Rate of Water Consumption
(i) Industrial

(if) Cooling

(iii) Domestic

(iv) Others

Rate of effluent discharged

(i) Industrial

(i) Cooling

(iii) Domestic

(iv) Others

Location of effluent discharge
Source of effluent

Whether effluent is treated

Whether unit has installed STP

TOI Infrastructure Ltd

My Floor |1, Kundlj, Sonepat ,
Haryana.

Housing Society

Domestic Effluent from Housing
society , No. of House 217

Flats

i) Domestic Activity involve in
house food preparation ,
washing of cloths | bathing
& Toilets.

Borewell

NIL

NIL

118000 ltr /day
900 Liters /day

NIL

NIL

106000 Itr /day
500 Liters /day

Reused in gardening & HUﬁ'DA
sewer line.

Process Water from domestic
activity

Yes

Yes

422



13.

14.

15

16.

i

18.

18,

20.

Details of STP

Whether effluent discharge rate is
monitored

Whether manufacturing Process /
Characteristics of raw materials have

been studied thoroughly.

Whether influent characteristics have
been monitored

Whether any by pass arrangement

Whether design aspects have been
considered while evaluating
performance of STP

If modification have been suggested
to upgrade STP

Whether existing ETP will be able to
give effluent as per required
parameters.

It consists of Screen chamber
cum Oil & Grease Pit,
Equalization tank , MBBR tank
Settling tank, Prefilter tank,
Treated Water Tank, Filter
Press, DMF, ACF etc,

423

No

Yes

No

No
Yes

No

Yes (If operated properly)

Principal Investigator

prof. S. K. Qinrgﬂé‘Hé:nagdinw .
avire - nental ;
Depadm?‘%t_rc};c%nmm o Léfg\rf\egi?\eilmg
- DehiCc ;€0 9
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ADEQUACY REPORT ON SEWAGE TREATMENT PLANT (STP) CAPACIT%
KLD FORI/S TDI INFRASTRUCTURE LTD y TUSCAN-II, s KUNDL], SONEPAT,
HARYANA

INTRODUCTION:

M/S TDI Infrastructure Ltd has developed and constructed township at
1€ total project 574 flatg constructed at

Scheme. The tota| built up area of the

Kundli, Sonepat |, Haryana. A part of t/

Tuscan Phase Il under group housing
above block are constructed as per local municipal rules.

The salient features of the project:
The total nos of flats at Tuscan Phase || = 574
Total water consumption @540 Lir/Flat = 574 x 540
= 309960 ltr say 310 m3/day.

Presently the OCcupancy in Tuscan | is about 70%, therefore the

total water consumption is less than 220 m3/day.
TOTAL NO. OF STP INSTALLED AT Tuscan Phase || = One no.
Installed Capacity of STP in Tuscan Phase || = 500 KLD.

Initially 250 KLD Capacity has started in Ist Phase and evaluation of

STP focused on 250 KLD.

The water requirement of the household s for domestic water

requirement for the residentia| accommodation. Waste water generated

mainly from these sources kitchen,
et. These activities as mentioned above generate

in house cloth washing and floor

washing, bathing and toil
wastewater which is largely a domestic wastewater in nature and need
proper treatment before discharge or reuse in gardening, flushing etc. The
unit has set up a SEWAGE TREATMENT PLANT to treat the waste water

generated from residential society flats.

\/



2.0 Wastewatar Quantity ang Characteristics

2.1 Wastewater Quantity 426

d as a particy]

3.0 SEWAGE TREATMENT PLANT

3.1 EFFLUENT TREATMENT PLANT PROCESS UNITS:

The effluent treatment plant thys Consists of the followin

g process units -
1. Screen Chamber

2. Oil & Grease Pjt
3. Equalization

4. MBBR Tank



5. Secondary Setting Tank
6. Sludge holding tank

7. Filter Press

8. Activated Carbon Filter

9. Dual Media Filter
10. Treated water Tank
11.UV System

4.1Details Specifications of Process Units

4.1.1

Number
Size

Material of Construction

4.1.2 Sump Well

Number

Size

Material of Construction

4.1.3 Equalization Tank

Number

Size

Material of Construction

4.1.4 MBBR Tank

Number

Screen chamber cum Oj) & Grease pit

2

1.2mx3.5mx1.2m

RCC

1

4.0mx3.5mx4.0m

RCC

1

8.0mx3.5mx5.0m

Divided into 3 parts
RCC

1(Divided into two parts)
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Size 40mx35 mx50m
Material of Construction s REE 428

4.1.5 Settling Tank (Tube settler type)

Number o
Size 37mx25 mx50m
Material of Construction . RCC

4.1.6 Sludge Holding Tank
Number g
Size /capacity 10mx10 mx50m

Material of Construction . PVC

4.1.7 Pre Filter Tank
Number o
Size/capacity 6.0mx4.0 mx50m

MOC . PVE

4.1.8 Treated Water Tank
Number i 9
Size/capacity 10.0mx4.5 mx4.0m
MGOC . PVC

4.1.9 Dual Media Filter

Number s
Capacity 1000 mm (dia) x 1. 6 m (height)
Material of Construction : M.S. with epoxy coated

4.1.10 Activated Carbon Filter

Number S .
i/



Capacity
Material of Construction

4.1.11 UV for Disinfection of Effluent

Number

4.1.12 Filter Press
Number
No. of Plates
MOC

4.1.13 Sewage Transfer Pump
Number
Motor Capacity
MOC

Position

4.1.14 Filter Feed Pump
Number
Motor Capacity
Motor rating

MOC

4.1.15 Screw Pump
Number
Motor Capacity
MOC

4.1.16 Treated Water Pump

1200 mm (dia) x 2.0 m (height)
M.S. with epoxy coated 429

1
18
Manual type, PVC plates

2 (1working + 1 standby)
11 m3/hr @12 mwe 3 H.p

Leo

In Equalization Tank

2 (1 working + 1 Stand by)
12.5 m3/hr @45 mwe
S5H.P

Kirlosker

1
2HP

Reputed



2(1 working + 1 Stand by)

Number
Motor capacity © 17 m3/hr @45 mwe

Motor rating . 7.5HP 430
MOC . Kirlosker

4.1.17 Twin Lobe Rotary Blower

2 (1 working + 1 Stand by)

Number
Flow © 250 m3/hr
Motor Capacity . 7.5H.P
MOC . Everest

5.0 CHARACTERISTICS OF THE TREATED EFFLUENT WATER

The characteristics of the treated wastewater was determined as per standard
methods by Unique India Lap. The results of the analysis are enclosed
herewith. The results indicate that the effluent treatment plant js working quite
efficiently. The quality of treated effluent was within the prescribed norms of

the discharge for service stations as stipulateq by HSPCB.

6.0 CONCLUSION

The sewage treatment plant as designed and installed for treating the
wastewater generated from the M/s. TD) Infrastructure Ltd . Tuscan I, Kundi,

Sonepat , Haryana, is adequate for the Operation of the housing society

wastewater 250 KLD | provided the same is Operated with proper care and

/

Principal Investigator

expertise.
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SUMMARY OF ADEQUACY REPORT FOR THE STP OF WM/S TDJ Infrastructure
Ltd , Tuscan Il Kundli, Sonepat, Haryana.
431

10.

11,
12

Name of the unit

Address of the Unit

Activity / Process

Production Capacity (Max)

Manufacturing Process

Source of Water

Rate of Water Consumption

(1) Industrial

(i) Cooling

(iii) Domestic

(iv) Others

Rate of effluent discharged
(i) Industrial

(i) Cooling

(iii) Domestic
(iv) Others

Location of effluent discharge
Source of effluent

Whether effluent is treated

Whether unit has installed STP

TDI Infrastructure Ltd

Tuscan Il | Kundli, Sonepat |,
Haryana.

Housing Society

Domestic Effjyent from Housing
society , No. of House 574
Flats but presently less than 70
% OcCupancy considered

i) Domestic Activity involve in
house food preparation ,
washing of cloths , bathing
& Toilets.

Borewell

NIL

NIL

220000 ltr /day
2000 Liters /day

NIL

NIL

200000 Itr /day
2000 Liters /day

Reused in gardening & HUDDA
sewer line.

Process Water from domestic
activity

Yes

Yes



13.

14.

15.

16.

17.

18.

18,

20.

Details of STP

Whether effluent discharge rate is
monitored

Whether man ufacturing Process /
Characteristics of raw materials have

been studied thoroughly.

Whether influent characteristics have
been monitored

Whether any by pass arrangement

Whether design aspects have been
considered while evaluating
performance of STP

If modification have been suggested
to upgrade STP

Whether existing ETP will be able to
give effluent as per required
parameters.

It consists of Grit chamber,
Equalization tank . MBBR tank

Settling tank, Prefilter tank,
Treated Water Tank, Filter 432

Press, DMF, ACE efc.
No

Yes

No

No
Yes

No

Yes (If operated properly)

Principal

prof. S. K. Singh,

~enia
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fhiCc
F-:Jrrmarlzlsl?_;l ot I

Bawana Roas

stigator

Head :
1 Engineering

s University
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AGREEMENT FOR SAFELY DISPOSAL OF HAZARDIS
‘ WASTE (USED LUBE 0FL ) ‘

= This agreement is made and exeeuted al Sonepat- Harvena o 1% 25 T W Ty

By and Between:

roperty Management Services Pyt Ltd. Sitvated 2 TD: Ciy, ¥ed T Dise
cility Management Ser ices 1o gecalled et
unless repuznant 1o tre comvay o pe{ri

T AT e,

M« Cannes P
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o this agreement, which expression shail
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heront mean and inelude its representative, suce
liquidatons and  permitted assigns, through s duly Auvthsrized Mr. Spg Chadaa,

Autherized Signatory of the one parn;

And

t. Peoprictor concem having irs Reeyeling Planr oo Vit
Joshi. Bahalgarh Road Senept, Hunvang, hereinafier referred 1o as the "Second Party™ whie:
avpression shall, enless repugnant to the conrext or mMeAning kereol mean and Ceiade s
FPRESCOAves, SUCCUSSOR in interest, exeCUton, administraters, Lgwidanans asg by
asaigis], through s duly Authorized Signatory Mr, Navneet of the other parr

M Divya Petro Produe

i

cmeat shall also be Coleivel pepereed Ty as

{The above nrentiened Partics 1o this agre
“Parties™ and individually s “Parn®,

ey o

et that they are the LU0, egisreend

T
Moo P

AND WHEREAS the Seeond Party has repros

aed licensed under Central Pollution Control Baand and Hanvama Smte Dofioion vore;
Baard 2nd hive o cost efective erganisation of Hasandous Wasse o Sl dhpoee senen
waste oiland has requested 1 punchase the Used Lule O fhvan the ting AU and Firve Parey
has aovepted the moyquest of Seond Py en the wnns and CRREWIS S Rt B g

alpeement.
|

AND WHEREAS it s deemed expedicnt o ravend (e N g sundinong Bebween the

perties in this Agrecment,
NOW THIS AGREEMENT WITNFSSETH AND I HERERY AGREED,
DECLARED COVENANTED AND RECORDED 8y AND BETWERN e
PARTIES HERETO AN FOLLOWS,

For Divea Pelro Prottucid
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PRy LR Conn i iy Tl ] 1)

AGREBEMENT IO HAIY,Y DIRPGHAL OF BAZA I3
WANTE (UK 1 0O1,)

Tk ugreement b e il exeniod o Swiepnt f furgaga o Y Ik y, 2014,

Iy und Hetween;

M. Connes Praperly Muansigement Servlees ot 1, St a1 1)1 City, Voundli, Lfsu,
soneput, Haeyann 15 runnfng 1 B30 ey ol Putlity Munageiment Servives 16 by alled fiss)
part ol this ngreement, wifel, expresifon shnll upfusy repugnant to the contert or weaning
hereol" meun mul inelide 1y repreqentillve, sucesssors iy fieest, cAecttures, Adimintutratirs,
Hguldutors wd permitted wslpng,  dirough i duly Authorized Mr, Sunil Chiadha,

Authorlzed Slgntory of e one pit

Al

M/s. Divyn Petro Prodied, Proprictor coneern huving its Reeyeling Plant Yillaye- Jal
Joshl, Bahidgarh Roud Sonept, Hurya, hereinalier referred (o 4, (e “Second Party”, uich
expression shall, onlesy repugnnnt 1o the COmert ar meaning hereol, tmean and ineluds it
representintives, siceessars interes, cxeentor, adminisirators, liquidator, and permined
assighs], through its duty Autliorized Nignitory Mr, Navneet of (he uthier par(:

(the nbove eationed Parties o (his agreement shall nluey he callectively refurred 1) u,
“Partles™ and individually as “Purty),

AND WHEREAS (he Second Party lis represeited that they are the authorized, regiotesed
and licensed under Central Pollution Control Bourd and Huryany State Pollution Contsol
Board and have a cost elfeetive organizaton ol Hazardous Waste 1o <afely dispoye #eneraled
waste oil and has requested L purchase the 1sed 1ube 0 from the firwt panty and First Pany
has neeepted the request of Seeomd Party on the tenms and conditions sl forth jn thig
agreement,

AND WHEREAS i1 s deemed expedient (o record e terms and conditions betvicen the
parties in this Agreement,

NOW THIS AGREEMENT WITNESSETN AND 1T IS HERERY AGREED,
DECLARED  COVENANTED AND  RECORDED BY AND BETWEEN THE
PARTIES HERETO AS FOLLOWS,

For Divya Petrn Praguc.s
rovvand™
Prog/f...th, Signtiney

Cannes Property Management Services Pur, Ltd.
10, Shahged Bhagat Singh Harg, Golr, Matkal, N Duiti-110001 tlriehizn) 1o "11-11-4'1133’533 Furrvgrqy 491379305
; : . Fu VG395, yrsrw Cannesing'a red
C!N-U?OZOUDLIJOOQPTC190129
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AGREEMENT FOR SAFELY DISPOSAL QFf HAZARDQUS
WASTE (USED LUBE OI1,)

[ his ngreement s mude md excented at Soncpat- Haryana on 1" February, 2020,

By nnd Helween:

Mg, Cannes Properly Management Serviees Pvl, Ltd, Situated at TDI City, Kundli, Dislt.
Sonepal, Haryuna Is rannfng its Business of Facility Management Services 1o be called first
part ol this agreement, which cxpression shall unless repugnant to the context or meaning
hereol menn and include its representative, successors in inlerest, executors, Administrators,
liquidators and permitted ussigns, through its duly Authorized Mr. Sunil Chadha,

Aulhorized Signatory of the one purt;
And

M/s, Divya Petro Product, Proprictor coneern having ils Reeyeling Plant al Village- Jat
Ioshi, Dahalgarh Roud Sonepl, flaryana, hercinafler referred to as the “Second Party”, which
expression shall, unless repugnant to the conlext or meaning hereof, mean and include its
representulives, SUccessors in interest, executors, administrators, liquidators and permitted
assigns|, through its duly Authorized Signatory Mr, Navneet of the other part;

(The above mentioned Partics to this agreement shall also be collectively referred to as

sparties” and individually as “Party”).

AND WIEREAS the Sccond Party has represented that they are the authorized, registered
and licensed under Central Polfution Control Board and Haryana State Pollution Control

Board and have a cost elfective organization of Hazardous Waste to safely dispose generated
waste oil and has requested to purchase the Used Lube Oil from the first party and First Party
has aceepted the request of Sccond Party on the terms and conditions set forth in this

agreement,
AND WIIEREAS it is deemed expedient to record the terms and conditions between he

partics in this Agrecment.

NOW TIIIS AGREEMENT WITNESSETH AND IT IS HEREBY AGREED,
DECLARED COVENANTED AND RECORDED BY AND BETWEEN THE

PARTIES HERETO AS FOLLOWS,

For Dlvya Pelro Prodticis

~av n_ﬂ»u:i’
Prap/Auth. Signalory

Cannes Property Management Services Pyt Ltd.
10, Shaheed Bhagal Singh Marg, Gole Marke!, New Delki-110001 (Indiz). Tel. +91-11-49133333, Fax +91-1149133305, werw.cannesindia,net
CIN-OTNONANI 2008PTC{20129




[

et e apreed tooenpage Seeond Party on terms ng conditions

contained hereinatler for selling used fube wil from Flrst Party,
That Secany Party will purehase the tsed oil frony firsg partics as mentioned above
sites st rales mentioned in this agreement,

luse its best skills and judgments and sha; perform all

That Second Party shal
asonable searification of the First Party in a

services timely, diligently and 10 the re
whole,

That the Secong Party shall provide he service diligently and in conformity with the
applicable faws and regulations. Second Party shall carry out the service in under the
supervision of employees of First Party,

That the services 1o be provided by the Second Party are detailed in this agreement,
However it is expressly understood between the partics that scope of work is only
indicative of the services 1o be provided by Second Party and not an exhaustive list of
ity and the First Party will be entitled 1o add

the services to be provided by Second P
mare service in the scope of work,

e formalities and requirements of

That Second Party undertakes to fulfill all
and Forest and CPCB gnd other

Government of Indja, Ministry of Environment
authorities.

That the Sccond Party will be responsible for collection of used oil at price indicated

against each item hereunder.

THAT THE SCOPE OF WORK WILL BE AS UNDER;:

That used oil will be sold to second party under the supervision of representative of

First Party.

arty shall observe the loading of the vehicle when
rty. In Sueh case Second Parly representative wif|

sifes.

That the representative of the First |
used oil is taken from the Sceond Pa
accompany the truck during the time it is lifled from e
That the clearance of the paper such as gate pass will be provided by the Firs| Party,
That at the disposal site, waste will be stored ug per the entegorlzation i adequately
segregated. All precautions shall be taken to avold splllnge of any Kl ao leaching
to the soil. The Sccond Purty shall ensure (ha the people handing hozardons waste
hayve adequate training and knowledge of type of lnzardons wiste belng hundled,

The Second Party shall ensure that the vehiele Jor trunspottutlon of haadons s in
perfect condition and (he driver has vulid driving Teense und other permibssion and

((:
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THAT THE PAYMENTS TERMS \WILL Bl AN UNDER:

L. The respective rates for used oil, payable by Second Party shall be as follows:- 438
S. No Deseription UOM Unit rates
l Used Qil (With Drum) Rs.5 000 /-(Per drum)

(Inclusive of all Taxes &
Dutics)

(Without Water fill upto top )

8. All taxes excise dutics, sales taxcs, wherever applicable is mentioned in net prices,
b. All Payments to be made in advance through Cheque/ Pay Order Deposit,

C. The transportation and any other cost required for used oil collection will be borne
by Second Party.

d. First Party reserves its right to review the rates of the used oil items on periodic
basis at its own discretion.

THAT THE DURATION OF AGREEMENT WILL BE AS UNDER;

> This agreement shall be effective for g period of one year and commenced from 0]
February 2020,

M/s. Cannes Property Management

’ M/s Divya Petro Product
Services Pyvt. Ltd -

For DIvva Pelro Producls
NCRVIE
Bran/futh Ngaslary

/ Navneet

Mr. Sufiil:Chdha / Auth. Signatory Propertier

SRS e e



Property Managemem Services Py {14,

D)

WASTE MANAGEMENT AGREEMENT

This dgreement entered into on the 1% April of the year 2021 at Kundll.
BETWEEN

h its Registered Office at 10 Saheed Bhagat

M/S Cannes Property Management Services Pvt. Ltd. Wit
Authorised Signatory Mr. Pijush Banerjee

Singh Marg, Gole Market, New Delhi-110001 through
(Hereinafter Called the First Party )

&
Proprietor Sandeep Kumar, Village Rasoi, PO - Pritampura, Distt-
called the Second Party)

Sonipat (Haryana) ( Hereinafter

Whereas the (second party) service provider has setup a common facility at Kundli for collection
reception, storage, transportation, treatment and disposal of solid household wastes.

Whereas Service Provider offers to provide services to the Cannes Property Managemént Services
: Pvt. Ltd. on a User Pay Principle for collection, transportation, treatment and disposal of waste.

Whereas Service Providewr undertakes the liability of collection, transportation, treatment and 7
disposal of waste for monthly charges of Rs. 75,000/- (Seventy Five Thousand Only) , the Cannes
Property Management Services Pvt. Ltd. shall undertake to adhere to this contract of service by ’

service provider for a minimum period of one year from agreement date.

Both Parties could terminate the contract after giving a notice of minimum one month to other
party. Whereas the Cannes Property Management Services Pvt. Ltd. and agrees to avail the services
being provided by Service Provider with the terms and conditions as listed on succeeding paras;

RESPONSIBILITIES OF SERVICE PROVIDER

1. Service Provider shall meet all the rules and regulations stipulated by Haryana Pollution
Control Board, and the Cannes Property Management Services Pvt. Ltd. shall not be liable for

impropeér handling and management of waste. '

2. Service Provider alone is liab!e for violation of the Environment (protection) Act 1986 and
the relevant rules made there under, after collection of waste from the T0I City Kundli unit

as per the agreement terms and conditions.
Service Provider shall daily collect waste from the TDI City Kundli Estate.

Service Provider shall collect the segregated waste from the identified common waste
collection site in the area.

Service Provider shall transport the segregated waste in closed container vehicle to A e
2 ot g SR B e : Eop g - ! St . : - i Vs tiel o

“treatment plant; <0 SN
PR Cannes Property Management Services Pvt. Ltd. - o

10 éhaheed Bhagat Singh Marg, Gole Market, New Delhi-110001 (India). Tel. +91-11-49133333, Fax +91-1148133305, ww.cannesindia.net
: | . CIN-U702000L2003PTC190129




CBTREAION of Waga In col

W plastic b
TUVIEOT Waege by sorvice Providey ),
Cost,

g% and Methads of
Al he Providag by Service

Provider, 3t no exiry

ke St 440
Servige ProvquI shall schedule (he field visitg for collecting the waste |n Consultation with
the Estale Which coylg be notifieq inadvance.

8. Service Provider shall atteng to all the CoOmplaints within the shorest time possible.

9. Service Provider Promises to ke

10. Service Provider wij| be liable for Environnlwent (Protection) Act 1986 o ant sirmilgr

regulations/ norms Set up by Pollution Control Board, Government Bodies, in the event the
violates any of the terms and conditions of this agreement

11. Service Provider sha|| be responsible for the disposal of treated waste into secure landfills or
in recycling plants as Perrules ang regulation of Pollution Control Board.

Witnesses :-

First Party

<
Ry &o\m‘/\/‘./
The Cannes Property Management Services
e

Authorised Signatory %’,\;A

Namae Second Party
TR A (R — el S

al hen e

(i aiaonld

"™ Proprietor : Sandeep Kumar s th. e
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AGREEMENT FOR SAFELY DISPOSAL OF HAZARDOUS
WASTE (USED LUBE OIL)

This agreement is made and executed at Soncpat- Haryana on 1* February, 202,

Ry and Retween:

M/s: Cinies Property Madhgeieit Seivices Pvt, Ltd. Sittafed at THT City, Kundf, Distt,
Sonepat, Haryana is runnjhig _ifSiBﬁSiijleSS of ,Facili'ty»Managen‘nent Services:t6-be called first
part of “t'f_l'i's;'-agreemeht,;‘ W]ﬁphﬁéﬁp&fﬁsﬁoﬁ ghqlli,-i;nla_ss: Tepugnant; to.the context o meaning
hercof mean and inclode it'§fréfj.resei;\tgtiyé;é.SgcbéSSQrSj?in interesly executors; Administrators,

5 liquidatorsand: permitted- assipns, hrough - ifs duly” Authordzed:: My, Sunil Chudha,
¢ AuthorlylSlanatoty uf the Qs prrpe sepines ool T A T

And

M/s. Divya Petro Product, Proprietor concern having its Recycling Plant at Village- Jat
Joshi, Bahalgarh Road Sonept, Haryana, hereinafier referred to as the “Second Party”, which
expression shall, unless repugnant to the context or meaning hereof, mean and include its
representatives, successors in interest, executors, administrators, liquidators and permitted
assigns], through its duly Authorized Signatory Mr. Navneet of the other part;

(The above mentioned Parties to this agreement shall also be collectively referred to as
“Parties” and individually as “Pa rey”). :

AND WHEREAS the Second Party has represented that they are the authorized, registered
and licensed under Central Pollution Control Board and Haryana State Pollution Contro]
e Board and have a cost effective organization of Hazardous Waste to safely dispose generated
Wwaste oil and has requested to purchase the Used Lube Oil from the first party and First Party
has accepted the request of Second Party on the terms and conditions set forth in this

agreement.

AND WHEREAS it is deemed expedient to record the terms and conditions between the
parties in (his Agreement.”

NOW THIS AGREEMENT WITNESSETH AND IT IS HEREBY AGREED,
DECLARED COVENANTED AND RECORDED By AND BETWEEN THE

PARTIES HERETY ?EgtStB@LLOWS.
{ Setv! For Divva Pelro Proucis

(\)auwa/\d"

Manage
pro iy
cannes [% :
fmﬁ/ﬁ.zzt.’s. Sizualory

= Cannes Property Management Services Pyt. Led.
10. Shaheed Bhagat Singh Maryg, Gole Market, New Dalhl-110001 (India) Tel +81-11-49133333, Fax +91-11-49133305, www cannesindia net
CIN-UTDEOGDL2009PTC190129
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AGREEMUENT FOR SAFELY DISPOSAL OF HAZARDOUS
WASTE (USED LUBE Ol1L)

This agreement is made and executed af Soncpat- Haryana on ¥ Fe bruary, 2021,

By and Between:

M/s. Cannes Property Management Services Pvt. Ltd. Situated at TD] City, Kundlj, Distt.
Sonepat, Haryana is running its Business of Facility Management Services to be called first
part of this agreement, which expression shall unless repugnant to the context or meaning
hereof mean and include its representative, successors in interest, executors, Administrators,
liquidators and permitted assigns, through its duly Authorized Mr., Sunil Chadha,

O Authorized Signatory of the one part;
And

M/s. Divya Petro Product, Proprietor concern having its Recycling Plant at Village- Jat
Joshi, Bahalgarh Road Sonqpt, Haryana, hereinafter referred to as the “Second Party”, which
expression shall, unless repugnant to the context or meaning hereof, mean and include its
representatives, successors in interest, executors, administrators, liquidators and permitted
assigns], through its duly Authorized Signatory Mr. Navneet of the other part;

(The above mentioned Parties to this agreement shall also be collectively referred to as

“Parties” and individually as “Party”),

AND WHEREAS the Second Party has represented that they are the authorized, registered
and licensed under Central Pollution Control Board and Haryana State Pollution Control
Board and have a cost effective organization of Hazardous Waste to safely dispose generated
9 waste oil and has requested to purchase the Used Lube Oil from the first party and First Party
has accepted the request of Second Party on the terms and conditions set forth in this

agreement.

AND WHEREAS it is deemed expedient to record the terms and conditions between the
parties in this Agreement. -
NOW THIS AGREEMENT WITNESSETH AND IT IS HEREBY AGREED,
DECLARED COVENANTED AND RECORDED BY AND BETWEEN THE
PARTIES HERETO AS FOLLOWS,
id.

ot genices pwt L
i 0 : : For DIvira Petro Products
Cant® : ‘\\ A J

" PeeBihath, Signatory
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. That the Firs Parly has agree 10 engnge Seeond Party on terng angd conditions

contained hereinafer Forscffing used Jube oil from First Party,

. That Second Party will Purchase (he ysed oil from firgt partics as mentjoned ahove

sites at rates mentioned in (hig ngreement,

+ That Second Parly shall use i best skills ang Judgments and ghq)) perlorm alf

scrvices timely, diligently and (o the reasonable scarification of he First Party in 4
whole. ‘

- That the Sccond Party shg|| provide the service diligently and in conformity with the

applicable laws and regulations. Second Party shall carry out the service jn under the
supervision of employees of First Party,

authorities,

. That the Second Party will be responsible for collection of used oil at price indicated

against each item hereunder.

. That the representative of the First Party shal observe the loading of the vehicle when

used oil is taken from the Second Party. In Such case Second Party representative will
accompany the truck during the time it js lifted from the sites.

. That the clearance of the paper such as gate pass will be provided by the First Party,

. That at the disposal site, waste will be stored ag per the categorization and adequately

F57 O1AR Pty Products
g«lo\wJ
Brooltuth signzr .
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THAT THE PAYMENTS TERMS WILL Tl AS UNDER: 444

Ve l, o The respective rfes for used oil, payahle hy Secand Party shall he 44 follows:-

e

Unlt pytey

S. No Description

QO0)(per drum)
(Inclusive of all Taxes &
Duties)

a. Alltaxes excise duties, sales taxes, wherever applicable js mentioned in net prices,

[ Used Oil

. (WAt Diyim)
(Without Water fil) uplo top ) W

w lﬂ(.l

b. All Payments to be made in advance through Cheque/ Pay Order Deposit,

C. The transportation and any other cost required for used off collection will be borne
by Second Party.

d. First Party reserves its right to review the rates of the used oil items on periodic
basis at its own discretion.

THAT THE DURATION QOF AGREEMENT WILL BE AS UNDER:

» This agreement shall be effective for a period of one year and commenced from 0]

February 2021,
Q.
s
» :'.r-'B'-"-‘?
M/s. Cannes Pr f”lj\z Management M/s Divya Petro Prod uct
il

Services lj’v’ A%\
R o For Divya Peiro Produsis
C3) “E/ r\l avnngd”

PARTICULARS OF SIGNATORY. [ Navneet ProffAutTS Tatory—

Mr. Sunil Chadha / Auth, Signatory Proprrficr
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AGREEMENT FOR SAFELY DISPOSAL OF HAZARDOUS
WANTE (USED LUBE OI1)

Phisagreementis made and exceuted at Sonepat- Harvana on 1% February, 2022,

By and Between:

AM/s. Cannes Property Management Services Pvt. Ld. Situated at TDI City. Kundli. Distt.
Sonepat. Harvana is running its Business of Facility Management Services to be called first
part of this agreement, which expression shall unless repugnant to the context or meaning
hercof mean and include its representative, successors in interest, execulors. Administrators,
liquidators and permitted assigns. through its duly Authorized Mr. Sunil Chadha,

Authorized Signatory of the one part:

And

M/s. Divya Petro Product, Proprietor concern having its Recycling Plant at Village- Jat
Joshi. Bahalgarh Road Sonept. Harvana, hereinafter referred to as the “Second Party™. which
expression shall. unless repugnant to the context or meaning hereof, mean and irlic!udc is
representatives. successors in inlerest, executors, administrators, liquidators and permitted
assigns]. through its duly Authorized Signatory Mr. Navneet of the other part;

(The above mentioned Parties to this agreement shall also be collectively referred 1o as

~Parties” and individually as “Party™).

AND WHERFEAS the Second Party has represented that they are the authorized. registered
and licensed under Central Pollution Control Board and Haryana State Pollution Control
Board and have a cost effective organization of Hazardous Waste to safely dispose generated
waste oil and has requested to purchase the Used Lube Oil from the first party and First Party

has accepted the request of Second Parly on the terms and conditions sct forth in this
agreement.

AND WHEREAS it is decined expedient to record the terms and conditions between the
parties in this Agreement.

AND IT IS HEREBY AGREED,

NOW THIS AGREEMENT WITNESSETI
BETWEEN TIIE

AND RECORDED BY AND

DECLARED COVENANTED
PARTIES HERETO AS FOLLOWS, For Divya Petro Products
ol
Cannes Property Management Services Pvt. Ltd. P}ap./Aufh- Signatory

Corporste Office - Malindra Tawer, 20, Bhikajt Cama Place, Second Fioor, New Delhi-1100686,
S a1 gy 091 11-49133305 | www.cannesindia net | CIN  U70200D02000P T 190124
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Corpare’s Cffica - Malands Tower, I Bhikap Cama Place. Second | loor

Lt
7

h
B PUBHI Services [y fid *
Lo That the Tirs Party has agreed o engage Seeond Party on terms and conditions

contained hereimalier for selling used lube oil from Firs( Party.

Fhat Second Party will purchase the used oil from first parties as mentioned above
sites at ates mentioned in (his agreement.

Fhat Second Party shall use i best skills and judgments and shail perform: all
services timely, diligently and 1o (he reasonable scarification of the First Party in a

whole.

That the Second Party shall provide the service diligently and in conformity with the
applicable laws and regulations. Second Party shall carry out the service in under the
supervision of employeces of First Party.

That the services (o be provided by the Second Party are detailed in this agreement.
However it is expressly understood between the partics that seope of work is only
indicative of the services to be provided by Second Party and not an exhaustive list of
the services to be provided by Sccond Party and the Firs Party will be entitled 1o add
more service in the scope of work.

That Second Party undertakes to fulfil] al the formalities and requirements of
Government of India, Ministry of Environment and Forest and CPCB and other
authorities.

That the Second Party will be responsible for collection of used oil at price indicated
against each item hereunder.,

THAT THE SCOPE OF WORK WILL BE AS UNDER:

That used oil will be sold to second party under the supervision of representative of
First Party.

That the representative of the First Party shall observe the loading of the vehicle when
used oil is taken from the Second Party. In Such case Second Parly representative will
accompany the truck during the time it is lified from the sites.

That the clearance of the paper such as gate pass will be provided by the First Party.

That at the disposal site, waste will be stored as per the categorization and adequately
segregated. All precautions shall be taken (o avoid spillage of any kind and leaching
to the soil. The Sccond Party shall ensure (ha the people handling hazardous waste
have adequate (raining and knowledge ol type of hazardous waste being handled.

446

For Divya Petro Products

\Q [ N

Cannes Property Management Services Pvt. Lid,

TEANTEIINS  Las 0T T ASTNEOL | www Lannesindia net | CING 170200002009 1814901 29
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wooy MansgemideRdoomdt Patty shall ensure that the vehiele for transportation of hazardous is in
perfect condition and (he driver has valid driving license and other permission and 447
necessary papers. 1 any of (he transportis approved by State Pollution Control Board

s there, thenvehivle will be arvinped from the ransporting ageney only:.
0. That the Second Party will ensure tha hefore Toading all hazardous waste containers
are fabeled (as per form-8 o the rule),

Phat IFany material is found o be taken o by Sccond Party exeept permitted
agreement with immediate effect. he

7.
than First Party have the sole right 1o caneel the
case will be handed over 1o First Party's Fegal StalT Tor future action.

THAT THE SECOND PARTY UNDERTAKES AS UNDER:

. That the Second Party eepresents that they have the specialization 10 handle
Hazardous Waste, used oil and permission under Applicable Rule i, azardous
Waste (Management and Handling) Rules 1989 Amended 2016.

3

That the Second Party will ensure that the hazardous waste will be
Loaded stored and copy ol TERM card (as per Form-9 of the above mentioned Rule)
be given. In case of any doubt, concern First Party’s Oficials may be asked for (he

clarification.

3. That the Second Party will produce consent from respective State Pollution Control
Board (IFrom  2) and the approval of the disposal site from Ministry of Enviconment &

[Forest.

A That the First Party will reecive the 7 copies of manifest from the Second Party as per

from 13 of the above mentioned rule.
e Copy-1 (White): Copy | will be forwarded to SPCB/PCC by first party.

Copy-2 (Yellow): Copy 2 will be retained by first Party.

e

e Copy-3 (Pink): Copy 3 will be returned by the First Party to seeond party.

o Copy-4 (Orange): Copy 4 will be returned to the transporter afler aceepting
wasle.

o Copy-5 (Green): Copy 5 will be forwarded 1o Pollution Contral Board after

disposal,

s Copy-6 (Blue): Capy 6 will be returned 1o First party alter sale disposal,

e Copy- 7( Grey) = copy 7 will be submitted in case of other state fransaclion
For Divya Petro Product

tlave ~d

S Hhat the Second Party undertuhes to indemnify and keep indemmified the First Party
in case of any misuse, mishandling, pilferage or spill aver ol the hazardousdeéAyth. Signator

Cannes Property Management Services Pvt. Ltd.
Cotporate Office . Mainndrgy Tower, 20 Bhikag Cama Place, Second | loor, New Dollv- 110066,

CHTTTAART S Lo 8T T ARG T www cannesindia nal | CIN . U7020000 2000PTC 190120
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apents and 7 oor any authorized person thereol

seeriy ManothesSeemit CPafy iy cmployee,
resulting in any penalty, Jiabilin and damages fer o ule, regulati Acts
s 2 SUkN Gy e Vo i ges under any rule, regulation. Ac 5448

Notthication imposed by the authoriny concerned.

THAT THE PAYMENTS TERMS WILL BE AS UNDER:
Fhe respeetive rates for used oil., payable by Second Party shall be as follows:-

]

Unit rates

S.No Deseription TOM
] Used O1l (With Drum) - Rs.Secoo /-(Per drum)
(Without Water [ill upto top ) (Inclusive of all Taxes & °
] Duties)
a. Alltaxes excise duties. sales taxes. wherever applicable is mentioned in net prices.
b. All Payments to be made in advance through Cheque/ Pay Order Deposil.
C. The transportation and any other cost required for used oil collection will be borne
by Second Party.
d. First Party rescrves its right (o review the rates of the used o items on periodic

hasis at its own discretion,

THAT THE DURATION OF AGREEMENT WILL BE AS UNDER:

~ This agreement shall be effective for a period of one year and commenced from Q1"

February 2022

'»1/4 (‘.;ézl'j’ﬁesdf’r-oﬂp_e}ly Maﬁé&c:ﬁn?m_ M/s Divya Petro f’roduct o f

| Sexvices Pyt Ltd

f NS |
" gl T Fer Divya Petro Products
pu Hewn et }

?

!

TPARTICULARS OF SIGNATORY av : by
{?' L}/;R‘ifuln(ﬂl (I'f:;{if|a J/ Auth 9?:{1-1):(?" (%&"_C‘;.‘. ! ..:’IO‘D./AUH’L =ignatory ‘;,

Cannes Property Management Services Pvt. Ltd.
Lorporate Office  Malindgrs Tower, 24, Bhikay Cama Flace, Second Floar, New DCelhi- 110066
Y11 ABI33505 ) www cannesindia nol | CIN U70200DL2009PTC 19010
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8/14/2020, https://i;vatﬂbllllng.hsvphry.mrg.In/Modt,vms/VoucherPopup.aspx

Y : - o O
42 Haryana Shahari Vikas Pradhikaran I Mo— Cfc’ ' i i}
H Water and Sewerage SEWERAGE CONNEGTION Voucher -

HSVP
CONSUMER COPY
Voucher Number ' HUDA0B20793
Date | 14-08-2020
Amount 100000
Payment Towards - SEWERAGE CONNECTIQN
Name _ M/S TDI INFRASTRUCTURE L.td.
Address , SEC-61
Divislon ‘ SONIPAT
BANK CORY Voucher No : HUDA0820793
Name M/S TDI INFRASTRUCTURE Ltd.
Amount Recelved 100000 ‘Payment Towards SEWERAGE

. . CONNECTION

Division SONI|PAT Date ..
Note ;

« Thisls system generated voucher,no slgnature required

httpf;://waterhllllng,hsvphry.org.irIIMndu]ehNouormrlﬁnpup.aepx n

Scanned with CamScan



/

8/14/2020 hitps:l/waterbllling.havphry.r)rg.In/Modulus/VoucherPopup_a5px

46 b

Haryana 8hahari Vikas Pradhikaran
Water and Sawerage SEWERAGE SECURITY Voucher

HEBVEP )
CONSUMER COPY
Vousher Number HUDA0820794
Date 14-08-2020
Amount | 260000
Payment Towards SEWERAGE SECURI|TY
Name M/S TDI INFRASTRUCTURE Ltd.
‘Address . SEC-61
Division SONI|PAT
BANK COPY

Voucher No : HUDA0820794
Name M/8 TDI INFRASTRUCTURE Ltd.

Amaunt Recelved 250000 Payment Towards SEWERAGE

SECURITY

..............

Divislon SONIPAT Dale

Note :

¢ This |5 system genpréted voucher,no sighature required

httpa://waterbnllng.havphry.org.InIModUIaaNouahmrPopup.aapx' 1

Scanned with CamScan

501



8/14/2020

hitps:/iwaterblliing. havphry.org.InfMadules/VoucherPapup.aspx

Haryana 8hahari Vikas Pradhikaran

Water and 8pwerage ROAD CUT FEES Voucher 502

'CONSUMER GOPY |

Voucher Number 'HUDA0820795

Date 14-08-2020

Amount 20000

Payment Towards ROAD CUT FEES

Name M/S TDI INFRASTRUCTURE Ltd.
Address " SEC-61

Divislon SONIPAT

BANK COPY Voucher No : HUDA0820795
Name M/S TDI INFRASTRUCTURE Ltd. |

Amount Rece|ved

Division

Note ¢

20000 Payment Towards ROAD CUT FEES
SONIPAT . Date |

+ This Is system generated voucher,no signature required

https:l/waterbllllnn«havph.ry‘org.In/quu|aﬂ/vpuchmpopupmpx

LAl

T Y 2 G L =

Scannea witn tamscan!



-

B/14/2020 ‘ hitps:fiwaterbllling.hsvphry.org InModules/VoucherPopup.aspx

ey, Haryana Shaharl Vikas Prédhikaran, (9 D AJo 98 e 4
“%‘, Water aiidl Suiwerage SEWERAGE CONNEGTION Voucher 503

CONSUMER COPY - |
Voucher Number | -~ HUDA0820787
Date | 14-08-2020
Amount 100000
Payment Towards SEWERAGE GONNECTION
Name - | " M/S KANAHIYA COMMUNICATIONS } ,

Pvt. Ltd,
Address BEC-69
Divislon - SONIPAT
BANK COPY o  Voucher No : HUDA0820787
Name M/S KANAHIYA COMMUNICATIONS Pvt. Ltd, |
Amaunt Received 100000 . F’ayrnantTowards SEWERAGE

| CONNECTION

Division ~ SONIPAT Date ’

Note:
« This Is system generated voucher,no slgnature‘reqmred ’

https://waterblling.havphry.org.in/Motiules/VoucherPupup.aspx 11

Scannea witn vamoscanl



/ #/14/2020 . hittps:/fwaterbllling. hevphry.org InfModules/VVoucherPopup.aspx § & g e
S DNe 97¢
PiwN Haryana 8hahari Vikas Pradhikaran

VIM‘, Water andl Gpwarago BEWERAGE SECURITY Voucher 504
Oga‘S’UMER coPy
Voycher Number HUDA0820788
Date ' 14-08-2020
Amount | 250000
Payment Towards SEWERAGE SECURITY
Name M/S KANAHIYA COMMUNICATIONS
' Pvt. Ltd,
Address SEC-569
Divisilon SONIPAT
BANK CORY | Voucher No : HUDA0820788
Name M/S§ KANAHIYA COMMUNICATIONS Put. Ltd,
‘Amo'unt Recelved 250000 Payment Towards SEWERAGE
SECURITY
Division ~~ SONIPAT  Dale
Note :

+ This Is system generated voucher,na sighature requlred

httpa://watarbIllIng.havbhry.org.ln/Mcdulgu/VoucharPopup.aspx n

Scannea witn tamoscani



8/14/2020 hitps /iwaterbllling.hsvphry.org.In/Modules/\VoucherPopup.aspx

. | DA 9577
Haryana $hahari Vikas Pradhikaran s e ———
Water and §ewerage ROAD CUT FEES Voucher 505
HSVP : .
CONSUMER COPY ,
Voucher Number HUDA0820789
Date 14-08-2020
Amaunt ‘ 20000
Payment Towards ROAD CUT FEES
Name | M/S KANAHIYA COMMUNICATIONS
Pvt. Ltd,
Address SEC-69
Division SONIPAT
BANK COPY " Voucher No : HUDA0820789
Name M/S KANAHIYA COMMUNICATIONS Pvt. Ltd, |
Amount Received 20000 Payment Towards ROAD CUT FEES
Division SONIPAT Date
Naoto :
« This Is system generated voucher,no slgnature required
https:/lwaterhllllnghsvphry,org.in/ModulasNoucharPopup.laspx 11

Scanhed with Lamscan



" OFFICE OF THE EXECUTIVE ENGINEER HUDA DIVISION: SONEPAT 506
To
/s. TDI Infrastructure Ltd.,

10, Shaheed Bhagat Singh Marg,
New Delhi.

Memo No. | e e Dated:- 7 3— 9 | F
Subject:- Assurance of water supply and external services like sewerage,
drainage and Master Roads etc. of HUDA to Residential colony Project

« DI City” located at Sector-58, 59, 60, 61, 63 & 64, Sonepat - Kundli,

Haryana being developed by M /s. TDI Infrastructure Ltd.

Refer to your application dated 1 1.1.2017 on the subject cited above.

[t is intimated that work of construction of 02 Nos. Ranney Wells in Rai
Block for the Water Supply for Sector-58, 59, 60, 61, 63 & 64, Sonepat is in
progress. Also the work for transmission lines for water supply lines has been
allotted. The work will be completed by December-2018 subject to availability of
land & funds. Also the Rough Cost Estimate for the construction of S.T.P. in
Aterna village for above sectors is under process of approval & will be completed
in next 2-3 years subject to availability of land & funds. The work of laying of
Sewerage lines including roads in clear available land have been completed &
balance will be completed in next 2-3 years subject to availability of land & funds.
Moreover, some stretch of land is to be provided by you free of cost as per licence
condition to HUDA to complete the execution of road work & for laying of other
Master services on the sector dividing roads of above area.

It is for information & necessary action.

Executive Engineer,

HUDA Division,
Sonepa&/



MM xensonipat@gmail.com

p.s

To

Y /s TDI Infrastruct
-~ (Kinsbury G. H, s,)ure o

9 - K. G. Marg, New Delhi.
Memeo No. HDM/2020/..6.?1.2 ¢ Dated 31 ?/ e

Subject:- i i
ject faa/r;d?gl‘)fl sfewer connection in HSVP trunk sewer line for
L l115r3astructure Ltd KINGSBURY G.HS., Sonipat
S 144. ; zot:o 167 of 2004 and 183 to 228 of 2004 and
- o 05, 72 of 2012, 79 of 2008, 42 to 60 of 2005
or area 43.96 acres in Sector -61, U/E, Sonipat.

Reference:-Your application dated 05.08.2020

’ You are hereby authorized to connect sewage effluent of licensed
ir{eja in existing 900/ _1100 mm i/d through M/s Ansal Progerties & Infrastructure
td 300 mm I/q SW pipe to 200mm i/d SW pipe. You are requested connect your
2WE nnectlon in the HSVP master sewer line under jurisdiction of this office.
on to the above you have already submitted a affidavit that you will
he monthly sewerage charges for maintenance of HSVP sewer on the
d by HSVP from time to time and check jointly by the representative of
M/s TDI Infrastructure Ltd. The sewerage connection is sanctioned on

ving terms and conditions:-

M/s TDI Infrastructure Ltd has deposited the EDC (External
Development Charges) in concerned department as fixed by the
DTCP, Haryana. The Occupation Certificate of the above said unit
also issued by the Director Town & Country Planning, Haryana.
Sewer connection shall be released in the presence of the
representative of the department (HSVP) only authorized by the
Executive Engineer, Concerned and monthly charges shall also be
paid by the firm regularly.
The maintenance of internal sewer lines and connection etc. in all
respect shall be the owner’s responsibility at his own cost.

The rates shall be charged as fixed by the Chief Administrator,
HSVP, Panchkula from time to time and shall be binding upon M/s

TDI Infrastructure Ltd for sewer connection etc.
The connection shall be maintained strictly as per rules and

regulation frame by HSVP. -
g er connection will be utilized for sewer facilities to M/s TDI
2004 and 183 to 228 of

2 structure Ltd license No. 153 to 167 of
4 and 101 to 144 of 2005, 72 of 2012, 79 of 2008, 42 to 60 of

only. ‘
ny dispute in connection with the release of sewer connectlzf:)r/‘
e isconnection etc. for the said sewer connecti

tenance and disc e 4 o0

.atter shall be referred by any of the two :
srned superintending Engineer, HSVP Circle, Rohta: baontfw 8112
on in the matter shall be final and legally binding ©




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 155 OF 2020
IN THE MATTER OF:-

DR. (MRS.) MANORAMA ...APPLICANT
SHARMA
VERSUS
M/S TDI INFRASTRUCTURE LTD. ...RESPONDENTS
& ORS.
VAKALATNAMA

KNOWN ALL to whom these presents shall come that I, Ritesh Vijhani,
Authorized Representative of Appellant Company do hereby appoint:
SKV ASSOCIATES
Vaibhav Agnihotri
Arvind Upadhaya, Niharika Ahluwalia
Rohan Anand, Ankit Khera, Shaurya Punj, Aman Agarwal
Amer Vaid, Yashodhara Gupta, Madhav Bhatia
A —118, Third Floor, Defence Colony, New Delhi — 110024
(E.) admin@skvassociates.com; (M.) +91 76697 00089
Herein after called Advocates to be my/ our advocates in the above noted
case and authorized them to act appear and plead in the above noted case
in the Court or in any court in which the same may be tried or heard and
also in the appellate courts including Supreme Court.
To sign, verify and present pleadings application, appeals, cross objections
or petitions for execution, review, restoration, withdrawal, compromise or
other petitions, replies, objections or affidavits or documents as may be
deemed necessary or proper for the prosecution of the said case in all its
stages.
To file and take back documents.
To withdraw or compromise the said case or submit to arbitration any
difference of disputes that may arise touching or in any manner relating to
the said case.
To take out execution proceedings.
To deposit, draw and receive moneys, cheques and grant receipts there and
to all other acts and things which may be necessary to be done for the
progress and in the course of prosecution of that said case.
To appoint and instruct other legal practitioners authorizing him to
exercise the power and authorize hereby  confer upon the advocate
whenever he may think fit to do so and singe the power of attorney on our
behalf.
And 1/ We undersigned do hereby agree ratify and confirm acts done by
the advocates or his substitute in the matter is my/ our acts as if done by
me/us to all intents and purposes.
And I/ We undersigned do hereby agree that in the event of any part of
the fees agreed by me/ us to be paid to the advocate remaining unpaid, he
shall be entitled to withdraw from the prosecution and would be entitled
to the same.
IN THE WITNESS WHEREOF I/ We do hereby upto put my/ our hand to
these presents the contents to which have been understood by me/us on
the 10 day of February, 2022.

\)SH/ | sy
/ \fJ[ Fo}TDI Infrastructure Limited

Accepted ~ Client
%M W / [\ Disgctor/auth. Signatoty
frepfosk '
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M C—,—ma || Skv Associates <skvka@skvassociates.com>
PROOF OF SERVICE

Service in Dr. (Mrs.) Manorama Sharma v. TDI Infrastructure Ltd. & 2 Ors.

Skv Associates <skvka@skvassociates.com> Fri, Feb 11, 2022 at 10:24 AM
To: sandeepsachin123@rediffmail.com, pstcpharyana2@gmail.com, hspcbms@gmail.com
Cc: SKV Associates <admin@skvassociates.com>

Before the Hon'ble NGT, Principal Bench
In the matter of:-
Dr. (Mrs.) Manorama Sharma v. TDI Infrastructure Ltd. & 2 Ors.

Dear Sir/Ma'am,

Please find attached the Objections & Application on behalf of TDI Infrastructure Ltd. Kindly consider the
same as advance service.

Regards,
Vaibhav Agnihotri
Yashodhara Gupta

I FINAL Objections - Manorama Sharma NGT.pdf

SKV ASSOCIATES
A-118, Third Floor
Defence Colony

New Delhi - 110024
(M.): +91 76697 00081

ﬂ Application for Vacation of Stay- Manorama Sharma.pdf
641K


https://drive.google.com/file/d/1SjVZF_6fhgKaOO4iP0gUl6qMBiq8Qysj/view?usp=drive_web
https://mail.google.com/mail/u/1/?ui=2&ik=500876db00&view=att&th=17ee72266108368b&attid=0.1&disp=attd&realattid=f_kzhxqk090&safe=1&zw
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